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LOK SABHA
Monday, 24th November, 1858

The Lok Sabha met at Eleven of the
Clock

[MR. DEPUTY-SPEAKER in the Chair]
ORAL . -ANSWERS TO QUESTIONS

Ordnance Factory

+
J Shri V. C. Shukla:
e \ Shri D, C. Sharma;:

Will the Minister of Defence be
pleased to refer to the reply given
to Unstarred Question No. 1151 on
the 30th August, 1958 and state:

™ (a) whether any decision has since
been taken about selection of a site
Tor the new ordnance factory;

(b) if so, the details thereof: and

(c) if the reply to part (a) be in
the negative, the reasons for the
delay in arriving at a decision?

The Deputy Minister of  Defence
(8hrl Raghuramalah): (a) Yes,

(b) The site chosen is at Bhandara.
But because of difficulties of finding
the foreign exchange the project has
not been sanctioned.

(¢) Does not arise.
Shri V. C. Shukla: Is there any

likelihood of this project being put
thrm;ah during the Second Five Year

Shrl Raghuramaiah: We are an-
xious to get on with it, but the foreign
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exchange situation has developed in
such a way that we are now re-
considering the proposal, to see whe-
ther with a lessened foreign exchange
expenditure we can get on with it.
The whole thing is under examina-
tion. It will be difficult for me to say
when we shall be able to finalise it.

Shri V. C. Shokla: May I know
what types of equipment were pro-
posed to be made in this factory?

Shri Raghuramaiah: I do not think
it would be in public interest to dis-
close what particular equipment we
are going to manufacture. Itis an
ordnance factory.

Shri V. C, Shukla: May I know
what type of raw materials will
be required for the manufacture of
the proposed articles?

Shri Raghuramaiah: It would be
equally dagerous to answer that
question.

Shri D. C, Sharma: May [ know
whether this ordnance factory is go-
ing to be of the usual type that is
found in India, or whether it is go-
ing to be in any way different from
the factories that we have now?

Shri Raghuramaiah: The object of
the factory is to produce something
which we are not now producing.

S8hri Ranga: In view of the fact
that in quite a Iarge number of the
ordnance factories which are already
tunctioning, there is not enough work
either for the workers who are em-
ployed or for the machinee that have
been provided there, may 1 know
whether it is absolutely necessary
that Government should have another
ordnance factory? Or, may we take
it that since the hon., Minister bas
said that the whole question is_under



existing machinery in any of the
dﬂn;fwtoriu

Shei P, C. Bose: May I know the
total estimated cost of setting up the
fustory, and the foreign exchange in-
volved in it?

Shrli Raghuramalali: The mattar
being under examination, and, also
since we have not come to any final
conclusion, it would be premature to
give any figures.

Shri Goray: Is it true that we find
ourselves in the present difficult situ-
ation because we have delayed the
construction of this factory for too
Jong, and if so, what steps will be
taken to expedite the whole thing?

Shri Raghrwrsmaigh: I do not know
whether my hon. friend knows what
we are intending to manufacture here.
‘The question postulates that he knows
something about it.

Shri Goray: It is not in  public
interest to disclose it.

Shei Tangamant: May I know
whether Government will consider
the question of manufacturing articles
which will be of civilian use, such as
tractors, jeeps, and other automobile
gooda?

Mr. Deputy-Speaker: It is a sug-
gestion for actlon.

Red Fort, Delhi

*107, Shri D. C. Sharma: Will the
Minister of Scieatific Research and
Ouliural Affairs be pleased to state:

(a) the efforts made during 1957
and 1038 so far to renovate Red Fort
at Delhl; and

(b) the result thereof?

sad Oulfural Affairs (Khri Homayun
i-w (a) and (b). The monument

broken chhajjas at
Mahal. There has also been neces-

Shri D. C. Sharma: Is it not a fact
that the back portion of Red Fort—
not the portion which faces Jumma
Masjid, but the back portion—shows
signs of decay, and if so, what is being
done to arrest that decay?

Shri Humayuon Kabir: I have said
that there are annual repairs, and
special repairs, wherever necessary,
But I would like to know whether the
hon. Member is referring to that part
of the fort which is a protected area
or the other part.

Shri D. C. Sharma: T am referring
to that part of the Fort which is a
protected area. The front part of the
Red Fort makes very good showing.
May I know whether the back part of
the Fort will also make equally good
showing?

Shri Humayun Kabir: Ves, it will.

Shri D, C. Sharma: How much
money is spent annually on keeping
this fort in good condition?

Shri Humayun Kabir: It depemds
upon the repairs which are required
in any particular year. But if the
hon. Member wishes, I can give him
the figures for the last three ypars:

1955-86 Rs. 11,578
1958-57 Rs. 28,200
1957-58 Rs. 14,000



168 { Nhri Mahadur Singd:

Will the Minister of Education be
pleased to refér to the reply given to
Unstarred Question No. 231 on the
13th August, 1958 and state:

(a) the progress of work done so
far in comducting a probe into the
existing examination system at the
university level and the secondary
education stage;

(b) whether any phased programme
for tefortn of examination system has
been drawn up as a result of it; and

(e) if so, its nature?

The Minister of Education (Dr. K.
L, Shrimali): (a) A statement is laid
on the Table of the Lok Sabha. [See
Appendix I, annexure No. 78.]

(b) No, Sir.
(c) Does not anse.

Shri Ram Krishaa: From the
statement, I find that the recom-
mendations of the conference were
sent to the State Governments for
necessary action. May I know whe-
ther any of the Btates have im-
Plemented this decision?

Dr. E. L. Shrimali: Yes, some of
the States are taking steps for the
reorganisation of examinations. But
if the hon, Member wants detailed
information with regard to each State,
he will have to give me separate
notice.

Shri Ram Krishan: May I know the
personhel of the committee appointed
for this putpose, &nd the nature of
the work done this committee?

4

Dr. . L. Shrimall: To which com-
mittee is the hon. Member referring?

De. Shrimiali: This refers to
the University Grants Commission
committee. The report is awaited.

Shri Bahadur Bingh: From the
statement I find that the Commission
has sent its officers to various foreign
countries to study this problem. May
I know the names of the countries to
which they have beet sent and the
number of officers that have been
sent?

Dr. K. L. Bhrimali: The names of
the countries are mentioned in the
statement.

Shri Tangamani: They are not
mentioned there.

Dr. K. L. Shrimali: The officers of
the commission visited Japan, the
USA and other foreign countries. I
have no information with me at pre-
sent as to what the other countries
are,

8hri Hem Barua: We find from the
statement that the universities were
requested by Government in 1988
to reduce the burden of final ex-
amination as also to distribute the
work  uniformly throughout the
course, May I know which ares the
universities that have complied so
far with this request of Government,
and if any university has not done it
80 far whether it has advanced any
grounds for non-implementation of
the suggestion contained in the re-
quest?

Dr. K. L. Shrimali: This is a special
recommendation whic¢h has been
recently made to the Univetsity
Grants Commission, and it will take
some time before the actual im-
plementation takes place. The ques-
tion of reorganisation of examination

4]
[
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is a very difficult one and a2 lot of
prelimentary work, such as prepara-
tion of objective tests and other
measures will heve to be taken, be-
fore the system of examination is re-
organised. It will have to be a gradual
process. The preliminary work Is
being done, and I hope that in course
of time the universities will reorga-
nise examinations,

Shri Tangamani: The hon. Minister
stated that the University Grants
Commission had seni its officers to
Japan, to the USA and to other coun-
tries. May I know whether these
officers have completed their trip,
and whether they have submitted a
report to Government?

Dr. K. L. Shrimali: I do not have
that information with me. I shall
obtain that information from the
University Grants Commission, and
let the hon. Member know about it if
he wants it.

Shri D. C. Sharma: By what time
will the net results of all these probes
and investigations becomie  visible
elther at the secondary school level
or at the university level?

Dr. K. L. Shrimall: It is very diffi-
cult in such educational reforms to
set any time-limit. It is a process of
continuous reconstruction, and I do
not know whether at any stage we
can say that the final stage has been
reached.

Shri V. C. Shukla: Recently two
extension workshops were conducted
under the supervision of Dr, Bloom
in the Southern region and Northern
region. May I know why the Central
region was not covered, and whether
it will be covered in the near future?

Dr. K. L. Shrimali: Dr. Bloom was
here for only a short time and he
arranged as many workshops as was
possible. If in future any workshops
are held, certainly the places which
were left out will be covered.

Shri Achar: May 1 know whether
the State Ministries are consulted in
this matter?
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Dr. K. L. Shrimall: Yes, a conference
was held of all the Boards of Edu-
tation and certain decisions were
taken at that conference.

Second Deshmukh Committee Report

+

Shri 8. C. Samanta:
*169.{ Shri Subodh Hansda:
Shri R, C. Majhi:

Will the Minister of Education be
bleased to refer to the reply given
to Unstarred Question No. 883 on the
21st August, 1858 and state:

(a) whether the Second Deshmukh
Committee has submitted its report;

(b) what are the difficulties that
Were put before the Committee by
Certain universities;

(c) how those difficulties are pro-
Posed to be solved; and

(d) the universities which have
8lready started three year degree
Course”?

The Minister of Education (Dr. K.
L, Shrimali): (a) No, Sir.

(b) and (c). Do not arise.

(d) Apart from the universities of
Delhi and Jadavpur which had the
three-year degree course before the
framing of the present scheme, the
Universities of Saugar, Madras,

, Karnatak, Kerala, Osmania,
Visva Bharati, Mysore, Sardar
Vallabhbhai  Vidyapeeth, Nagpur,
Andhrl. Aligarh, Annamalai, Sri

Venkateswara, Vikram, Poona,
Marathwada and Rajasthan have in-
troduced the three-year degree course.

Shri 8. C. Samanta: How long the
two-year degree course will remain
in  those Universities which have
accepted this three-year programme?
May I know whether there is any
Uniform phased programme drawn up
by Government in the matter?
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Dr, K L Shrimall; As ] have al-
ready indicated, certain Universmties
have accepted the three-year degree
course Some have already im-
plemented 1t. There are two or three
Unuversities which have not accepted
1t For instance, Bombay Univermty
has rejected the scheme Gorakhpur
and Patna Univereities are still con-
snidering the scheme Most of the
other Universities have accepted 1t
und I expect mn course of time thev
will all :mmplement at

Shri 8 C Samanta: May I know
how many Uruversities have indicated
their inability because of lack of funds
to meet the matching contribution?

Dr. K L. Shrimali: UP, West
Bengal and Bombay presented cer-
tain special difficulties As far as
Bombay University 1s concerned, 1t
has already rejected the scheme
This Comnuttee was appointed to go
Into the specia]l difficulties which con-
fronted the UP Government and
West Bengal Government 1n imple-
menting this recommendation As
soon as these special difficulties have
been considered and the report 1s
available, the University Grants Com-
mssion will take further action 1n
the matter

Shri Subodh Hansda® What 1= the
total amount spent up to date for
the mtroduction of the three-year
degree course, and how this 15
shared by the Centre and the States?

Dr K L. Shrimali: The estimate of
the total amount that will be requir-
ed for implementation of this scheme
1s indicated in the First Deshmukh
Commttee Report. Subject to cor-
rection, I think 1t 1s Rs 25 crores As
regards sharing, I think i1t 18 on a
50 50 basms

Shri R. C Majhi: Have the Edu-
cation Mimsters of States agreed to
thus proposal”

Dr K. L. Shrimali: The three-year

course scheme has been dis-
custed by various bodies including
the Education Ministers’ Conference,
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and the Central Advisory Board
where gll the States are represented.
There was genera] unanimjty regard-
mng the implementatioh of this
course

Shri C D Pande: May I know if 1t
has come to the notice of Govern-
ment that the real difficulty im 1m-
plementing the three-year degree
course 1n the Universities is the
absence of unuformity m the entrance
examination? In certain parts of
the country, there are institutions
having intermediate education bid
those areaas have to switch on to the
three-year course, the boys have to
put 1n 5 vears in higher education,
whereas 1n some other cases they
have to put in 4 years So the real
difficulty 1%, at what <tage they should
be eligible to entrance

Dr K L Shrimall: T have already
said that two or three States had
special difficulties n thas matter
The Panel on Edueation of the
Planning Commission has appomnted
the Second Deshmukh Committee to
go into this special problem indicated
by the hon Member That Com-
mittee 1s examuning the special pro-
blems of UP, West Bengal and
Bombay

Shri Panigrahi: Have those Um-
versites which have accepted this
acheme 1n prineiple mmtimated to Gov-
ernment the vear in which they are
going to introduce the three-year
degree course?

Dr. K. L Shrimali Some Um-
versities have already introduced it
Some will be taking 1t up in course
of time

Shrm Tangamanl., Certain Uni-
versities like that of Madras have
already enforced the three-vear de-
gree course Madras Unuversity 15 1n
the third year of its introduetion
May I know whether any report is
available from such Universities like
Madras Unuversity as to how this
course 1s working?
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Dr. K. L. Shrimall: The hen, Mem-
ber is asking » Question abgut a parti-
cular Univemsity. I shall be glad to
hyve separaty aothop

Shyi Harish Chandra Mathur: 1
the hon. Minister aware of the diffi-
culties because of the lack of €o-
ordination between higher secondary
education and University edueation?®
X 80, steps have been taken to
bring co-ordination?

Dr.

what
about
, K. L. Bhrimall: Both the Al
India Council of Secondary Education
the University Granis Commission
fully aware of the problemmn and
taking steps to remove the diffi-
ties as they ecome in the way.

Nations] Institute for Audio-Visual

Efucation

and
are
are
cul

+
179, J Shri 8. C. Samanty:
{ Shr! Bubodh Magsds:
Wil the Minister of Rédwoatiem be
pleased to state:

(a) whether the acheme for the
astablishment of the National In-
stitite for Audio-Visyal Education
has been finalised;

tb) i so, the steps taken towards
its implementation;

(o) whether steps are also being
taken to man the Institute; and

(d) it so, the nature of steps taken®

The Minister of Edmcation (Dr. K.
L, Shrimall): (a) to (d). A statement

# NOVENEER 1958

Oral Answers 132
ﬁllﬂl!:“:ml h:g:
ﬂ!elﬂlﬂtuﬁl.::s recefved by
Government from TCM?

Pr. K. L. Shrimull: Yes, some has

come ang some will be coming im
courye of time,

Rbri 8. O. Samenis: From the staie
ment, I find that thres US. experis
will he eoming. Are they the samw

Dr. K. L. Bhrimall: Vas, the whole
programme is being operated by

Shri Tyagi: With a view to enabl-
img farm pnd factory workers in the
remotest parts the eoyntry to

g

aR

P
M

3]

g
Re
g5

indicated or whether there is likely
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gbrl Judodh Magpia: May I know
whather Qoysrgment have sstimated
the total cost that will be required
to man and equip this Institute?

Br. K 1. Sbrimali: In the origins!
Second Five Year Plan, originally,
there was & peovision of Rs. 75 lakhs;
now, it bas been reduced to Rs. 35
lakhs,

shxl : May I know what gare
the of this audio-visual edu-
cation? Is it only a propaganda ot
the Five Year Plans or other things
whereby general education will be
given or will it be academic edu-
cation as well?

Dr. K. L. Shrimali: The hon. Mam-
‘ber is aware that the audio-visual aids
play & very importsnt role in  im-
parting education to children.  And
the main function of this Institute
will be to prepare necessary par-
sonnel as well s {0 prepare material
which might be available for the var-
jous sdyeational ipstitutions

Educatipnal Grants

*171. Shri Sanganns: Will the Min-
Ister of Education be pleased to
state:

(a) whather it iz a fact that the
Educational Grants to the State
Governments have been reduced con-

sequent to the reappraisal of the
Becond Five Year Plan; and

(b) it so, to what extent?

The Minister of Education (Dr. K.
L. Shrima¥): (a) and (b). Yes, Sir.
The original allocation of Rs. 212
crores for the States’ Educational De-
velopment Programmes under the
Second Five Year Plan has been re-
duced to Rs. 207 crores.

Shrl Sanganna: May I know whe-
ther the University Grants Commis-
sion and other educational institutions
have been consulted in the matter

M NOYRMBER 19588 Qral Anpwery 1134

be et down, it had jts effect on  fhe

edycational pipn also.

#hrl : May I know what
is the con tion made to our edu-
cational by the gdifferent

than in the First Plan?

Dr. K. L, Bhrimall: The hon. Mam-
ber will see tota

i Rs. 5 crores—from

effect that he has made an offer to the
Finance Minister to challenge the

ceiling on funds? If so, may I also
know whether this reduction in
allocation was because of the lack of
confidence of the Government in the
spending capacity of the University
Grants Commission or because of
other reasons?

Mr. Deputy-Speaker: A long in-
troduction and a longer question,

Dr. K. L Bhrimaii: T had difculty
in following the exact implication of
the question. Will the hon. Member
kindly repeat H?
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Shrl Hem Barua;: May I know
whether the attention of the Govern-
ment is drawn to the statement made
by Shri Deshmukh wherein he has
said that he has made an offer to the
Finance Minister to challenge the
spending capacity of the University
Grants Commission before fixing a
ceiling on the allocation of funds. If
so0, may I know whether this reduc-
tion in the funds is due to this reason
or some gther reason?

Mr. Deputy-Speaker: The answer
ought to be longer than the gquestion.
Then, perhaps, we may not be able to
cover even 5 questions during the
Question Hour. Has the hon. Minis-
ter now got the implication of the
question?

Dr. K. L. Shrimali: I have not fully
understood it, anyhow, I will answer.

Mr. Deputy-Speaker: Then, he
need not answer.

Shri Mahanty: May we know if
this reduction in the educational grant
will have any impact on the free pri-
mary education in the States?

Dr, K L. Shrimali: 1 can only say
this. There has been some reduction,
as I have already indicated; but, I
cannot say how this will affect the
various phases of education, second-
ary, higher etc. That I can say only
after I receive the details from the
State Governments.

Nationa]l Service

+
( shri Harish Chandra
Shry D. C. Sharma:
Mathur-
Shrimati INa Palchoudhari:
Shri Ram Krishan:
*172. { Shri Hem Ra}:
Shri Supakar: o
Shri Bibhuti Mishyva.
Shri Wodeyar:
Shri Vajpayee:
\ Shri Achar:
Will the Minister of Education be
pleased to state:
, (a) whether it is a fact that Gav-
ernment have come {0 a decision that

2 NOVEMBER 1058
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mtfemcaha!lbelw.rdndw the
universities unless a years national
service is put in by the students;

(b) if so, the broad details of the
scheme and its financikl implications;

(c) whether the scheme has been
accepted by all the universities; and

(d) when it is being enforced?

The Minister of Education (Dr. K.
L. Shrimall): (a) No, Sir.

(b) to (d). Do not arise.

Shri Harish Chandra Mathur: May
I know how this proposal originated
and through what stages it has pass-
ed?

Dr. K. L. Shrimall; The proposal
originated from the Prime Minister.
He wrote a letter dated the 8th
June, 1958 to all the Chief Ministers
of the States in which he made a pro-
posal for compulsory labour and social
service for all young men and women
between the ages of 19 and 22, The
Ministry 1s, at present, engaged in
working out the details of this scheme,

Shri D. C. Sharma: Is it not a fact
that this has been circulated to the
Universities; and, if so, may I know
from how many Universities replies
have been received?

Dr. K. L. Shrimali: The stage has
not yet arrived. Ag I said, the Minis-
try is still working out the details of
the scheme; and, as soon as the details
have been worked out, further steps
will be taken in this direction,

Bhri Wodeyar: May I know whether
the University Grants Commission has
agreed with this; and by what stand-
ard the Government will come to a
decision that a particular student has
completed one year of national ser
vice in its true sense?

Dr. K. L. Shrimali: Last time when
the Prime Minister was Invited to
attend the University Grants Com-
mission meeting, there was an infor-
mal discussion about the scheme. And;
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as far as 1 am aware, there was gene-
ral agreement—] mean there was no
formal resolution to that effect but
geveral memberg expressed their ap-
preciation of this scheme

ot fegly e w1 ot s
g vaaE #T FuT e f6 fedl 74 &
fe % & e wfrw 9 s @
@ e fRomr s 7
R # 47 7 foryr & 9w wfe IR
qyer ofaw &3 A wrEEr far &
g ?

Ao WTo ®To sftwme  #7 frdew
farur fm it 9% € &9 AT WY
a1 & A7 a9 a7 & arel Y § Sy
A ATRT I&T 74477 |

Shri Achar: May 1 know how the
several States have reacted to this
proposal®

Dr, K. L. Shrimali: At present, the
scheme 15 not yet flnalised We are
working out the details The State
Governments and the Universities will
be consulted when the scheme 1s fina-
lised

Shri Tyagi: What steps have been
taken by Government to implement
the recommendations of the Estimates
Commuttee, namely that Umversity
students should be given wider op-
portumities to do manual, constructive
work on a voluntary basis even on
payment?” The idea was that ‘earn
while you learn’ may be spread as 19
the case m foreign countries

Dr. K, L. Shrimali; As far as manual
labour 1s concerned, the House 1s
aware that the Ministry 1s working out
8 scheme for having labour service
and social service camps, on a volun-
tary basis, Upto the 30th of Sep-
tember, 19538, about 4,500 camps have
been held and, approximately, 5 lakh
students participated in these camps.
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1 would like to know the latter part
of the guestion

Shri Tyagl* Are the Government
prepared to adjust the tumings of the
colleges 1n such a manner as to allow
the students to earn while they learn
as 1s the case with 80 per cent of
the students m America?

Dr. K. L. Shrimali; The conditions
m America and m this country are
very different It 1s an excellent idea,
1t has to be worked out But, whe-
ther the students «can earn to the
same extent as they do in the United
States 1s & matter which has to be
examined by the Universities

Shri Goray: Will the hon Mmmster
take note of a new= jtem which has
appeared in today's papers that 80
miles of super highway had been
constructed by 15,000 Yugoslav stu-
dents? Will he take note of that
and expedite the whole scheme”

Mr Deputy-Speaker: That 13 all
right. Shn Patnaik

Shri U. C Patnaik: National ser-
vice m western countiries means
traxming, drill and discipline Are we
having that or are we having cons-
eription for labour? If so are we
utiising the NCC and the ACC and
also the other organisatuons for
national service training®

Dr K. L Shrimali: The 1dea 15 to
combine social service as well as
physical tramming and mulitary  dis-
cipline without teaching them the use
of arms

Training Centre for the Adult Deaf

Shri D, C. Sharma:
Shri R. C. Majhi:

1 Shri Subodh Hansda:
Shri Hem Raj:

| Shri Mohan Swarup:

Will the Minister of Education be
pleased to state*

(a) whether Government are con=
sidering setting up of a technical train-
ing centre for the adult deaf;

+
;‘ Shn Bahadur Singh:
*173
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(b)lnﬁt“wmm to
implement the proposal;

(e} the gte phosen to start the
trainiag cantre; and

(d) the amount expected to be spent
«n the scheme.

The Minister of Edncation (Dr. K. L.
Strimali): (a) Yes, Sir.

(b) and (c). It is proposed to
.establish the Centre permanently at
Faridabad. A suitabie piece of land
has been tentatively sslscted for the
purpose of constructing & building for
the Centre. Plas and estimates for
the constryction of the building have
also been prepared.

In the meantime, afforts are being
made to locate the Ceptre temporarily
.at some other suitable place.

(d) There is a provision of Rs 8
lakhs in the Second Five Year Plan
for the purpose, at present.

Shri Bahadur Singh: May I know
the nature of techmical training that is
contemplated to be imparted to these
deaf and dumb?

Dr. K. L. SheimaM: Varlous kEinds
«of treining which could be imparted,
for instance, tailoring, carpentary and
ocebinet-making, machine work, com-
mercial painting, ¢lectro-plating, primt-
ing, book-binding, photogrephy, and
various skills in which the deaf could
be trained.

Shri Bahadur Singh: May I know
the number of treinees that will be
trained in the centre?

Pr. K. L. Sheimall: 1 am afraid that
1 do not have that information but I
will be glad to give that information
to the hon. Member.

Shri R. C. Majhi: What will be the
duration of the training period?

Dr. K. L. Bhrimali: All those details
have still o be worked out.

Shri Subodh Hansda: May I know
whether it {s a fact that the LL.O.
expert had wortted a scheme for the
training of the handicapped at Bowmbay,
whether that scheme hatl been worked
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oyt snd alao whether it has amy
response from the public or the
trislints?

latter part of his question. But if
that is his question, the answer is, as
already given by me, in the affirmative.

State in which there are the maximum
number of deaf?

Dr. K. L. Shrimali: T do not have
that information. But I may inform
the hon. Member that there are 47
schools for the deaf in the coumtry.

Shrimati Remu Chakravarity: After
these trainees pass out from this insti-
tution, has the Government any
system of giving them financial help
to settle them in industries in which
they have been trained?

¥r. K, L. $hrimali: All these matters
will be decided and 1 would get that
proposal also examined. Normally,
they have some kind of sheltered
workshops for this kind of people but
our policy in the past has been to
persuade the existing industries to
employ thege people and that has
wroked in the past. I think on those
lines they would continue to work and
we ar¢ only proposing to set up a
special employment office for these
people,

Shrt Achar: May I know the total
number ¢f deaf and dumb in the
country?

Mp. Deputy-Spaaker: He has already
answered that question.

Import of Bisel from Rassls

+
Skri Ry Krishan:
sppe. ) Shrimafl Ta Palchoudhari:
Shri Bishwanath Ray:
Shri Jadhav:
Will the Minister of Steel, Mipew
and Fuel be pleaged fo state:
(a) whether it is a fuct that the
Governmint of India propose to #m-
port steel from Rubsie;
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{b) W so, whatber apy srrengoments

ve beep made or ape heing made in
:vamh Goverament
of that sountry;

(¢) the details of the arrangements
made; and

(d) total value of steel to be
imported?

The Minlssr of Sieel, Mines and
Fuel (Basdar Swaran Siagh): (a) Yes,
Sir.

(b) Arrangements are being made
with the QGovernment of USSR for
this import.

(c) and (d). Under a Trade Agree-
ment already existing with the Gov-
ernment of USSR, the Gwmum
of India pose to purchase al
2,18,000 topn?ot steel in 1858, Although
details have not yet been finalised,
negotiations are in pregress for this
import. The value will depend on the
result of negetiations.

1 may add that the value is likely to
be of the order of Rs, 10 crores or so.

Shrl Ram Krishan; May I know the
purpose for which this steel will be
utilised? Will it be utilised for public
services or distributed for private
purposes?

Sardar Swaran Singh: It will be dis-
tributed but a part of it will be used
for public pyrposes alse.

Shri Ram Krishan: May I know the
ratio between the public and private
Purpages?

Sardar Swaran Singh: No, Sir; no
such ratio has been fixed.

Shri Bishwanath Roy: How far will
the annual demand of steel be fulfilled
by this import of steel from Russia?

Sarfar Swaran Singh: It is very
WtbﬂveWMﬂMt

Shei Rishwanath Boy: May 1 know
Mrtbomwuﬂulwm

generally throws up the prices and its
Quotations are generaily of the same
pattern az those in the international

import of steel. May I know whether
this import of two and odd lakhs tons
will be in addition to that?

Sardar Swaran Singh: I do not know
what is in the mind of the hon. Mem-
ber. In the original agreement, it was
mentioned that India would be pre-
pared to import about a million tons
of steel if conditions are suitable and
the terms are appropriate. If the
amount that has been indicated is

tune of about a million tens.

Shel Papigrabi: May I know whe-
ther there is say propesal for imp-
port of steel in 1950 from apy other
country, besides Soviet Union and if
s0 what is the quantity?

Sardar Swaran Sipgh: Yes. There
is a proposal for import of steel from
Japan snd the U.SA. alse but no
quantities have been settled.

§hri Pyagl: What wewld be the
medium of payment in the bergein
with Rusgs?
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Sardar Swaran Singh: The arrange-
ment, as the House is aware, is to make
payments in rupees here which the
Russians would normally utilise for
purchasing Indian goods for the pur-
pose of exports to the Soviet Union.
But there is also a condition that to
the extent the amount cannot be
utilised for the purchase of Indian
goods, the amount can be asked for
in foreign currency.

Sardar Igbal Singh: May I know the
type of steel to be imported—whether
it will be structural steel or other type
steel?

Sardar Swaran Singh: There are a
large number of categories: structural,
non-structural, plates, etc.

Shri Tyagl: B8ir, my question was
not fully answered. I wanted to know
the medium of payment. My hon.
friend said that to the extent to which
Russia can buy from India it will be
in rupee, otherwise they can go in for
sterling or any other foreign exchange.
What is the proportion? To what
extent have they undertaken to buy
in India?

Sardar Swaran Singh: There is no
such fixed proportion—subject, of
course, to the final details being given
by the Finance Ministry. But the
general terms are that the payment is
initially made in rupees. Those rupees
can be utilised, or are normally utilised
for purchase of Indian goods and being
exported to the Soviet Union; but the
condition, as I have already indicated,
is that to the tune Indian goods cannot
be purchased in foreign exchange—
that is the undertaking—will be made
available. But the point which the
hon. Member is suggesting in his
question is really agreed to.

Shri Joachim Alva: May I know
what main considerations weighed
with the Government in importing
this steel; is it the vast Government
building actlvities or is it the require-
ment of established licensed impor-
ters? .

Sardar Swaran Singh: It is a fact,
Sir, that our production of steel inside
the country is less than our require-
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ments. Our requirements are for
public purposes as well as for building
purposes, for industries and for a
number of other things. Therefore, to
make that shortfall we have been
importing steel for a number of years.

Some Hon. Members rose—

Mr. Deputy-Speaker: There are still.
a number of hon, Members who want
to ask. supplementaries. We will go.
to the next question,

Accident at Cochin Naval Dockyard

*175, Shrl S. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that two:
civihan workers employed in the
Naval Dockyard at Cochin died as a
result of an accident on the 9th
September, 1958;

(b) 1f so, whether any enquiry was.
hcld to ascertain the causes of the
accident;

(c) if so, findings thereoof; and

(d) the amount paid as compensa-
tion to their dependents?

The Depaty Minister of Defence
(Shri Raghuramalah): (a) and (b).
Yes, Sir.

(c) A summary of the findings of
the Board of Enquiry is placed on the
Table of the Lok Sabha. [See Appen-
dix 1, annexure No. 75.]

(d) An amount of Rs. 3,000/-has been
sanctioned to the heirs of each of the
two deceased labourers.

Shrl S. M. Banerjee: May I know
whether any arrangements have been
made to avoid future accidents,
because my information is that......

Mr. Deputy-Speaker: He has put his
question. Why should he state what
his information is? Let him hear the
answer,

Shri 8. M. Banerjee: My question iz,
what steps have been taken to avold
future accidents?
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Shri Raghuramalak: The Board of
Enquiry has not been able to establish
the reasons for this, However, they
have suggested certain methods which
are being considered. .

Shri Narayamankut(y Menpon: From
the statement that is laid on the Table
it is seen that normally the labourers
working there are not allowed to go
into the racks when unloading is done
and, secondly, there was adequate
supervision. Are we to understand
that the three Ilabourers who went
into the rack when the steel plates
were being loaded went inside when
there was adequate supervision?

Shri Raghuramaiah: One man was
a Mukadam, a supervisor of the labour
force. Unfortunately, he is dead, and
it is now very difficult to know the
details. The Board of Enquiry also
could not therefore come to any definite
«conclusion as to how this happened.

Shri Tangamani: In the statement it
is said that no person or persons can
be held responsible for the accident,
mnd that all proper precaution was
taken. If that is so, may I know why
this particular accident has taken
place?

Shri Raghuramaiah: The Board
themselves could not answer that
question.

Shri Hem Barua: From the state-
ment we find that there are reasons to
believe that the operation was done
under good supervision and caution
was exercised at every stage. May I
know what are the data that constitute
the basis of those ‘“‘reasons to believe”?

Shri Raghuramalah: The method of
stacking steel plates was found to be
quite regular, so far as the Board
could see. The object was to remove
one of the plates, cut it into proper
size and put it back. So far as the
Board could see, there was no lack of
efficient supervision—that is their
finding.

Shri Joachim Alva: These workers
died at their posts of duty. Has Gov-
ernment got a Iiberal scheme for pay-
ing their dependants, especially
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liberal provision for education of their
children?

Shri Raghuramaiah: They are paid
what they can get under the Work-
men's Compensation Act, and I have
already mentioned the figure in answer
to the main question.

8hri Narayanankutty Menon: It has
been given in the statement that the
rope that is used to tie up and lift the
steel plates is of adequate strength.
May I know whether the condition of
the rope was examined by any res-
ponsible person before the lifting
operations started there?

Shri Raghuramaiah: Off-hand I could
not say exactly whether it was done
or not; but the finding of the Board is
that every precaution was taken, and
I presume that it includes this also.

Shrl 8. M, Banerjee: May I know
whether it is a fact that less men were
employed on this job whereas more
men are required for loading and
unloading, and that is one of the
reasons for this accident?

Shri Raghuramaiah: That is not my
information.

Visit of Russian Team

+
176 J Pandit D, N. Tiwary:
‘\ Shri Ajit Singh Sarhadl:

Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether the Russian experts
headed by Mr. E. S. Emlin who had
visited Ranchi and other places in the
country to investigate and advise about
location of Central Workshop, Under-
ground mines, Coal Washing Plants,
etc, have finished their job and
returned to Moscow;

(b) whether they have submitted
their report; and

(¢) if so, their main recommenda-
tions?

The Parliamentary Secretary to the
Minister of Steel, Mines and Fuel
(Shri Gajendra Prasad Sinha): (a)
"he Soviet experts have since returned
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to the USSR after collécting the
initial data required by them and the
Memoranda of Instructions for the
preparation of detsiled project reports.

(b) Not yet; they are likely to take
about 8 months from the date of
receipt of the initial data.

{c) Does not arise.

Panidit D. N. Tiwary: Besides Ranchi,
may ! know what other places were
visited by this team?

Shri Gajendra FPrasad Siaha: They
also visited some of the other places
about which they were entrusted with

the work of preparing a project report.

The Minister of Steel, Mines and
Fael (Sardar Swaran Singh): Parti-
cularly, Korba.

Pandit D, N. Tiwary: May I know
whether Government has indicated to
the team its preference in favour of
any place?

Shrl Gajendra Prasad Simha: No,
8ir. There are four schemes. All are
for the development 6f Korba mines.

Mr. Deputy-Speaker: Have they
indicated &ny prefernce to any parti-
cular place?

Shrl Gajendra Prasad Sinha: It is
about the Xorba mines.
" Shri T. B. Vittal Rao: The hon.
Parliamentary Secretary stated that
this team which has already returned
will take eight months to submit its
project report. If that is so, may I
khow when these mines will go into
actual production?

Sardar Swaran Singh: Obviously,
they cannot go into production unless
detailed project reports are there. The
Soviet experts say that they will
require eight months to prepare detall-
ed project reports.

My, Deputy-Speaker: Next question.
Skri T. B. Viital Rae: May I put one
more question?

Mr, Deputy-Speaker: I am sorry, it
is too late now.
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Masinticturd of Spoctdl Sfoet

+
. Skt V. ©. Shukix:
*y Shri V. P, Nayart

Will the Minister of Stesl, Mines
and Fuel be pleased to state:

(a) the latest position in India relat-
ing to the manufacture of special
varieties of steel such =s teol steel,
dye-steel, everbright steel etc.; and

(b) the steps, if any, taken by the
Government of India to increase pro-
duction of special steels?

The Parliamentary Secretary to the
Minister of Bteel, Mines and Fuel
(S8hrl Gajendra Prasaidl Binha): (a)
The indigenous production of commer-
cial varieties of special steels, mainly
high carbon steels, during the year
1987 was about 2,000 tons and in the
year 1958 upto September about 3,000
tons,

(b) A special and alloy steel plant
of about 45,000 tons ingot capacity is
to be put up in the public sector. On
the basis of preliminary reports sub-
mitted by a number of firms, quota-
tions have been invited from those
who appeared capable and willing to
assist, for a detailed project report
and for engineering services.

It is understood that the Ordnance
factories who have some capacity for
the manufacture of special steels also
propose to increase their capacity. A
part of this capacity would, ordinarily,
be available to meet civilian demands.

Shrl V. C. Bhukla: May I know if &
committee has been appointed to
investigate the best available site for
this proposed plant?

The Minisier of BSteel, Minés and
Fuel (S8ardar Swaran Singh): No, Sir;
the present position is that enguiriés
have been made for quotations to
prepare the project report.



wis not
fuvouribly viewsd hy predscetsor
of the presemt Hom. . May 1
know whether the present homn. Minis-

Shri Wodeyar: May I know how far
the Bhadravaili Iron & Steel Works
have progressed in manufacturing
special steel, and whether the steel
produced in Bhadravati is as per the
standard and target?

Sardar Swaran Singh: So far as the
main question is concerned, it relates
to special steel. I think stainless steel,
and the present target of Bhadravati
15 certainly not very relevant to the
main Question. However, I may add
that the expansion programme of
Bhadravat: also is going ahead more
or less according to expectation.

Shri Mohammed Imam: [s it net a
fact that there was a proposal and a
scheme submitted to the Centre from
Bhadravati for the manufacture of
stainless steel, ferro alloys and other
types of steel; it so, may I know what
action has been taken by Government?

Sardar Swaran Singh: It is true that
the Bhadravati Iron and Steel Works
also had proposed that a special steel
and alloy plant could be located at
Bhadravati. There are other places
also which are equally if not more
suitable and a final decision will be
taken after having all the relevant
factors into consideration.

Shri Tangamani: May I know whe-
ther there is a proposal to utilize the
Indian engineers and consultants or
whether they would invite foreign
engineers and consultants for this?

ltl'llrlmnsm If there are

of special steels, and that if what they
make is more than their requirements,
that can be utilized for civillan pur-

variety of stainless steel, are on dis-
play. Are the Government having
any scheme to manufacture that type
of steel?

Sardar Swaran Singh: Does the hon.
Member mean the stainless steel which
has been developed by the National
Metallurgical Laboratory?

Shri Goray: Yes.

Sardar Swaram Singh: That process
also is being considered and investiga-
tions will be made as to whether by
utilizing that process we can manufac-
ture stainless steel.

Shri Geray: Stainless steel is already
manufactured.

Mr. Deputy-Spesker: The hon.
Miruster meant that special kind of
steel,

Shri P. C. Bose: May 1 know whether
the Government is aware that the
stainless steel manufactured in this
country does not swit the purpose of
the chemical factories like those at
Bindri ete. and that they are still
importing large quantities of steel?

Sardar Swaran Siagh: That is true,
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Sardar Swaran Bingh: I think there
.has been some misunderstanding.
Actually, stainless steel is not being
manufactured in any considerable
quantity in this country at all, apart
from quality.

, Mt. Deputy-Speaker: The hon. Mem-
ber says that whatever the manufac-
turers produce, however small a
~quantity it may be, it is not suitable
for use in those factories.

Sardar Swaran Singh: It has never
been tried in that factory.

Shri V, C. Shukla: May I know if
any other steel project submitted any
proposal or asked for the plant to
manufacture the special alloy to be
located and, if so, what are the details
of that proposal?

Sardar Swaran Singh: No, Sir. No
question has arisen about any parti-
cular steel project asking for its loca-
‘tion. The Government will consider
all the relevant factors and will take
an appropriate decision.

Rourkela Fertilizer Plant

+
Shri T. B. Vittal Rao:
Shri Nath Pal:
Shri Sanganna:
Shri Aurobindo Ghosal:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Starred Question No.
207 on the 18th August, 1958 and state:

‘*178.

(a) whether any decision has since
been taken for placing an order for
the supply of plant and machinery for
the Fertilizer plant at Rourkela;

(b) if so, the nature of the decision;
and

(c) the value of the contract.

The Parliamentary Secretary to the
Minister of Steel, Mines and Fuel
(Shri Gajendra Prasad Sinha): (a) No,
Sir. The negotiations are at the final
wlages. .

(b) and (c). Do not arise,

Shri T. B, Vittal Rao: The whole
negotiations have been going on for a
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pretty long time, and three months
ago we were told that it would be
finalised. May I know what are the
difficulties in finalizing this?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): For the
information of the House, I may add
that the intention is to split this plant
and give practically hal? of this work
to the Sindri Fertilizer, and a letter
of indent with regard to nitric acid
and nitrolimes has been issued to
Sindri. The detailed terms of the
contract are being discussed. This
will account for about Rs. 8 crores or
so. For the ammonia plant and an
auxiliary plant, negotiations are still
going on, but we are in an advanced
stage, and it is hoped that a final deci-
sion will be taken in about a fort-
night’s time.

Shri T. B. Vittal Rao: May I know
why the whole contract has not been
given to Sindri when they are able to
erect this?

Sardar Swaran Singh: The Sindris
have not evinced any interest in the
setting up of amrmonia plant. Had
they said that “we are able to do it,”
certainly we would be very glad to
give that work to Sindri also, but with
regard to the ammonia plant, Sindri
Fertilizers have expressed their inabi-
lity, at their present stage, to under-
take that work.

Shri Nath Pai: May I know who
the consultants are for this fertilizer
plant, the kind of consideration that
is expected to be given to them and
the nature of services offered in return
for that consideration?

Sardar Swaran Singh: That is a
separate question. If a separate ques-
tion is tabled, I would give a detailed
reply. The firm is of the name of
Buchako or something.

Shrl Sanganna: May I know the
target amount for the completion of
the project? Will the scheme be com-
pleted in the second Five Year Plan
period?

Sardar Swaran Singh: This, as
the hon. Member would no doubt ba
aware.ispaﬂoﬂhe?hnwithngrd



whether the fertilizer plant at Durga-
pur will be in the public sector?®

Sardar Swaran Singh Very much
50, I thought that that 1s a fact which
should have been known

“Buri T. B. Vitial Rae May I know
whether according to the ongnal
target for the plant, it was expected
to cost about Rs 18 crores, out of
which Rs 8 crores would be for Sindn
and the remaining smount would be
Rs 10 crores Is it more than that
amount now?

Sardar Swaran Singh I think 1t 1s
going too much into the details When
they are being negotiated perhaps it
will not be a realistic approach for
me to give a firm figure

Bhri Morarka When will the work
be started at Sindn®

In the last session of the Lok Sabha,
the hon Minister stated that the total
cost of the fertihizer plant would be
about Rs 8 crores ‘Today 1t i1s said
that the total cost will be about Rs 16
crores May I know, between the last
session and this session, why this 100
per cent rise has taken place?

Sardar Swaran Singh Theie 15 no
100 per cent rise I would lhke to
check up the earlier reference that
has been made by the hon Member

Bhn T B Vittal Rzo. My question
was not answered May I know when
the Fertilizer Company 1is going to
start 1ts work at Rourkela plant®

Bardar Bwaran SBingh, As I have
already mentioned a letter of indent
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Will the Minuster of Education be
pleased to state

(a) whether 1t 13 a fact that all the
Rural Institutes are assisted the
Technical Co-operation Mission of the
USA,

(b) 1f so the nature of help rendered
by this Mission, and

(c)whether all the Institutes are
functioning under the management of
the Rural Higher Education Scheme?

The Minister of Education (Dr. K. L.
Shrimall): (a) Yes, Sir

(b) Supply of books, equipment and
training of the staff of Rural Institutes
in USA 1n research and extension
activities pertaining to Rural Higher
Education

(c) Yes, Sir

Shri R C Majhi May I know whe-
ther the diplomas awarded by these
mnstitutes are recognized by the
universities?

Dr K L Shrimall. There 15 a
National Council of Higher Education
for rural areas which gives diploma
and this diploma has now been con-
sidered as equvalent to the BA.
degree by the Government

Shri R. C. Majhi* May I know
whether any stipend has been given
to the students of these nstitutes®

Dr. K. L. Shrimali- Yes, Sir Some
stipends are also being given

Shri Subodh Hansda' May I know

whether there 18 any proposal to
introduce new subjects in these
nstitutes?

Dr. K. L. Shrimali: As new sftua-
tions arise, new subjects will be taken
up

Shri 8. C. Samanta: May I know
whether another Rural Institute will
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be cstablished in the Second Plan and
it so, whether any help will be forth-
coming from the T.C.M. for that also?

Dr. K. L. Shrimali: There is a pro-
posal to have two more rural institutes,
one in Punjab and another in Madhya
Pradesh.

Shri Hem Barua: May I know how
the Government propose to adjust this
rural institute education with univer-
sity education, if necessary?

Dr. K L. Shrimali: The Inter-
University Board is already examining
the question of equivalence of the
diplomas with the degrees of univer-
sities.

SHORT NOTICE QUESTION

Bhortage of Kerosene Oll in Assam

SN.Q. 1. Shrimati Mafida Ahmed:
Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether Government are aware
of the acute shortage of Kerosene oil
m Assam; and

(b) if so, the measures taken for
adequate supply of this essential com-
modity?

The Minister of Mines and Ofl (Shri
K. D. Malaviya): (a) and (b). Large
quantities of Kerosene have to be
imported to meet the gap between
consumption and indigenous produc-
tion. To reduce this outgo of foreign
exchange, after consulting the oil
companies they were requested
recently in September to try to res-
trict total sales of this product to a
small extent. Subsequently, the Gov-
ernment of Assam reported that, as a
result, scarcity of Kerosene Oil had
arisen in that State. In view of the
peculiarly hard circumstances pointed
out by the State Government, it was
decided early this month that no res-
trictions need be made with regard to
sales in Assam.

Shrimati Mafida Ahmed: An AO.C.
circular revealed that they were
advised by the Government of India
to curtail 20 per cent. of its supply to
the State’'s quota for the months July,
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lssstoOctober,lmanditw,muy
1 know whether the Government of
Assam were consulted or informed
before forwarding the suggestion to
the A.O.C. and if not, the reason why
it was not considered necessary?

Bhri K. D. Malaviya: I am not aware
of any circular having been issued by
the A.O.C. for such a drastic reduction
in the sales of kerosene oil. I sup-
pose it is not quite correct, nor did
they seek our advice to cut the supply
drastically to this extent, if such a
circular was issued. We consulted the
oil companies and advised them to
have a nominal reduction, but as
soon as the Assam Govermment told
us about their difficulties, we advised
the A.O.C. to restore the cut. There
is no difficulty about it and they are
getting normal supplies.

Shrimati Mafida Ahmed: May I know
the present position of distribution of
kerosene so far as the State of Assam
is concermed?

Shri K. D. Malaviya: The Assam
Government have themselves reported
that the cuts have been restored and
that perhaps there is no difficulty., As
my senior colleague has pointed out
the Assam Government have issued o
communigue referring to all these
things.

Shri Hem Barua: The advice actually
given to the A.O.C. was for a smaller
reduction or smaller cut in the supply
of kerosene oil, but they misinter-
preted it and put the people of Assamn
in a difficult position. May I know
why they were allowed to cut sup-
plies up to 20 per cent., while giving
them an advice that was not clearly
defined?

Shri K. D, Malaviya: I have just
stated that I am not aware of such a
drastic cut and I do not think the cut
has been made to that extent. Per-
haps, from the very nature of

on
many other counts and if there are
some Mmlﬁu,wehzv&[ottoﬁc:z

cerned, we advised the A.Q.C. to0 have
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& nominal cut in order to make suit-
able sdjustments.

Shrl Hem Barua: Why is it that the
Government did not take the pains or
care to fix the exact quota to be cut,
instead of giving such a long rope to
the company?

Shri K. D. Malaviya: It 1s no use
mentioning small figures; they will do
good neither to the hon. Member nor
to the consumers, because the prices
may go up by speculation. I only
mentioned that a very nominal
reduction was made with regard to
supplies and as soon as the Assam
Government asked for restoration, we
did it. There was no difficulty on
that acoount. The consumption as I
said is expanding normally and so
there will be some difficulty.

Shri Narayanankutty Menon: May
I know whether the Government 1s
aware that in spite of the advice given
by the Government to the oil com-
panies for a nominal cut, there is no
actual shortage of kerosene oil in
India today and there is an artificial
shortage of kerosene oil created by
some of the distribution agencies
because of the advice given by the
Govermment?

Shri K. D. Malaviya: There may be
some marginal scarcity, which I cannot
deny. But the Government of India
are guite vigilant and so far as it lies
in our power, we see to it that diffi-
culties are not created by artificial
means.

Skhri Panigrahi: What was the con-
sumption of kerosene in the country
last year and how far has it increasgd
this year?

Shri K. D. Malaviya: I am sorry I
cannot give any off-hand answer.

Shri Hem Barua: May I know whe-
ther the stockists and wholesale
dealers took advantage of this, stopped
the regular supply of kerosene oil and
sold it in black market at exorbitant
pricea? «

Shri K. D. Malaviya: I am not aware
of it
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WRITTEN ANSWERS TO
QUESTIONS

Kalyan Kendras for Familles of
Government Employeea

*180, Shri Damani: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) whether any progress has been
made in the implementation of the
Scheme of Kalyan Kendras in various
residential colonies of Government
employees with a view to supplement
the family incomes of Government
employees earning Rs. 500 per month
or less; and

(b) 1t so, the details thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). The scheme is still under the
consideration of the staff welfare
organisation. Meanwhile, however, as
an experimental measure four centres,
one each in Pachkuin Road, Baird
Road, Moti Bagh and Kotla Mubarak-
pur, have been started for teaching
and job work in tailoring, embrodiery
and knitting

Export of Metallurgical Ceal

Shri Bimal Ghose:
'tﬂ-{ Shri Rajendra Singh:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether Government have per-
mitted an increase in the export of
metallurgical coal;

(b) it so, the total quantity permit-
ted to be exported during 1058;

(c) whether, and if s0, to what
extent, production of metallurgical
coal has been permitted to be
increased; and

(d) the expected foreign exchange
earnings theref\rmu?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) Yes.
Government have decided to increase
the export of metallurgical coal by
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02 mijlion tons during 1888 and by
©'5 million tons during each of the
next three years.

(b) Depending on suitable terms,
-56 million tons would be available for

i

(e) It has not been found necessary
yet to revise the ceilings fixed for pro-
du of metallurgical coal for this

i

(d) Approximately Rs. 280 lakhs.

Fund for Natural Calamities

e {::: Pan.lg'rlhl::

Will the Minister of Finance be
pleased to refer to the reply given
to Starred Question No. 882 on the
3rd September, 1958 and state:

) whether the Governments of
Orissa and Bombay bhave actually
established the fund for natural cala-
mities; and

(b) whether the remaining State
Governments have communicated their
finel decision in this respect to the
Centra! Government?

The Minister of Eevenue and Civil
Expenditure (Dr. B. Gopala Reddl):
(a) The Government of Bombay pro-
pose to increase the limit of their
existing famine relief fund and the
Government of Orissa have expanded
their existing famine relief fund to
conform to the recommendations of
the Finance Commission.

(b) Al the other State Govern-
ments except the Governments of
Jammu and Kashmir, Uttar Pradesh,
West Bengal and Bihar, have set up
the necessary funds. The States which
have not yet done so are reported to
have the matter still under considera-

tion. (
Forelgn Exchange for Steel Plants

*183. Shri Morarks: Will the Minis-
ter of Steel, Mines and Fuel be

pleased to lay & satement o e
Table showing: '

(a) the total foreign exchange
commitment on sccount of three siewl
plants entered into so far;

(_b) how much of it has already besa

»

(c) when is the remaining amount
payable;

(d) whether any service charge is
payable on the balance due; and

(e) whether any further commit-
ment is likely to be made on this
account to complete the three plants?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(e). A statement is laid on the Table
of the Lok Sabha, [See Appendix I,
annexure No. 76.]

Central Committee on Prohibition

o184 Shri Bibhuti Mishra:
Shri Mohammed Imam:

Will the Minister of Home Affairs
be pleased to state:

(a) the decision taken with regard
to setting up of a Central Committee
on Prohibition; and

(b) the nature of work to be
entrusted to it?

The Minister of Home Affairs
(Pandit G. B. Pant): (a) and (b).
The matter is still under consideration.

LA.S. (Special Reoruitment)

Shri Mohammed Imam:

Shri A. K. Gopalan:
*185. { Shri Kunhan:

Shri Mahanty:

Shri Bimal Ghose:

Will the Minister of Home Affalm
te pleased to refer to the reply given
to Starred Question No. 338 on the
21st August, 1958 and state the num-
ber of candidates who have been
appointed so far as a result of the
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1.AS8. (Special) Recruitment Exami-
mation held in 19667

The Minisier of Home Affate
(Pandit G. B. Pant): 68 candidates
have been appointed to the LAS.;
offers of appointment have been
made to 7 more candidates in place of
8 candidates who have not joined and
one candidate found unsuitable. The
State Governments have been asked to
absorb the remaining candidates and
inform the Central Government of
their decision.

Inoosne-Tax

Wodeyar:
Shrimatl Parvathl Krishnan:
*198. Shri Jinachandran:
Shri Subbiah Ambalam:
LShﬂ Assar:

Will the Minister of Finanee be
pleased to state:

(a) whether it is a fact that the
Ceylonese Actor Shri Eddie Jayamanne
fled from India after evading payment
of income-tax dues;

(b) what steps have Government
taken for their recovery; and

(¢) whether enquiry has been made
into the circumstances which facili-
tated his escape?

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopals Reddi):
(a) to (c). The Government of India
are aware that Shri Eddie Jayamanne
left India for Ceylon on the 20th Sep-
tember, 1958. As regards information
relating to income-tax, the provisions
of section 54 of the Indian Income-
tax Act are a bar against disclosure
thereof,

National Library, Caloutta

*187, Shri Subiman Ghose: Will the
i of BScientific Research and
Cultural Affairs be pleased to state:
(a) whether it is a fact that num-
i'hgrqudmmdsuhlcrlbeﬂhh
ational Library in Calcutta s
incrossing enormsusly; and
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(b) if so, what steps the Ministry
proposes to take to remove the want
of accommodation and also to meet
the growing demand for books?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) The membership both of
the Reading Rooms and the Lending
Section is on the increase stgadily.
There are no subscribers.

(b) Plans are under consideration
for constructing an Annexe to the
present building and to provide more
funds for books.

Punjah P.CS. Cadre

+188. Shri Ajit Singh Sarhadi: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that the
Government of Punjab has notified
opening of admission to P.C.S. Cadre
to all the citizens of India;

(b) if so, whether it was under the
advice of the Government of India;
and

(c) whether any other State Gov-
ernment is adopting this policy?

The Minister of Home Affairs
(Pandit G. B, Pant): (a) It is a fact
that the Government of Punjab have
notified opening the P.C.S. (Executive
Branch) competitive examination to
be held in 1859 to all the citizens of
India.

(b) Yes.

(c) Government have no informp-
tion but this policy will soon be enforc-
ed throughout India as soon as the
Public Employment (Requirement as
to Residence) Act, 1957, comes into
force, Pending finalisation and
approval by Parliament of Rules to
be framed under this Act, the State
Governments have been requested
suitably to amend their Service Rules
in this regard.
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Zonal Police Forces

uu.{::: .“"", .

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Btarred Question No. 1304 on the
16th September, 1958 and state:

(a) whether plans for Zonal Police
Forces have been finalised by the res-
pective Zones;

(b) if so, the progress made in their
implementation; and

{c) the names of the State Govern-
ments that have joined the plan?

The Minister of Home Affairs
(Pandit G. B. Pant): (a) to (c). Only
one Zonal Council, namely, that for
the Southern Zone, has met after
September 18, 1958, when the ques-
tion under reference was answered in
the Lok Sabha. The Council decided
at this meeting to constitute a pool of
Common Police Reserve Force for
Andhra Pradesh, Madras and Mysore,
the details of which were left to be
worked out by the Inspectors-General
of Police of the concerned States. It
would be open to the Kerala State to
join the scheme whenever it wished to
do so in future,

The position in regard to the other
Zones is the same as indicated in the
answer given in the Lok Sabha on
September 16, 1958.

Idle Machine Tools

*19. Dr. Ram Snbhag Singh: Will
the Minister of Defence be pleased to
state:

(a) the percentage of machine tools
which are lying idle in the Rifie Fac-
tory, lshapore, and the Gun and Shell
Factory at Cossipore, Calcutta, at
present;

(b) the remsons for their non-
utilisation; and

(¢) whether Government have any
scheme under contemplation for the
effective utilimtion of the idle capa-
city of those machine tools?

2¢ NOVEMBER 1958
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The Deputy Minister of Defenee
(Shri Raghuramalah): (=) It is not
in public interest to give this infor-
mation in respect of these specialist
factories.

(b) So far as Rifie Factory, Isha-
pore 1s concerned, the machines lying
over there are primarily equipped for
mass production of certain weapons.

With regard to Gun and Shell Fac-
tory, Cossipore, the machines lying
idle are mostly special purpose
machines, which are not
engaged fully.

(c) Yes, but it is not in public
interest to furnish this information.

always

Kulti Works

{Shrimati Parvathi Krishnas:
*191. ! Shri Halder:
Shri Nagl Reddy:

Will the Mnister of Steel, Mines
and Fuel be pleased to state:

(a) whether the Indian Iron and
Steel Co Ltd. has decided to close
down its Kulti Works;

(b) 1if so, the reasons therefor; and

(c) the loss of production likely to
take place due to the closure of the
Kulti Works?

The Minister of Steel, Mines and
Fuael (Sardar Swaran Singh): (a)
The company shut down one blast
furnace on the 6th October, 1958

(b) Because it was old and decrepit;
and

(c) 10,000 tons of pig iron per month,
but this will be more than made up
by the production of the additional
blast furnaces of the Indian Iron and
Steel Company.

Repayment of Foreign Loans
o192, EKumarl Vedakumari:

Shri D. C. Sharma:
Will the Minister of Finamoe be
Pleased to state:
(a) on the basis of present commit~
ments, how much India will have %o
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pay to US, UK. and West Germany
in the years 1850-80, 1960-81 and 1961-
62; and

(b) whether Government have
drawn up any definite plan with regard
to the repayment of the loans?

(a) A statement is laid on the Table
of the House. [See Appendix I,
annexure No. 77.]

(b) The loans will necessarily have
to be repaid out of our future foreign
exchange resources which we hope
will naturally be augmented as a
result of the Plan Development of the
country.

0Ol Prospecting

JShri P, K. Deo:
*183. { shri B. C. Prodhan:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) the progress made in investigat-
g for oil in Jaisalmer, West Bengal
and Orissa; and

(b) when the drilling operation will
start in these areas?

Th. Minister of Mines and Oil
(Shri K. D. Malaviya): (a) Out of
2,000 sq. miles of prospective rocks in
Rajasthan nearly half the area has
been examined. The geophysical
investigations are also in progress. No
specific area suitable for drilling has
50 far been located. In West Bengal
the Indo-Stanvac Project has so far
drilled 4 wells. No oil has yet been
struck. The investigations are being
continued by that organisation. The
Investigation of Tertiary rocks in
Orissa has been included in the current
Field Season Programme of the Com-
mission.

(b) Drilling operations are in pro-
gress in West Bengal. Regarding the
other two wureas, it is too early to say
anything at present.

Oll Prices

8hri A. K. Gopalan:
“104. { Shri Kunhan:

| Shri Narayanankutty Menon:

Will the Minister of Steel, Mines and
Fuel be pleased t{o refer to the reply
given to Starred Question No. 843 on
the 3rd September, 1958 and state:

(a) whether any progress has been
made in the investigation of oil prices
by the Government's Cost Accountants
in pursuance of an agreement regard-
ing oil prices reached in June, 1958
with the Oil Companies;

“(b) if 50, how far has the investi-
gation progressed; and

(e) when do Government expect the
report to be ready?

The Minister of Mines and Oil
(Shrl K. D. Malaviya): (a) to (c). A
statement is laid on the Table of the
Lok Sabha. [See Appendix I, an-
nexure No. 78.]

2 BEd, Course in Jamia Millia Isiamia

Shri Keshava:

Shri Vajpayee:

Shri E. Madhusudan Rao:
| Shrimati Mafida Ahmed:

Will the Minister of Education be
pleased to state:

(a) whether indefinite closure of
the B.Ed. Classes of the Teachers'
Training College, Jamia Millia Islamia,
Delhi, was announced on the 28th
October, 1058;

(b) if so, the circumstances leading
to the announcement and the develop-
ments since;

*195.

(c) whether Government have con-
sidered the question of recognising the
Jamia Millia Islamia as a University
for purposes of the University Grants.
Commission Act, 1956; and

(d) if so, the decision thereon?

The Minister of Education (Dr. K. L.
Shrimalf): (a) Yes, Sir.
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(b) to (d). A statement is laid on
the Table of the Lok Sabha.
Appendix I, annexure No. 78.]

Indusirial Management Peol

£ *190. 8Shri E. Madhusudan Rao: Will
the Minister of Home Affairs be
pleased to state:

(a) whether the interviews for
recruitment to the newly-created
Industrial Management Pool have been
completed; and

(b) ir s0, when the results are ex-
pected to be announced?

The Minister of Home Affairs
(Pandit G. B. Pant): (a) Yes

(b) Before the end of this year. #

Commitiee to re-assess the Demand
for Hard Coke

*197. Shri Naushir Bharucha: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether the Committee appoint-
ed to re-assess the demand for hard
coke in the country has submitted its
report;

(b) it so, whether a copy of it will
be placed on the Table; and

(c) if not, at what stage is the
Committee's work?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(¢) Not yet The Committee hopes
to submut its report by the end of
this month.

(b) The suggestion will be con-
sidered.

Life Insurance Corporation

*198. Bardar Igbal Bingh: Will the
Minister of Finance be pleased to state;

(a) the time by which the report of
the Life Insurance Corporation under
Section 27 of the Life Insurance Cor-
poration Act, 1956 for the period end-
ing the 31st December, 1957 would be
placed on the Table;

(b) the reason for the delay; and
(c) the step takem to expedite it?

The Minister for Eevenue and Civil
Expenditure (Dr. B. Gopala Reddi):
(a) Under the existing provisions of
law the Life Insurance Corporation is
required to submit the report by 31st
December, 1858, The report will be
laid on the Table of the House wa
goon thereafter as possible.

(b) and (c). Do not arise,

Coal Deposits in Kamptes

rSIu'l Tridib Komar
*189. { Chaudhuri:

Shri Raghunath Siagh:

Will the Minister of Steel, Mines and
Ffuel be pleased to state:

(a) whether it is a fact that large
reserves of coal have been found round
about XKamptee, Umrer and the
Wardha Valley in Bombay State
capable of yielding more then 200
million tons of good quality coal;

(b) whether all these coal reserves
are within the same seambelts and
whether they have been properly
proven and graded; and

(c) whether there 1s any proposal
io allow private industmalists to open
up some of these reserves as may not
ymmediately be taken up under the
State Sector?

The Minister of Mines and Oil
(Shri K. D. Malaviya): (a) Coual is
known to occur in the Kamptee and
Wardha Valley coalfields of Bombay
State. The total reserves estimated so
far in the 2 coalfields amount to about
428 mullion tons. Coal bearing for-
mations are very likely to occur in
the Umrer area which is covered up
py alluvium and Deccan Trap.

(b) All these cual reserves lie in
the Barakar stage of the Gondwana
system. These coal reserves have not
been proved in detail or greded se
far,
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) There is no proposal for allotting
mﬁmasmmw&mmmld-
tatfion by the private sector during
the current plan period.

BMiineral Wealth of Umrer Tehall

=200, Shri V. C. Shukla: Will the
Minister of Steel, Mines and Fuel be
pleased to refer to the reply given %o
Unstarred Question No. 472 on the 21st
November, 1957 and state:

(a) whether the detmiled investiga-
tion for exploitation of mineral wealth
of Umrer Tehsil undertaken by the
Geological Survey of India has since
been completed;

(b) if so. the broad details thereof;
and

(c) whether any decision has been
taken in consultation with the State
Government of Bombay in the matter
of starting mining in the ubove area?

The Minister of Mines and Ofl
(Shri K, D. Malaviya): (a) The
detailed geological investigation of
the Umrer Tehsil has not yet been
completed

(b) The results of the investigation
will be known after the investigation
is completed.

(¢} The question of starting mining
operations in this area, in consultation
with the State Government, would be
examined on the basis of results of the
investigation when completed,

International Geophysical Year

*201. Shri D. C. Sharma: Will the
Minister of Sclentific Research and
Cultural Affairs be pleased to state:

(a) whether the Indian delegation
of scientists which attended the fifth
Conference of the International Geo-
physical Year held in Moscow have
submitted their report;

(b) if so, the nature of recommen-
dations made; and

(c) the action taken therson?

The Minister of Sclieniific Rescarsh
and Cultural Affairs (Shri Humayua

Kabir): (a) Dr. K. R Ramansthan,
Director, Physical Research Labos-
tory, Ahmedabad and Member, Indies
National Committee for the IGY who
was the sole member of the delega-
tion has submitted a report.

(b) A copy of the Report iz laid on
the Table of the Lok Sabha. [See
Appendix I, annexure No. 80.]

(c) It is reported that the matter is
under the consideration of the Indian
National Committee for the Inter-
national Geophysical Year.

Utllisation of Waste Mica

Shri 8. C. Samanta:

Will the Minister of Scientific
Research and Cultaral Affalrs be
pleased to state:

_m{ﬂhﬂ Snbedh Hansda:

(a) whether the new process for the
utilisation of waste mica as developed
by the Central Glass and Ceramic
Research Institute, Calcutta, has been
leased out to mny firm for commercial
production of wet ground mica; and

(b) if so, the name of the firm and
the amount received for leasing out
the process?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayan
Kabir): (a) Not yet, Sir.

(b) Does not arise.

Production of Smokeless Fuel

Shri 8. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Steal, Mines
and Fuel be pleased to state:

(a) what steps have so far been
taken to preduce smokeless domestic
coke in the country;

{b) whether any research has been
carried on the subject;

(c) it mso, when, where and with
what results; and
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(d) whether any low temperature
carbonigation plants have been estab-
lished for commercial purposes?

The Minister of Bteel, Mines and
Fuel (Bardar Swaran Singh): (a)
Besides research work, certain project
studies were entrusted to Messrs. Lurgl
and Messrs Koppers( both of West
Germany) and Messrs, Kelloggs of the
U.S.A. in the context of production of
gynthetic oil and other liquid fuels.
A committee of experts set up under
the Chairmanship of Dr, J. C. Ghosh
recommended in March, 1857:

(i) a long term plan for the pro-
duction of 50 million tons of domestic
soft coke by low temperature carboni-
sation, with by-products such as motor
spirit, diesel oils, phenols and road
tar, at a total capital cost of Rs. 600
crores; and

(1i) a short term plan for the pro-
duction of about 8 lakh tons of domes-
tic soft coke by the same method at
a total cost of about Rs. 20 crores.

It has not been possible, however,
for Government to sanction any
schemes and make financial provision
therefor because of the difficult
resources position.

(b) and (c). Yes. Research on a
small scale was conducted in 1954 at
the pilot plant of the Central Research
Laboratory, Hyderabad, and, more
recently, at the Fuel Research Insti-
tute, Dhanbad.

(d) No.

Sports Coaching Camps

Shel B. C. Majhi:
""{m Subodh Hansda:

Will the Minister of Eduoatiom be
pleased to state:

(a) whether the programme of hold-
ing coaching camps for sports will be
continued; and

(b) if so, how long this will
.continue?

The Minister of Education (Dz. K. L.
Shrimall): (a) and (b). The matter
iibdnx considered in all its aspecta
by the Il.oc uiryCommittuh
cmueu Sports future line
of & bedsddad receipt
of the wnmithe‘supod.

Supply of Irom Ore to Japan

Shri Panigrahi:
*205 Kumari Vedakumari:
* ) Shri Goray:
Shri V. C. Shukia:

Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether it is a fact that global
tenders have been invited for the ap-
pointment of technical consultants to
advise on mining in connection with
the contract for the supply of two
million tons of iron ore to Japan
annually from the Kiriburu area of
Orissa;

(b) the reasons for inviting global
tenders; and

(c) the stage at which the matter
rests at present?

The Minister of Mines and 011 (S8hrl
K. D. Malaviya): (a) Tenders were
invited from reputed firms known to
offer good consultant services In
addition firms interested were allowed
to tender. No Global tenders were
invited.

(b) Does not arise.

(c) The scrutiny of all the tenders
has been completed and that of the
Japan Consulting Institute has been
found to be most suitable,

Bullding for Delhi Municipal Corpo-
ration

*208. Shri Vajpayee: Will the Minis-
ter of Home Affairs be pleased %o
refer to the reply given to Unstarred
Question No. 1423 on the 3rd Sep-
tember, 1958 and state:

(a) whether the aliotment of a site
for the construction of the Municipal
Corporation headquarters has been
made; and
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(b) if so, its situation?

The Minlster of Home Affairs
(Pandit G. B. Pant): (a) No.

(b) Does not arise.
Madras-Andhra Boundary Disputes

+207. Sardar Igbal Singh: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Starred
Question No. 1415 on the 19th Sep-
tember, 1858 and state:

(a) whether Government have since
received all the proposals from the
State Governments for incorporation
in the proposed Bill for the demarca-
tion of boundary between Madras and
Andhra;

(b) if so, whether these have been

(c) whether the proposed Bill has
been sent to the States for considera-
tion by the State Legislatures; and

(d) if not, when 1t 1s likely to be
sent?

The Minister of Home Affairs
(Pandit G. B. Pant): (a) to (d). Pro-
posals received from the Governments
of Madras and Andhra Pradesh were
examined A prelminary draft of the
Bill to give effect to the border ad-
justments between the two States has
recently been sent to the Btate Gov-
ernments for their comments. After
these comments have been received,
the Bill will be finalised and formally
referred to the Legislatures of ithe two
States for expressing their views

Financial Assistance to Sclentists
goilng Abroad

Shri B. C. Majhi:

*210< Shri Sabodh Hansda:

Will the Minister of Scleatific Re-
search and Cultural Affairs be pleas-
ed to state:

(a) whether the scheme for partial
financial assistance to Indian Scientists
going abroad is still pursued by Gov-
ernment.
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(b) if so, whether any amount was
set apart for the year 1838-59;

(c¢) what percentage of their expen-
diture is borne by Government; and

(d) whether they have to submit
any account of their expenditure after
returning from abroad?

The Minister of Scientific Research
and Cultural Affairs (Shrl Humayus
Eabir): (a) Yes, Sir.

{b) Rs, 15,000.

(c) There is no question of percent-
age as grants are made on an ad hoc
basis and the grant does not normally
exceed Rs. 2,500 in any case,

(d) No, Sir.

Re-organisation of Delhi
Administration

21, J Shri Vajpayee:
{, Sardar Igbal Singh:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 1160 on the
11th September, 1858 and state:

(a) the number of members of the
Delhi Chief Commissioner’s staf who
are likely to become surplus follow-
g reorganisation of the Delhi Ad-
ministration; and

(b) Qe plans for their absorption?

The Minister of Home Affairs
(Pandit G. B. Pant): (a) The scheme
for the reorganisation of the Delhi Ad-
ministration which will shortly come
nto effect, involves considerable re-
duction in the size of the Secretariat,
besides providing, to the extent prac-
ticable, for the Heads of Departments
to function directly under the Chief
Commissioner without the interposi-
tion of a Secretary. 4 posts of officers
and 42 ministerial posts in the strength
of the Secretariat have, in consequ-
ence, become surplus.
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*212, Shri Panigrahi: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to state:

(a) whether any target for the pro-
duction of iron ore during the Second
Five Year Plan period was fixed;

(b) if so, how much of this target
has been achieved upto 1957-58; and

(¢) whether any programme for
mechanising iron ore mines has been
drawn up?

The Minister of Mines and Ol (Shri
K. D. Malaviya): (a) The target for
the production of iron ore by the end
of Second Five Year Plan period is
fixed at 12.5 million tons;

(b) In 1856, 4,898 thousand tons was
produced In 1957, 5,074 thousand tons
was produced.

(¢) Messrs. Tata Iron and Steel
Company, Indian Iron and Steel Com-
pany and Hindustan Steel (P) Ltd,
have plans for mechanisation of their
iron ore mines.

Experis for Steel Plants

289 Shri V. C. Shukia:
{ Shri Nath Pal:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether the requirements of
foreign experts for the Rourkela and
Durgapur Steel Plants have since
been assessed and finalised;

(b) if so, particulars thereof; and

(¢) the arrangements made to secure
them?

The Minister of Steel, Mines and
?(m Swaran Singh): (a) Yes,

(b) The estimated requiremsant of
non-Indian personnel, for higher super-
visory posts, a3 assessed by the
Hindustan Steel (P) Ltd., at present is:

Rourkela — 83, Durgapur — 58.

(c) Efforty are being made in West
Germany, the United Kingdom and the
U.8.A. to secure the services of suit-
able men for Durgapur and Rourkela,

Housing Accommodation for Troops

Shri D. C. Sharma
m‘{smhrlqmsm

Will the Minister of Defense be
pleased to refer to the reply given to
Starred Question No. 1043 on the 8th
September, 1958 and state the further
progress since made with regard fo
the building of housing accommodation
for the troops in which the armed
personnel will themselves provide the
labour?

e oar

The Deputy Minister of Defence
(Sardar Surjit Singh Majithia): Con-
struction of all the 1450 quarters is
in hand and has made very satisfac-
tory progress.
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fl Harljan Welfare

Shri Nagi Ready:
“"{sm E. Madbusudan Rao:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the meeting of the
Central Advisory Board for Harijan
Welfare held on the 27th September,
1858 had discussed—giving of fallow
lands, harnessing the services of the
Haryans in planting trees in forest
area, Labour Co-operative Societies for
Scheduled Castes, Scholarships to
students on the basis of income, House
sites and Housing facilities; and

(b) if so, what were the decisions
under each head?

The Deputy Minister of Home
Aftairs (Shrimati Alva): (a) Yes, Bir.

(b) Extracts from the miputes of
the meeting of Central Advisory
Board for Harijan Welfare held on
27th September, 1958, showing the
recommendations made with regard
to these itemns are placed on the
Table of the House. [See Appendix I
annexure No. 82).

Seceadary Education in Orlam

m‘{mr.xn.;:

Will the Minister of Riseation be
pleased to state:

(a) the number of schemes that have
been submitted by the Orissa Govern-
ment regarding re-organisation of
Becondary Education during 1958-58,
so far;

(b) whether any of these schemes
have been sanctioned; and

(¢) if so, what amount has been
given or proposed to be given to
Orissa for this purpose?

The Minister of 'Eduocation (Dr.
K. L. Shrimali): (a) Fourteen.

(b) Yes Sir, Out of the fourteen
schemes the twelve that are eligible
for Central Assistance have been
sanctioned.

(¢) A sum of Rs. 9.813 lakhs is pro-
posed to be given for these twelve
schemes,

Wealth Tax

Shrl Ram Krishan:
.. {sm Jadhav:

Will the Minister of Finance be
pleased to state:

(a) total amount of wealth tax le-
vied so far since its imposition, State-
wise;

(b) total amount of wealth tax actu-
ally collected during 1958-89, so far,
State-wise; and

(¢) total amount of wealth tax ar-
rears, State-wise?

The Minister of Finance (Shri
Morarjl Desal): The information ac-
eording to the charges of the Com-
missioners of various States in res-
pect of (a), (b) and (c) is given be-
low. As some of the Commissioners
hold jurisdictions over more than one
State, separate figures in respect of
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some of the States are not readily
availableiw-

(@ ®) O]

Wealth Wealth Wenllh

tax tax
levied ml.lqcmdumed
; ey P
Commissioners’  jts 19 -2‘
charge imposi- 1958-59 and
tionto  upto)
30-9-58 30-9-58) on

30-9-58
(Figures in thousands of rupees).

1. Andhra
Pradesh . 30,25 9,83 1,17
2. Asaam . 3,25 s 7
3. Bihar and
Orissa . 21,68 2,28 1,15
4 Bombay . 3,19,98 61,06 10,26
5. Delhi &
Rajasthan 14,96 5,93 2,18
§. Kerala . 2312 4,08 29
7. Madras . 39,76 5,27 1,07
8. Mysore 9,23 1,43
o. Madhya
Pradesh . 4,85 2,90 15
10. Puniab &
gcmu &
ashmir . 3,22 47 8

11. Uttar Pradesh 16,97 2,65 1,31
12. West Bengal 2,79,43 3472 17,79

TotAL 7,585,609 1,30,93 35,56

Estate Duty

289, Shri Bam Krishan: Will the
Minister of Finance be pleased to state:

(a) total amount of estate duty
levied during 1957-58 and 1958-58, so
far, State-wise;

(b) the total amount of estate duty
actually collected during 1958-80, so
far, out of the duty levied during this
period, State-wise; and

(c) the total amount of arrears of
estate duty for 1057-88, State-wise?
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The Minister of Fimance (Shri
Morar}l Desal): (a) to (). A state-
ment giving the requisite information
is Iaid on the Table of the Lok Babha.
[See Appendix I, annexure No. 83.]

Indian Olympic Association

290 Shri Ram Krishan: Will the
Minister of Education be pleased to
state the nature and extent of assist-
ance given to the Indian Olympic As-
sociation and its branches during
1957-58?

The Minister of Education (Dr.
K. L. Shrimali): No assistance was
given to the Indian Olympic Aasocia-
tion and its branches during 1957-58

Basic Education Grants

291. Shri Ram Krishan: Will the
Minister of Education be pleased to
state the total sum given to Umipn
Territories and States for Basic Edu-
cation during 1958-59, so far, State
and Territory-wise?

The Minister of Education (Dr.
K. L. Shrimall): A statement is laid
on the Table of the Lok Sabha. [See
Appendix I, annexure No. 84].

Bteel Plants

292. Shri Morarka: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to lay on the Table a statement
showing:

(a) the details of all the Consultants
or Technical Advisors employed by
each steel plant together with the
functions of each Consultant or Ad-
viser as the case may be;

(b) the fees payable to each;

(c) the amount of fees already paid
to each;

(d) other expenses payable to their
staff in India or elsewhere with the
total maximum, if any; and

(e) the total amount disbursed un-
der part (d) above?

The Minister of Steal Mines and
Fael (Sardar Swaran Singh): (a) to

v
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(e). A statement is laid on the Table
of the Lok Sabha. [See Appendix I,
annexure No. 85].

International Centre of Culiure at
Delhi

Shri Vajpayee:

Shri Raghunath Singh:
Bhri Ram Krishan:
Shri N. R. Munisamy:

Will the Minister of Sclentific Re-
search and Cultural Affairs be pleas-
ed to state:

(a) whether Government has decid-
ed to set up an international centre
of culture at Delhi; and

(b) if so, the details of the plan?

The Minister of Scientific Research
and Cultural Affairs (Shrl Humayun
Kabir): (a) Government have taken
no such decision nor have they any
information beyond what has appear-
ed in the Press.

(b) Does not arise,
Foreign Capital Invesiments

8hri Nagl Reddy:
2. < Shri Ghosal:
Shri Ram Krishan:

Will the Minister of Finance he
pleased to state the total amount of
foreign private capital investment,
rountry-wise, in India in Industries
during the year 1955 to 1957 (industry-
wise) either for the establishment of
new projects or for further develop-
ment of existing ones?

The Minister of Finance (Shri
Morarji Desal): Two statements giv-
ing non-banking foreign business in-
vestments in India industry-wise and
eountry-wise during 1954 and 1855 and
1966 are laid on the table of the Lok
Sabha, [See Appendix I, annexure
No. 86].

Figures for the year 1957 are mot
yet available.

Small Savings Scheme
288, Shri P. K. Deo: Will the Minis-

ter of Finance be pleased to state the
amount collected under the Small

-
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Savings Schemes, district-wise, in
Orissa State during 1056-57, 1957-58
and 1958-59 so far?

The Minister of Finance (Shri
Morarfl Desal): Prior to 1858-89 the
figures of collections of Smal]l Savings
were maintained according to Postal
Circles and not by districts. The
total net collections in Orissa during
1956-57 and 19857-58 amounted to
Rs. 122 crores and Rs, 1 crore res-
pectively. The district-wise figures of
net collections during the period April
to September, 1958 are:

Districts Net
collections
{In
thousands
ofRs.)
1. Cuttack & Dhenkanal* N 19,32
2. Purd . .. . 6,15
3. Emiam&l’hnlbm‘ . . 593
. Koraput . ‘ . 4,59
4. K-mndi . . To
6. Balasore& Keonjhar* 6,13
7. Mayurbhanj 5,27
8. Sambalpur 8,68
9 i . » (=) 1,76
(net
withd)
10. Sundergarh 5,27

*Separate figures not avallable,

Bharat Sewak Samaj Camps in Orissa

286, Shri Kumbhar: Will the Minis-
ter of Education be pleased to state:

(a) names of placeg and the number:
of camps organised in Orissa State
during 1958-59, so far, by the Bharat
Sewak Samaj;

(b) the expenditure incurred thereom
by Government;

(c) the number of persons trained
during this period;
(d) the number of persons among

them belonging to Scheduled Castes
and Tribes in each camp; and

(e) if there is no one from Sche-
duled Castes and Tribes, the reasom
thereof?
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The Minister of REducatiom (Dr.
K. L. Shrimall): (a) to (c). A siate-
ment giving the information in respect
of camps held so far by the Bharat
Sevak Bamaj in Orissa State during
the current financial year upto 10th
November, 1858 is placed on the Table
[See Appendix I, an-
nexure No. 87). These figures are
lable to revision on receipt of the
reports and audited accounts of the
which only will give the
actuals.

(d) and (e). No separate statistics
of campers belonging to Scheduled
Castes and Tribes are maintained.
Youths from these communities do at-
tend the camps and organisers of
camps have instructions to make spe-
cial efforts 1o recruit them.

Social Welfare Organisations in Orisse

297. Shri Panigrahi: Will the Minis-
ter of Education be pleased to state:

{a) the names of the voluntary social
welfare organisations in Orissa which
have been given grants by the Central
Social Welfare Board upto 15th Aug-
ust, 1858; and

(b) the amount of granty to each
such organisation?

The Minister of Education (Dr.
K. L. SBhrimali): (a) and (b). Further
to the information furnished in reply
to unstarred question No. 2745 asked
by Shri Panigrahi in the Lok Sabha
-on the 24th April, 1958, a statement,
containing information in respect of
grants sanctioned to voluntary organi-
sations at the August, 1958 meeting of
the Central Social Welfare Board, is
-attached, [See Appendix I, annexure
No. 88).

Chilka Lake

298, Shri U. C. Patnaik: Will the
Minister of Defence be pleased to refer
to the reply given to Starred Ques-
tion No. 1571 on the 24th September,
1858 regarding Chilka Lake and state:

(a) when and by whom ‘‘the lake
-was considered in detail” as regards
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its suitability for construction of the
Sscond Naval Dockyard; and

(b) whether copies of reports of the
investigation party or parties will be
1sid on the Table?

The Deputy Minister of Defease
(Shri Raghuramaiah): (a) A recoa-
naissance of the Chilka Lake was
first carried out in 1858 by Command-
er S. G. Karmarkar, the then Naval
Officer-in-Charge, Vizagapatam; Cap-
tzin S. B. Rao, Garrison Engineer,
Vizagapatam; and Surgeon-Lieutenant
J. R. Samuel, Principal Medical
Officer, LN S. CIRCARS, Vizagapatam.

A subsequent reconnaissance of the
Lake was carried out in 1949 by Cap-
tain G. Gowlland, Royal Navy, the
then Naval Officer-in-Charge, Vizaga-
patam; and Lieutenant-Commander
N. Krishnan, DSC, RIN. the thea
Director of Naval Plans at Nawval
Headquarters.

The Lake wag also personally 1n
spected in April 1950 by Vice-Admiral
W. E Parry, KCB, the then Com-
mander-in-Chief ‘of the Indian Navy.

(b) Copies of the two reconnaissance
reports and of the minute recorded by
Vice-Admiral Parry are attached
[See Appendix I, annexure Wo. 89.]

Foreigners

209, Shri U. C. Patnaik: Will the
Minister of Home Affairs be pleased
to lay on the Table a list showing:

{(a) the number of foreigners and
other non-Indian nationals who visit-
ed India between 1st Aprl, 1954 and
1st April, 1958 (year-wise as well as
country-wise) as (i) Tourists, (ii) ex-
perts and consultants, (iii) in othex
capacities; and

(b) how many of these residing at
present are registered under the For-
eigners Act and how many are not
registered?

1The Minister of Home Affairs
(Pandit G. B. Pant): (a) and (b). In-
formation is available only in regard
tn the number of registered foreigners
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resident in India as on 31st Decamber
of each year. Two statements for the
years 1634, 1085 and 1036—one show-
ing the number and nationality and
the other, the required categories—are
1aid on the Table of the House. [See
Appendix I, annexure No. 80]. Com-
plete information for the years 1457
and 1958 is mot yet available,

Cocalne

s, [ Shri Vajpayee:
\ Shri U, L, Patil:

Will the Minister of Finance be
_ pleased to state:

(a) whether it is a fact that about
Rs. 15,000 worth of contraband co-~
eaine was seized on the 5th November,
1958 from a house in Delhi;

(b) details of this incident; and

(c) the steps taken to tighten up
llicit traffic in dangerous drugs?

The Minister of Finance (Shrl
Morarji Desal): (a) 78 phials of Co-
caine Hydrochloride worth about Hs.
8,000 in illicit market were seized on
the 29th October, 1958 from a house
in Delhi,

tb) On receipt of information on
the 29th October, 1958, the Excise
staff raided the housc of one Mohd.
Esa, son of Abdul Majid Sheikh, re-
sident of House No. 1442, Gali Qasim
Jan near Ballimaran, P. S. Hauz Qazi,
Delhi. On search of the house, a
card-board box containing 78 phials
of Cocaine Hydrochloride (one dram
each) was recovered, A case has been
registered against the accused in P. B,
Hauz Qazi.

(e) (i) Anti-smuggling operations
have been intensified in eo-ordination

the Excise Commissioners of adjoining
States e.g., Punjab, Uttar Pradesh,
Rajasthan,

(iii) An Excise Intelligence Bureau
o the

(iv) Checking at the Railway &ta-
tion and other important routes has
been intensified,

(v) The Police authoritigs have sst
up a squad to detect illicit traffic of
excise articles.

Seismic Survey of Dasuya

Shri P, C. Sharma:
“l'lfshrllmm

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Unstarred
No, 1141 on the 30th August, 1858,
and state:

(a) whether the seismic survey of
Dasuya area has indicated any ppe-
sibility of finding oil there;

(b) whether Government propase to
undertake extensive exploration of
thus area; and

(c) if so, the details thereof?

The Minister of Mines and Ol}
(Shri K D. Malaviya): (a) The re-
sults of seismic survey of the Dasuya
area are not considered encouraging
for drilling.

({b) No, Sir.

(c) Does not arise,

Grants to Affiliated Colieges in
Punjabd

302. Bhri D. C. Sharma: Wil the
Minister of Education be pleased to
state:

(a) what is the actual amount g)-
lotted and so far disbursed by

University Granis Conumigsiop to
afiiated Colleges in the Punjab;

(b) whether any steps are being
taken to overcome the technical or
other difficulties experienced by smuch
colleges in being able to il
moneys already allocated by the Upd-
versity Grants Commisxion; and
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{c) whether money granted by the
Commission but not lifted on account
of such dificulties by the colleges
eoncerned within the financial year
will lapse back to the Commission?

The Minister of Education (Dr.
K. L. Shrimall): (a) to (c). A state-
ment giving the requisite information
is enclosed, [See Appendix I, annex-
ure No. 91.]

Punjab University Teachers

303, Shri D. C. Sharma: Will the
Minister of Education be pleased to
stata;

(a) whether it is a fact that Uni-
versity Grants Commission have sent
a letter to the "Punjab University to
improve the pay scales of teachers
and its readiness to pay 50 per cent
of the improved salarieg of the tea-
chers; and

(b) if so, when the scheme is going
t0 be implemented and how much
amount is to be paid by the Commis-
sion in this direction?

The Minister of Eduecation (Dr.
K. L. Shrimali): (a) and (b). A
statement giving the requisite infor-
mation is enclosed. [See Appendix I,
annexure No. 92.]

All India Memorial

30. Shri D. C, Sharma: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Starred
Question No. 329 on the 21st August,
1058 and state the further progress
made with regard to the setting up of
an All India Memorial in comme-
moration of all those martyrs who
laid down their lives during 1837 to
1947 in the struggle for freedom?

The Minister of Home Affairs
(Pandit G. B. Pant): The site in front
of Red Fort ramparts on the axis of
Chandni Chowk has now been finally
selected for the setting up of the
Memorial. The terms conditions
for the execution of the -work have
also been discussed with the architect
selected for the purpose. It is ex-

pected that the matter will be Snalie
ed shortly.

. Gold Deposits In Punjab

305. Shri Ram Krishan: Will the
Minister of Steel, Mines and Pael be
pleased to state:

(a) whether it is a fact that gold
particles are found in Narnaul Tehsl),
Punjab;

(b) it so, whether any investiga-
tion has been made to confirm the ex-

istence of gold particles in that ares; -
and

(e¢) the result of the investigation?

The Minister of Mines and Oil
(8hri K D. Malaviya): (a) No. Sir.

(b) and (c). Do not arise.

All India Council for Elementary
Education

sos, J Shri SBubodh Hansda:
" 7 8Bhrd 8, C. Samanta:

Will the Minister of Education be
pleased to state:

(a) whether the All India Council
for Elementary Education have held
any meeting since their establishment;

(b) if so, when and where;

(c) what were the points of discus-
sion in the meeting: and

(d) whether any suggestions have
been made by the Council to Govern- -
ment?

The Minister of Education (Dr. K, L.
Bhrimali): (a) Yes, Bir. Two meet-
ings.

(b) First meeting on the 10th and
11th March, 1958 snd the second
meeting on the 10th and 11th October,
1958, at New Delhi,

(c) and (d). A statement is laid
on the Table of the Lok Sabha.  [See
Appendix I, annexure No. $3}
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(a) whether the work for the staff
quarters at Cuttack has been started;
and

(d) it so, what is the progress made?

The Minister of Finance (Shri
Morarjl Desal): (a) No, Sir.

(b) Orders for the acquisition of
site have been issued and it is in the
process of acquisition. In the mean-
time, plans and estimates for the con-
struction of quarters are being pre-
pared.

Popular Encyclopacdia in Hindl

208, Shri Subodh Hansda:
Shri 8. C. Samanta:

Will the Minister of Education be
pleased to state:

(a) how many volumes of the Popu-
lar Encyclopaedia in Hindi have been
oublished up-to-date;

(b) whether all the volumey have
heen put in the market for sale;

(c) whether there is any proposal
t publish them in all the regional
languages; and

(d) it not the reasons therefor?

The Minister of Education (Dr.
K. L. Shrimall); (a) Two volumes.

(b) The volumes published so far
Mava been put in the market for sale.

(¢) A proposal to this effect is under
eonsideration.

(d) Dees not arise.

fiperew shwr ® o e Awe ow

tot. Wt o ¥ : war wfown
"ot Ig wa #Y wor w1 e

(%) texs & ww aw fgmmw
Ry § wfig g {41 W ¥ e
¥ frae fedtam o it ;

(@) wgiwrgiad W@ ¢ ;

(7) & wwg o F gw fee
@ifmy fefes W g fefew
& Wx

(w) Fav awerT w1 fgarae 2w
W ot faer qeqm} 7 o gy

[T IF AYT  HYEF G JN W
wqrfes & w1 e § 7

wr Il (wene wefear)
(%) ¥(w). % faazor gwe 1 [Rfed
afefiver ¢, epiw e av )

e mitw & g e el

Yo, ot o0 W : wr
wf ag T ¥ §O w4 s

(%) fomroer w2 & ferfar
At 9 a=ge wern fead amh
a w7 FT GrE; WK

(@) ®r woerr wlafgr -
oY #t srer wled Wi 9 ande
7 ¥ forg sremgr 3 O § 7

quert dwen § st (ot
) : (%) YR, Wy, e,
gt Wi w8 wge )

(w) w7 woerdt ¥ s
fir ® Txwer Wt WY e
gfrg & v Tyww st &

oy

i3



Fgt  WANE Anfotly 4 WOVEREMR (s ' Wrien Aneware ;3pe

ot ddifrdr o e 43 % foR RRer
it & gfeqt our wEwas STQQE
wif ®7 wTgEE WL wvA § R A
T

Smugyling

811, Shri V. P. Nayar: Will
Minister of Finance be pleased
refer to the reply given to Unstarred
Question No. 1679 on the 8th Septem-
ber, 1058 and state:

(a) whether the adjudication of the
offence of keeping contraband gold in
8. S. “DUMRA” has since been com-
pleted; and

(b) if so, the result thereof?

The Minister of Finance (Bhri
Morarjfi Desal): (a) and (b). The
case has not yet been adjudicated.

Wealth Tax

318, {lhﬂ Ram Krishan:
Shri Jadhav:

Will the Minister of Finance be
pleased to state:

(a) whether it is & fact that wealth-
tax is helping Government consider-
ably in detecting cases of concealment
of other taxes;

(b) if so, the number of cases detect-
ed during 1958 so far, State-wise; and

sF

The information required in parls
(b) and (¢) of the questich is
below according to the charges of the
Commissioners of various States. As
some of the Commissioners hold
jurisdiction over more than one State,
separate figures in respect of some of
the States are not readily available.

&) ()

Commissioner’s No. of Total
charge cases amount
ddurm' collected
in through
195'3 these
1upto cases
i1-10-58) during
(oo
31-1::-53)
1. Andhra Pradesh 1 4093
3. Bihar & Orisss 3 1,19,000
4. Bombay . . 10 4,47,658
5. Delhi & Rajasthan . =
6., Kerala
7. Madras ..
8. Mysore . . 1
9. Madhya Pradesh 1
20, Punjab and Jammu
& Kashmir .. )
g1. Uttar Pradesh . - -
12. West Bergal . » 91,755
Towl . 44 6,62,516

U.S. Rockel ‘Pioneer’

g13, J Stri D. C. Sharmm:
Shri Naushir Bharuchs:

Will the Minister of Stientific W~
:mhmcumummuplmd
state:

(a)wheunritkamuél
US. Air Force leunched .« shoket
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naned Pioneer’ towards the moom, on
e 11 of Octoker, 1988;

(b) it so, whether the movements
'of the Pioneer’ were observed by the
Indian scientists;

. (&) if #0, the data collected;
" (d) whether the data collected by
ibe Indign scientists has been exchang-
#gd with other countries;

(e} the names of countries with
which the data was exchanged; and

() the assistance given by Govern-
ment to the Indian scientists in this
matier?

The Minister of Scientific Research
and Cultural Affairy (Shri Humayun
Jabir): (a) Yes, Sir.

(b) As far as known at present no
observations were made in India on
the rocket,

{c) to (). Do not arise.

nmmmuwenmm
Technical Information

Shri Subodbh Hansda:

Will the Minister of Sclentific Re-
search and Cultaral Affairs be pleased
to state:

m.{snﬂn.cm
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Mines in Orissa

318. Shri Damani: Will the Minis-
ter of Steel, Mines and Fuel be pleased
to lay a statement on the Table giving
the nameg of mineg of Manganese and
iron ores in Bihar and Orissa States
whose loading stations are situated on
Barazmeda Sector of South Eastern
Railway and also state their produc-
tion during 1953-54, 1954-55, 1955-58,
1956-57 and 1857-58.

The Minister of Mines and Oll (Shri
K. D. Malaviya): A statement giving
the information for the years 1955-56,
1958-57 and 1057-58, is attached. [See
Appendix I, annexure No. §7] The
Mineral Conservation and Develop-
ment Rules came into operation in
July, 1055 and as such minewise pro-
duction figures prior to 1955 are not
available.

Smuggling

J Shrimati Ila Palchoudhuri:
3. . 8hri Sarju Pandey:

Will the Minister of Finance be
pleased to state:

(a) the number of smugglers killed
snd arrested (separately) on the
Amritsar-Pakistan border during 1958
s0 far;

(b) how many of them were Pakis-
tani nationals;

(c) the value of articles seized from
these smugglers; and

(d) the action taken against those
arrested?

The Minister of Finance (Shri

Morar}l Desal): (a) 15 smugglers
were killed and 135 arrested during
the year 1958 (upto 31st October) on
the Amritsar-Pakistan border.

(b) 11 and 14 were Pakistesi
nationals out of those killed end
arrestad respectively.

(c) Articles worth Rsa, 109458308
were seized from them.

(d) 27 personsg were prosecuted in
the Courts of Law. Out of these 10
persons have been convicted te
rigorous imprisonment varying from &
weeks to 2 years, Cases against the
rest are still under investigation,

Orisa Mining Corporation

$20. Shri Panigrahl: Will the Minls-
ter of Steel, Mines and Fuel be pleased
to state:

(a) whether the Government o
India have advanced any money to the
Orissa Mining Corporation either by
way of loan or by way of purchasing
share; and

(b) it so, the amount advanced se
far?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
and (b). Yes, Sir. A sum of Rs. §
lakhs has been advanced for purchase
of shares.

321. Shri Ram KErishan: Will the
Minister of Education be pleased 10
state:

(a) whether the Scheme for expan-
sion of rural institutes during the
Third Plan period has been finalised;
and

(b) if so, the main features thereof?

The Minister of Education (De.
K, L. Shrimall): (a) No, Sir.

(b) Does not arise.

Memorial to Poet Kalldas
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No. 3436 on 10th September, 1058 and
state:

(a) whether the details of the
scheme to arect a suitable memorial
to poet Kalidas at Ujjain has been
worked out; and

(b) if s0, the main features therecf?

M. M. Das): (a) and (b). The Kalidasa
Samaroha Samiti, Bhopal, had a pro-
posal for the construction of a Kalidasa
Bhavan, The Government of India
hag received uptil now no detailed in-
formation from the Kalidasa Samaroha
Samiti about the proposed Bhavan.

Educated Unemployment in Orissa

328. Shri Panigrahl: Will the Minis-
ter of Education be pleased to state:

(a) whether any grant
given to the Government of Orissa
during 1857-58 and 1858-59 for reliev-
ing educated unemployment in Orissa;

(b) if s0, what was the amount; and

(e) the total number of persons em-
ployed during 1857-58 in Orissa under

(a) and (b). A
statement is laid on the Table of the
Lok Sabha., [See Appendix I, an-
nexure No. 08.]

fe) Nil

Survey of Ancient Monuments in
Orisss

324, Bhrl Panigrahi: Will the Minis-
fer of Sclentific Research and Cul-
tural Affairs be pleased to state:

(c) the tbtal amount spent on it In
Orissa upto that date; ang

(d) whether the list of monumenis
of national importance in Orissa has
been finalised?

The Deputy Minister of BScientifis
Restarch and Cultural Affsire (Da
M, M. Das): (a) Yes, Sir.

(b) 2548,

(c) The expenditure incurred State-
wise is not available. However, the
expenditure for the entire Eastern
Circle consisting of Orissa, West
Bengal and Assam during the pciuc
is about Rs. 81,000 upto the end
September, 1058,

(d) Not yet.
Primary Education

825, Bhri Supakar: Will the Minis-
ter of Education be pleased to state:

(a) the cut made in the original
allotment to States for carrying oul
schemes for broad Primary
education in the Second Five Year
Plan; and

(b) how far will this cut affect the
target of literacy in different States?

The Minister of Education (Dz.
K. L. Shrimall): (a) The distribution
of funds allocated to each Sector of
Education after reappraisal of the
Second Five Year Plan hag not yet
been finalised.

(b) The question does not arise.

Travels Abroad

Shri Rajendra Singh:
Shri Narayanankutty Menon:
Shri A. K. Gopalan:

326. Shri Punnoese:

Shri Mohammed Isaam:
Shri Pangarkar:
Shri L. Achaw Siagh:

Will the Minister of Finanee be
pleased to state:

(a) how many persons (official and
non-official) went abroad on Govern-
ment and privaty account (separetely)
during the year 1888-88 so far; and
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(b) the forgign exchange involved
on their tours?

‘'wy Minister of Pinsmee (Shri
Movarfl Desal): (a) It is regretied

no information is available in

béct 'of persons who went abroad
én privite accqunt as no such statistics
are maintained. As regards the
officials and non-officials, who went
abroad on Government account during
the period 1st April to 31st October,
1958, the numbersg are approximately
1076 and 170 respectively.

(b The estimated foreign exchange
involved on the persons referred to in
the answer to Part (a) is Rs. 33 lakhs.
Similar information in respect of
those who went on private account is
not available.

Polytechnics

321, Shri Ram Krishan: Will the
Minister of Belentific Research and
‘Ciftaral Affalrs be pleased to state:

(a) whether the scheme to provide
polytechnic in every district has been
finalised

(b) if so, the detailg thereof?

Thé Minister of Scientific Research
and Ctitural Aftaitrs (Shri Humayan
Eabir): (a) and (b). No scheme has

try. However, in the further expan-
sion of technical education, the aim of
the Governmedt is that every district

{b) how Wueh of it is By Wy o
loan and how much by way of equity
eapital; and

(c) the termis and conditibis e
Which thiy loan is given?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
Rs, 26031 creres.

(b) Loan.—Rs. 2030 crores, Share.—
Rs. 24581 crores.

(c) Loan granted by Government

will bear interest on current balances
of the loans at a rate not exceeding
1 per cent over the bank rate.
open to Government to consider at
any appropriate stage what portion of
the loan amount can be converted into
shares and to take any decision as
regards the accrued interest,

Payment of Salaries in Foreign
Currency

%29, Shri Nath Pal: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to state:

(a) the number of officers in Steel
Plants who are paid their salary or
emoluments in any currency
than Indian currency;

(b) the amount paid;

(c) the reason for making payment
in foreign currency; and

(d) whether any tax 18 deducted

It is -

other |

from such payments and, if so, on what -

basis?

The Minister of Steel, Mines and
Fuel (Bardar Swaran BSingh): (a)
Two. Although ofher foreign experts
employed in the steel plants gre paid
their salary in Indian rupees fthe
usual remittence facilities available to
foreign netionals employed in India,
are also available to them.

(b) $400 and ¥M¥5 per month res-
‘pectively padd in Jupanese cur-
rency.

{c) The services of these two, tech-
howy

nicians have beeh o
and in termg of the contract "
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Hisn tuid Yhelr shlery 15 o be paid The Minister of Steel, Mimes aafl
in India in rupees and the other half Pael {Bardar Swarsn Singhic (2) The
 Japda in the curremcy of that ourrent statutery price for fresh ber-
wouniry. ing and turning secrap is Ra. 25 per
() Theic salaries are subject to the 00 x-S

provisions of the Indian Income-tax (b) Although no official information
Act but they tould, under the provi- is available, the price realised from
sions of that Act, claim exemption of foreign buyers, as far a3 could be
income-tax for the first three years of gathered from exporters, ranges from
‘theitr stay in India. £9 to £10 per ton eif.
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(c) Licences for export of certain
categories of sheet cuttings are issued
freely. In addition, borings
turnings not accepted by furnace
owners are also licenseq for export.

g

Central Civil Services (Conduct)
Raules

332, Shri Tangamani: Will the
Minster of Home Affairs be pleased
to state:

(a) the number of Central Govern-
ment employees charge-sheeted under
Section 4(A) of the Central Civil
Services (Conduct) Rules, 1956 ac-
cording to each Department; and

(b) the number of them actually
Punished and the nature of punish-
ment awarded?

The Minister of Home Affalrs
(Pandit G. B. Pant): (a) and (D).
The information is being collected and
will be placed on the Table of the
House as soon as it is available,

Compensation for Lok Salmyak Sema
Trainees

333, Sbrl Kediyan: Will the Minis~
ter of Defenve ‘be pleased 1o state:

(a) whether Government have con-
sidered the petitions received from
the guardians of five of the Lok
Sahayak Sena camp trainees who died
of food poisoning for payment of
Rs. 5000 compensation or adequate
monthly family pension; and

(b) it so, what decisions have been
taken?

The Deoputy Minister of Dofemee
(Bandnr Mxjithin): €a) and (D). The



334, Bhri Parulekar: Will the Minis-
ter of Finance be pleased to state:

(a) whether it is a fact that Prof.
Harry J. Robinson has submitted a
discussion draft on policy and laws
relating to foreign investments in
India;

(b) whether Government had invit-
ed a report from him on the subject;

(c) if so, what are the recommen-
dations; and

(d) whether Government have con-
sidered them?

The Minister of Finance (Shri
Morarji Desal): (a) to (d). Prof.
Harry J. Robinson, Senior Lnterna-
tional Economist of the Standford
Research Institute in the United States
came to India in 1956 as a Ford
Foundation Scholar to study invest-
ment opportunities in India. As a
result of his study, he prepared a
draft report explaining the position
on Policy and Laws governing invest-
ment in India. Mr. Robinson prepar-
ed the draft report as e part of his
assignment and made it available to
Government. Government had not
asked for such a report. The draft
gives a factual account of all policies
and laws governing private foreign
investments in India and makes no
recommendations of any kind.

Practical Tralning in West Germany

335, Bhri Ram Krishan: Will the
Minister of Scientific Research and
Oultural Affairs be pleased to refer to
the reply given to Unstarred Question
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No. 211 on the 13th August, 1908 and
state:

(a) whether the candidates have
been selected for giving un-utﬂh-l
training im

Co-operation Scheme; and

(b) if so, whether a copy of the
list will be lmid on the Table?

The Deputy Minister of Scientifie
Research and Cultural Affairs (Dr.
M. M. Das): (a) The position has not
changed. A provisional selection has
been made and the list will be fina-
lised as soon as definite informatiom
is received on placements in indus-
tries in West Germany.

(b) Does not arise.

Writers' Conference at Tashkemd

336. Bhri Jadhav: Will the Minister
of Bcientific Research and Caltoral
Affairs be pleased to state:

(a) whether Government have given
financial and any other type of help
to the Asian and African Writers’
Conference at Tashkent;

(b) how many representatives from
India attended the Conference; and

(c) who were the conveners of the
Conference?

The Minister of Sclentific Research
and Cultural Affairs (Shri Homayun
Eabir): (a) No, Sir.

(b) and (c). No information s

Lang Acquisition in JawalamuokM
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(b) the names of the places and the
srea of land acquired or proposed to
be acquired at each auch place; and

(c) the amount of compensation
paid so far or to be pesid for the
proposed sites per acre of land?

The Minister of Mines and Oll
(Bhri K. D. Malaviya): (a) to (c). A
Statement giving the required infor-
mation is laid on the Table of the
Lok Sabha, [See Appendix I annex-
ure No. §0.]

Visit of Gen. Thimmayya

238, Shri R. C. Vyas:
Shri Rameshwar Tantia:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that Chief
of the Army Staff visited some
foreign countries recently; and

(b) it so, which countries did he
vigit and who accompanied him on
this tour?

The Deputy Minister of Defence
(Shrl Raghuramaiah): (a) Yes, Sir.

(b) He visited Canada, the US.A,
the UK. and West Germany. He was
accompanied by Lt. Gen. Daulet Singh,
Quartermaster General and Brig. B. D.
Kapoor, Chief Controller of Re-
organisation and Development, except
in respect of West Germany.

Delegation of Scholars to Afghanistan

Shri P. K. Deo:
$39. 2 Shri D. C. Prodhan:

Will the Minister of Sclentific Re-

(b)ﬂlmonmmulew
will be selected?

The Deputy Minisier of Sclentifie
Research and Cultural Affairs (Dr.
M. M. Das): (a) The recommendation
has not yet been accepted by Gov-
ernment.

(b) Does not arise.

Aboriginals in Andamans

J Shri P. K. Deo:
3 Shri B. C. Prodhan:

Will the Minister of Home Affalre
be pleased to state:

(a) the number of Aboriginals in
Andamans;

(b) the steps taken for their uplift;

(c) the amount provided in the Se-
cond Five Year Plan in this regard;
and

(d) the amount actually spent uptil
now?

The Deputy Minister of Home Affalrg
(Shrimati Alva): (a) The number of
Aboriginals of different categories in
the Andaman & Nicobar Islands is as
follows:—

e.

Andamanese - . . 23
Jarawas . - , . 300

o
Shompens - . . 100
Nicobarese . . . . 11,792

(b) A statement is attached. [Ser
Appendix 1, annexure No. 100.]

{c) The amount provided in the
Second Five Year Plan, Andaman
and Nicobar Islands, for the uplift of
Abcoriginals is as follows:—

Re, lakhs

} ,/Tribal Welfare Scheme . 10
#) One N.R.S. Blu&l

Nicobar o7y

ol mﬂnm 19

(i) V. D.mmm.
Nicobar
(v) cmmnnbnof nqll h
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Ra. inkhs

{of) Pducstion in Nicobars . 2°00

@EWWUC& 250

wmw:mmmw 0%
(ix) Water supply in the arcas
the Abori-

ginals . . i . 100

(d) The information is being col-
Sacted and will be placed on the Table
of the House as soon as received.
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Tripura Councll Raules

842, Shri Pasarstha Deb: 'Will the
Minister of Home Affairs be pleased
,to state:

s) whether the Rules framed by
ahe Tripumm Territorial Council for
the conduat of business of the Council
have been approved by the Adminis-
“retor of Tripura;

{b) if not, whether delay in giving
such approval is hampering the work
ot the Council; and

(c) whet steps are being taken to
give speedy approval to the rules
framed?

The Minister of Wome Affairs
Peodit G. B. Pant): () A revised

(b) The Cousicil has been dollowing
provistonally the set of rules formg-

lated by it
(c) Does not arige.

M.BB. College, Agartala

343, Shri Dasaratha Deb: Will the
Minister of Educatien be pleesed 4o
state:

(a) whether posts of senior lee-
turers in Bengali and Commerce in
M.B.B. College, Agartala, Tripura
have been lying vacant for a Jong
period; and

(b) if so, the action taken or pro-
posed to be taken for filling these
posts?

The Minister of Edueation (Dr.
K. L, Shrimall): (a) and (b). (i) The
post of Senior Lecturer in Bengali is
lying vacant since 1st February 1958,
Pending selection of a suitable cendi-
date through the Union Public Berviee
Commission, it was proposed to re-
employ the previous incumbent of the
post; he has, however, expressed his
unwillingness to accept the offer.
Steps are being taken to fill the post
as early as possible.

(ii) The post of Senior Lecturer in
Commerce is not lying vacans.

Institute of Music under Delhi
University

4. 8hri Vajpayee:

Shri Raghunath Bingh:
Will the Minister of Education be
pleased to state:

(a) whether plans for the establish-
ment of an institute of music under
the Delhi University have been
finglised; and

(b) if sp, the dotails thaweol?

The Minigter of Bfucation (Rr. K.
L. Shrismudi): (a) and th). A state-
ment is laid on the Table of the Tusk



Sdktsk, [Se¢ Apperdiz 1, anbixure

No. 101].
. m Rellef Organisation in
Punjab

345, Shri Duifit Bingh: Will the
Minister of Home Affairs be pleased
to state whether any Emergency Re-
Hef Organisation has been set up in
Punjab?

The Minister of Home Affairs
(Pandit G. B. Pant): Ves.

Untouchability

348. Bhri Daljit Bingh: Will the
Minister of Heme Affairs pleased
to refer to the reply given to Starred
Question No, 1577 on the 24th Sep-
tember, 1858 and state:

(a) when the accounts of each of
the non-official organisations which re-
cetve direct grants from the Central
Government for the removal of un-
touchability were last audited; and

(b) whether a copy of the accounts
audited last of each of the organisa-
tions will be placed on the Table?

The Deputy Minister of Home Affairs
(Shrimati Alva): (a) The information
is given below:

Nowne of Orgamisation

n
(f) Bhartiya Depressed Classes gth April,
League - . . IQES-M
) All Indls Harijan Sevak  aqth April,

Sangh 1958,
(i) Ishwat Ssran Ashram joth »

. 19
(fv) Bharat Dalit Sevak Sangh ro0th
) mdi:u Servants of the !{T&m- g

B Daprossed Classcs ]
Society). o
A copy of the aundited acconnts
of the organisations for 1857-
is laid on the Table of the Lok

§See Appendix I, annexure

] Eg

iF

(a) the number of
tants and Clerks in the Ministry of
Steel, Mines and Fuel reserved for the
Scheduled Castes and Scheduled Tribas
at present;

E
s

(b) the reasons for mnot fillling wp
the reserved vacancies; and

(¢) the time by which the reserved
quota will be filled up?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): () The
posts of Assistants and Clerks in the
Ministry of Steel, Mines and Fusl ame
mecluded in the cadres of the Central
Secretariat Service and thre Central
Secretariat Clerical Service, respec-
tively, direct recruitment to which on
the basis of competitive examinations
keld by the Union Public Service Com-
mission is made by the Ministry of

follows, Ramely:—

Scheduled Castes .. 124%
Scheduled Tribes 5%

(b) and (c). The reserved q
vacancies for the Scheduled
the Grade of Assistants has
As regards the short-fall in
of Scheduled Tribes in thig
of Scheduled Castes as well ns
duled Trbes in the other
is mainly due to the non-availa

ele
1

i

of suitable candidates of these come
munities. It is, therefore, not possi-
ble to indicate a time limit by which
the reserved quuta for these commmmi:

ties will be flled
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Committess working wader the
Minisiry of Steel, Mines and Fuel

S48, Shri Dalfit Bingh: Will the
‘Minister of Steel, Mines and Fuel be
Pleased to state the names of com-
mittees which worked under the Minis-
try of Steel, Mines and Fuel during
1987-5687

The Minister of Steel, Mines and
Fael (Sardar Swaran Singh): The
following committees worked during
1987-58:—

1. Coal Price Revision Committee,

2. Team of experts to make detailed
surveys and investigations to study
methods of winning transportation and
distribution of sand from the DV.C.
river deltas for purposes of stowing in
<oal mines.

8. Ad-hoc Committee on resources
for stabilisation of the coml mine
workings under the Grand Trunk Road
and Barakar town in the Asansol sub-
division of West Bengal.

4. Commitiee on Assessment of
Resources,

5. Committee on Requirements and
Utilisation.

6. Committee on Production and
Preparation.

7. Committee on Transportation.
(The last four Committees are of
the Coal Council of India).

8. Fuel Efficiency Committee.
9. Coal Advisory Committee.

10. Coal Transport Advisory Com-
mittee,

11, Committee to advise on matters
relating to oil exploration and produc-
tion, refining of crude oil and utilisa-
tion of natural and refinery gases.

13. Standing Panel of Technical Ex-
perts for the Neyveli Lignite Corpora-
tion (Private) Ltd

13. Committee to report on benefica-
tion of low grade ores.

id Mineral Advisory Board

IAIM

18. Four Zonal Councils (Minerels),

16. Working Group to wvolve a more
satisfactory system of obtaining statis-
tical information by co-ordinating the
requirement of Indian Bureau of Minass
and the State Governments.

17. Mica Sub-Committee of the
Mineral Advisory Board.

18, Mica Advisory Committee.

Land for Scheduled Casies and
Scheduled Tribes

349, Bhri Kumbhar: Will the Minis-
ter of Home Affairs be pleased to state:

(a) whether it is a fact that the
cultivable lands and financial helps
admissible to Scheduled Castes and
Tribes have been allotted to the non-
Scheduled Castes and Tribes in the
Union Territories;

(b) if so, the number of such cases;
and

(c) whether steps are being taken to
recover these lands from the unlawful
allottees?

The Deputy Minister of Home
Affgirs (Shrimati Alva): (a) Bo far
as the Union Territory of Delhi is
concerned, no Sir,

(b) and (c). Do not mrise,

The question in respect of the Union
Territories of (1) Andaman and Nico-
bar Islands and (2) the Lacadive,
Minicoy and Amindivi Island does not
arise as in the former there are no
Scheduled Castes or Scheduled Tribes
and in the latter the entire population
is of Scheduled Tribes.

The required information in regard
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University in connection with its
schemes - for the Second Five Year
Plan; and

(b) if so, the nature and amount of
such grant and loan?

‘The Minister of Education (Dr. K. L.
Shrimall): (a) Yes, Sir.

(b) A statement is attached. [See
Appendix I, annexure No. 108.]

Bharat Electronics (Private) Limited

351. Shrli U. C. Patmalk: Will the
Minister of Defence be pleased to state
the value of production in the Bharat
Electronics (Private) Ltd, since
January, 1956 upto the 31st March,
1958?

The Deputy Minister of Defence
(S8hri Raghuramaish): The value of
Electronics equipment produced at
Bharat [Electronics (Private) Ltd,
during the period 1st January, 1956
upto 31st March, 1958 was Rs. 33.95
lakhs,

Foreigners In Bharat Electronics
(Private) Lid. and Hindustan Aircrafts
(Private) Ltd.

352. 8hrl U. C. Pataalk;: Will the
Minister of Defence be pleased to
state the total number of “foreigners”
and other non-Indian nationals work-
ing in the Bharat Electronics (Private)
Ltd. and Hindustan Aircrafts (Private)
Ltd, on the 31st March, 19587

The Deputy Minister of Defence
(Sardar Majithia): Thirty-Seven.

Income-tax Appeals

358, Shri Rajeshwar Patel: Will the
Minister of Finance be pleased to
mate;

(a) the number of appeals pending
with the Appellate Assistant Commis-
sioners which were flled wmore than
three years back; and

- (b) what steps’ are being taken to
expedite the disposal of these appeals?

The Minkter of Pluance (Shrl
Merarjfl Deml): (s) The number of

such pending appeals was 2598 as on
1-10-1958.

(b) Beveral measures have been
taken to expedite the disposal of

on the clearance of old appeals, fis
already in existence for each Appellate
Agsistant Commissioner’s range. The
Central Board of Revenue conduct
every month a scrutiny of the dis-
posal of appeals in each of the appel-
late ranges and issue appropriate
instructions, where necessary for
expeditious disposal. The strength of
Appellate Assistant Commissioners has
also been increased substantially in
récent years.

The number of appeals flled more
than three years back and pending
disposal was 3522 as on 1-4-1938; this
figure has been brought down to 2508
on 1-10-1858 as a result of the
Measures taken.

Income-Tax Refunds

354, Shri Rajeshwar Patel: Will the
Minister of Finance be pleased to
state:

(a) the maximum time that the
Income-tax Department takes general-
ly in refunding the amount to the
aagessees after it ig found due; and

(b) whether there is any machinery
to ensure that such payments are
made to the assessees in time?

The Minister of Finance (Bhri
Morarji Desai): (a) There is no time
limit preseribed under the law within
which income-tax refunds, after they
are found due, are required to be
issued by the Income-tax authorities.
However, there are instructions that
refunds should be issued as expedi-

tiously as possible,

(b) A separate register is maintained
in each Income-tax Circle showing the
pendency/disposal of refund claims
made by the assesseey for, refunds
ms.cumuotmmmm
Act. This register Is regularly exa-
mined by the Income-tax Officer with



(a) whether it is a fact that tribal
college students reading in the Govern-
ment D.M. College at Imphal have no
adequate hostel accommodation and
they are not given full amount of Can-
tral Government Scholarships: and

(b) if so, what steps are being taken
to give them adequate accommodation
and full amount of scholarship?

' The Minister of Edueation (De.
K, L. Shrimali): (a) and (b). Out of
100 tribal students on roll in D.M.
College, Imphal, 78 have been provid-
ed with hostel accammodation. The
question of providing hostel facilities
Yor 50 more students has already been
taken up this year and provision is
being made for further extension in
the next year's budget.

The monthly rate of scholarships for
hostellers and day scholars are differ-
eni and vary from course to course,
However, the amount of scholarship
which each category of student is
entitled to receive is always paid in
full.

Pakistani Natiomals

356. Sardar Igbal Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) the npumber of Pakistani
nationals who crossed Indian border,
both eastern and western separately,
illegally during August to October,
1968 month-wise:;

(b) the number of those who have
‘been convicted;

{0) the number of cases still pend-
jag; and

(d) the number of persons wha
bave refused to return to Pakistan?

The Minister of Heme Affabs
(Pandit G. 1. Pent): (a) to (d). The
information is being colleqted and wil}
be laid on the Table of the House
as soon as it is available,

Management of Public Funds in Indian
Alr Force

357. Sardar Igbal Singh: Will the
Minister of Defenoe be pleasad to
sate:

(a) whether a Committee has heen
appointed to enquire into the manage-
ment of public funds in the Air Forow;

(b) the names of members of this
Committee; ..

(c) the main purposes and functions
of this Committee; and

(d) the work done by this Commit-
tee so far?

The Deputy Minister of Defence
(Bardar Majithia): (a) A Committee
had been appointed with the terms of
reference given in the reply to part
(c) of this Question.

(b) Chairman

Bhri R. M. Hesjarnavis, Deputy
Minister for Law.

Members

(1) Shri B. G. Rau, Joint Secretary,
Minjstry of Defence.

(2) Air Vice Marshal, Arjan Singh,
AOC-IN-C, Operational Command.

(3) Shri B. K. Mukherjee, Control-
ler of Defence Accounts, Southern

Command.
(4) Brig. K T. Mathew, Judge
Advocate General, Army Head-
quarters.
Secretary

Shri M. Subramanymum, Deputy
‘Secretary, Ministry of Defence,

(c) (i) To enquire into the system
and procedure for maintenanpe, super.
vition and eontrol of the public Ae
count of No. 2 Wing, Air Force, Poona,
nndtoloouwnhow!tbemep!d-
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ble for a large sum of money amount-
ing to about Rs 3} lakhs to be mus-
sppropriated at that Aur Force Station;

{i1) To fix the responsibility on per-
wons who mught have been gulty of
negligence mn the performance of their
duties which might have facilitated
the musappropriation.

(ui) To determine whether the
existing authorised system and proce-
dure for maintenance, supervision and
control of public funds 1n the Indian
Ailr Force are adeguate to safeguard
agamnst misappropriations, and to sug-
gest remedial measures to the extent
necessary

(d) The Commuttee’s report has
been received and 18 under considera-
aon

Defence Research and Development
Advisory Commitiee

358 Sardar Iqgbal Singh: Will the
Minister of Defence be pleased to
state:

(a) whether Government have ap-
pointed a Defence Research and
Development Advisory Committee,

(b) the main purposes and func-
tions of thig Commuittee,

(c) the names of the members of
thus Commuttee, and

(d) the work done by this Commut-
see 20 far®

The Deputy Minister of Defence
(8hri Raghuramaiah): (a) Yes

(b) To mdvise on defence research
and development, to assist 1 the for-
mulation of defence research policies
and to make recommendations to the
‘Government regarding the allocation
of defence research programmes to
the Universities and the National
Laboratorieg and other Research Insti-
tutions

(v) Chasrman
Scientific Adviser to the Minister of

M2 (A LSD—4
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Members,

Six emunent scientists and engineets
to be nominated by Government.

Chief of the General Staff
Deputy Chief of Naval Staff
Deputy Chief of Air Staff

Additional Financial Adwviser, Mims-
try of Finance (Defence)

Controller General of Defence Pro-
duction.

Chief Controller
Development)
Chief Scientist

Director of Technical Development
and Production (Air)

(d) Not met so far
Fall in Import of Iron and Stesd

359 Sardar Igbal Singh* Will the
Minister of Steel, Mines and Fuel be
pleased to state the quantity of anti-
cipated fall in the import of Iron and
Steel during 19587

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): The
anticipated fall mn the import of Irom
and Steel during 1958 1s about 05
million tons, as compared to 1957

Secondary Education

360 Sardar Igbal Singh: Will the
Minister of Education be pleased to
refer to the reply given to Unstarred
Question No 183 on the 13th August,
1958 and state the amount actually
utilised by each State Government out
of the grant given by the Government
of India for the expansion of Secon-
dary Education during 1857-587

The Minister of Education (Dr.
K. L. Shrimali): The requisite infor-
mation 15 being collected and will be
furrushed 1n due course

Advisory Committee for Libraries

361 Sardar Igbal Bingh: Will the
Munister of Edueation be pleased to
refer to the reply given to Unstarred
Question No 465 on the 18th August,
1958 and state

() whether the Adwvisory Commit-
tee for Labrarres hag submitted its
report,

(Research &
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(c) steps taken on them?

The Minister of Education (Dr.
K. L. Shrimali): (a) Yes Sir, on
15-11-58.

(b) and (c). 7The report is under
consideration.

Dueg from Sugar Mills

362. Sardar Igbal Singh: Will the
Minister of Finance be pleased to
state what are the Central Govern-
ment dues outstanding from the differ-
ent Sugar Mills in the country?

The Minister of Finance (Shri
Morarjl Desai): The Central Govern-
ment dues from sugar mills consist
of Income-tax, Excess Profits Tax,
Business Profits Tax, Wealth Tax and
Central Excise duty. Two statements,
giving the position separately in res-
pect of (i) Income-tax, Excess Profits
Tax, Business Profits Tax and Wealth
Tax and (ii) Central Excise Duty are
given in annexures ‘A’ and ‘B’ [See
Appendix I, annexure No. 104.]

Opium Exports

363. Sardar lgbal SBingh: Will the
Minister of Finance be pleased to
state the quantity and value of opium
exported to each country from India
in the last five years (year-wise)?

The Minister of Finance (Shri
Morarji Desai): A statement giving
the required information is laid on the
Table of the Lok Sabha, [See Ap-
pendix I, annexure No. 105.]

Foreigners Act

364. Sardar Igbal Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) the total number of notices
served in Delhi under the Foreigners
Act during the year 1957-58;

(b) the total number of people who
left Delhi in accordance with those
netices;
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(c) the total number of Court pro-
ceedings drawn up against people who
violated these notices; and

(d) the total number of people
convicted by the Court for violation
of these notices?

The Minister of Home Affalrs
(Pandit G. B. Pant): (a) to (d). The
information is being collected and will
be laid on the Table of the House.

Import of Steel

Sardar Igbal Singh:
aae: {Shri Pangarkar:

Will the Minister of Steel, Mines
and Fuel be pleased to state the total
quantity and value of steel imported
into India during 1958-58 so far from
cach country separately?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): A state-
ment is placed on the Table of the
Lok Sabha, [See Appendix I, an-
nexure No. 106.]

Educational Institutions of Punjab

366. Sardar Igbal Singh: Will the
Minister of Education be pleased to
refer to the reply given to Unstarred
Question No. 2152 on the 16th Septem-
ber, 1958 and state:

(a) total amount of financial assis-
tance given to educational institutions
in Punjab during 1857-58 and 1058-39
so far, and

(b) the purpose for
amount was given?

The Minister of Education (Dr.
K. L. Shrimali): (a)

which this

1957-58 Rs. 2,358,086
1958-50 so far Rs. 31,48,810.22.
(b) The amount was given for

various purposes specified below:—

(1) Loans for construction of hos-
tels, for affiliated Colleges,

(2) Rehabflitation and other grants
to the Punjab University.
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(3) Grants to certain institutions for
carrying out certain research
projects mssigned to them by
this Ministry.

(4) Grants for social education
work, students tours, social
service camps and campus
work.

(5) Grants for construction of
Nursery & Basic School build-
ings; provision of equipment
and books for them.

Sports Assoclations of Punjab

367. Sardar Igbal Singh: Will the
Minister of Education be pleased to
state:

(a) the total amount of grants sanc-
tioned to Sports Associations in Pun-
Jab state during 1958-59 so far; and

(b) the names of Sports Associations
which have been given such grants?

The Minister of Education (Dr.
K. L, Shrimall): (a) and (b). No
grants have been sanctioned to Sports
Associations in the Punjab State dur-
ing 1958-59 so far. The following
grants have, however, been sanctioned
to National Sports Fedcrations whose
headquarters happen to be located in
the Punjab State:—

Rs.
1. Rasketball Federation of
India, Patiala ‘on account of

salary of paid Sccretary)

2. Indian Hockey Federation,
Patiala (on g#ccnunt of salary
of paid Secretary) .

3. Basketball Federanon  of
India, Patiala (on account of
deputation of Federation's
Secretary to attend Physio-
therapy course at Madras, .

4:446° 66

2,450 00

370° 00
Boarding House for Girl Students
Delhi

368. Sardar Igbal Singh: Will the
:tﬁ:iuter of Education be pleased to
te:

(a) whether there is any boarding
house for girl students in Delhi, State-
managed or privately managed;
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(b) if so, the number of girl students
residing there; and

{c) the financial aid given to each
boarding house during 1956-57 and
1957-587

The Minister of Edueation (Dr.
K. L. Shrimali): (a) to (c). The infor-
mation is being collected and will be
laid on the Table of the Lok Sabha
in due course.

Oplum Production in Punjab

369. Sardar Iqbal Singh: Will the
Minster of Finance be pleased to
state:

(a) the guantity of opium produced
in each District of Punjab during the
last five years, year-wise; and

(b) total area under poppy cultiva-
tion in each district in these years
(year-wise)?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). There
is no cultivation of poppy in Punjab
for the production of opium. Culti-
vation of poppy for the production of
poppy heads and seeds has been ban-
ned in that State with effect from the
31st March, 1958.

A statement giving the information
regarding the area under poppy culti-
vation and the quantity of poppy
heads produceq in each district during
the last five years, year-wise is laid
on the Table of the Lok Sabha. [See
Appendix 1, annexure No. 107.]

Foreigners

370. Sardar Iqbal Singh: Will the
Minister of Home Affairs be pleased
to state the number of foreigners who
visited Delhi during 1857-587

The Minister of Home Affairs
(Pandit G. B. Pant): Information is
available only in regard to the num-
ber of registered foreigners resident
in Delhi ag on the 31st December,
1857. The number was 2342
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Labour and Social Serviee Camps in
Ferozepur District

371, Sardar Igbal Singh: Will the
Minister of Education be pleased to
state:

(a) the total number and names of
labour and social service camps for
students and other youth held with
the aid of Central Government in
Ferozepur District and in Punjab
during 1957-58;

(b) the total number of such camps
to be held during 1958-59 within the
above mentioned areas;

(c) the nature of work done; and

(d) the procedure adopted for selec-
tion of sites and method followed for
obtaining public co-operation?

The Minister of Education (Dr.
K. L. Shrimall): (a) to (d). The
information is being collected and a
statement will be placed on the Table
of the House separately.

Mulii-purpose Schools in Punjab

372. Sardar Igbal Singh: Will the
Minister of Education be pleased to
state the total number of multipur-
pose schools to be opened in Punjab
during 1958-59 (district-wise)?

The Minister of Education (Dr.
K. L. Shrimali):

Patiala
Kapurthala
Bhatinda
Sangrur
Mahendragarh
Ambala
Hissar
Rohtak
Gurgaon
Karnal
Amritsar
Jullundur
Gurdaspur
Kangra
Ferozepur
Ludhiana
Hoshiarpur

et
IO O WL BB EN e ]

Total

M

Scheduied Castes and Scheduled
Tribes in FPanjad

378, Sardar Igbal Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the amounts allotted to
the Punjab for construction of residen-
tial accommodation for Scheduled
Castes and Scheduled Tribes during
1957-58 and 1958-59 so far have been
spent on the proposed schemes; and

(b) if so, the number of houses
constructed with the above amounts?

The Deputy Minister of Home
Affairs (Shrimati Alva): A statement
giving the required information f{s
placed on the Table of the Lok Sabha.
[See Appendix I, annexure No. 108.]

Acquisition of Lands in Naslk

374. Shri Jadhav: Will the Minister
of Defence be pleased to state:

(a) the extent of land of different
villages taken on lease for Military
purposes in the District of Nasik in
Bombay State;

(b) what is the duration of the
lease; and

(c) what is the rent due to the
different villages with a break up of
each village?

The Deputy Minister of Defence
(Sardar Majithla): (a) to (c). Infor-
mation is being collected and will be
laid on the Table of the Lok Sabha
in due course.

Life Insurance Corporation

375. Shri Jadhav: Will the Minister
of Finance be pleased to state:

(a) the total number of Class I
Officers in the Life Insurance Corpo-
ration; and

(b) how many out of the above
number have been recruited after 5th
September, 1956,

The Minister of Finance (Shrl
Morarji Desai): (a) 1285.

(b) 91,
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Pakistani Nationals

916 Shrl Pangarkar: Wil the
Minister of Home Affsirs be pleased
to state

(a) total number of Pakutam
pationals who visited Various places
Bombay State during 1958 (upto 31st
October),

(b) the number of those who over-
stayedeunu.ttertheexmryocfthei:
visas during the same period, and

“(c) the number of cases mn which
visas were extended?

The Minister of Home Affairs
(Pandit G B Pant): (a) to (c) The
information 15 being collected and wll
be laid on the Table of the House, as
soon as 1t 1s available

Geological and Mimng Survey in
States

m Shri Tridib Kumar Chaudhuri:
*  Sardar Igbal Smgh:

Will the Mimster of Steel, Mines
and Fuel be pleased to state:

(a) which of the State Governments
have orgamsed Geological and Mining
Survey Departments for investigatng
the mineral resources in their States,

(b) what kind of hiaison 15 mam-
tained between these Minerals and
Geological Department of the State
Governments with the Geological Sur-
vey of India and the Indian Bureau of
Mines, and

(c) whether there 1s any perma-
nent body in which such departments
of the State Governments are also
represented to exchange nformation
and to act as a forum for consultation?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) The
following State Governments are
known to have Mining and Geology
Departments for investigating the
rmineral resources within ther States:
West Bengal, Bihar, Uttar Pradesh,
Rajasthan, Bombay, Madhya Pradesh,
Andhra, Mysore and Onssa

(b) and (c) Lisson is maintained
through four zonal councils set up by
the Govt of India for the Eastern,
Northern, Central and Southern
regions ;m which the State Govern-
ments 1n each region, the Geological
Survey of India, the Indian Bureau
of Mines and the leading industries mn
each region are represented These
Counals, periodically review the pro-
gramme of exploration of minerals in
the region, advise on drawing up
future programmes of mineral explo-
ration, review the requirements, diffi-
culties and potentialities of the mmning
industry in the respective region, and
advise generally on the exploitation
and utilisation of mumerals and alhed
natural resources in the region

The representatives of the Indan
Bureau of Mines, Geological Survey of
India, State Governments, Industries
and Central Government also meet at
the Mineral Advisory Board meetings.
The Geological Survey of India and
the Indian Bureau of Mineg are repre-
sented on the various committees set
up by the State Governments.

12.06 hre,
PAPERS LAID ON THE TABLE

Durgah Khawaja Saheb Bye-Laws

The Minister of Home  Affairs
(Pandit G B Pant): I beg to lay on
the Table a copy of the Durgah
Khwaja Saheb Bye-Laws, 1858 pub-
Iished 1n Notification No GSR 084
dated the 25th October, 1958 [Placed
i Library See No LT-1031/58)

Appropriation Accounts and Audit
Report of Government of Delhd

The Minister of Revenue and Civil
Expenditure (Dr, B Gopala Reddi):
I beg to lay on the Table, under
Article 151(1) of the Constitution, a
copy of the Appropriation Accounts of
the Government of Delhi, 1956-57 and
Audit Report, 1958 [Placed in Library
See No LT-1032/58).
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AMENDMENT TO ImON AND StEm
(ControL) OmpER

The Minister of Bteel, Mines and
Fuel (Bardar Swaran Singh): I beg
to lay on the Table, under sub-section
(8) of section 3 of the Essential Com-
modities Act, 1955, a copy of the
Notification No S.0 2369/ESS. COMM
IRON & STEEL/AM(3) dated the 13th
November, 1858 mmking certain
amendment to the Iron and Steel
(Control) Order, 1958 [Placed in
Library See No. LT-1033/58].

EcetH Reporr or UNion Pusric
Service CoMMISSION

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
I beg to lay on the Table, under
Article 323(1) of the Constitution, a
copy of the Eighth Report of the
Union Public Service Commission for
the period 1st Apnl, 1957, to 3lst
March, 1958 [Placed in Library. See
No. LT-1034/58].

NOTIFICATIONS ISSUED UNDER ALL INDIA
SERVICES AcT

Shri Datar: I beg to lay on the
Table, under sub-section (2) of Sec-
tion 3 of the All India Services Act,
1951, a copy of each of the following
Notifications: —

(1) GS.R No. 1055 dated the 8th
November, 1958 making cer-
tain amendments to the Indian
Administrative Services (Pay)
Rules, 1954.

(2) GS.R. No. 1078 dated the 15th
November, 1958 making cer-
tain amendments to the Sche-
dule to the Indian Adminis-
trative Service (Pay) Rules,
1954. [Placed in Library. See
No. LT-1035/58].

AmEnDMENT TO INTERNATIONAL CoOPY-
RICHT ORDER

The Minister of Sclentific Research
and Cultural Affairs (Shri Humayun
Eabir): T beg to lay on the Table,
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under Section 43 of the Copyright Act,
1057, a copy of Notification No. S.0.
2269 dated the 21st October, 1538,
making certamm amendment to the
Internationa] Copyright Order, 1058.
[Placed in Library. See No. LT-1038/
58]. b

NOTIFICATION 1SSUED UNDER Spa Cus-
ToMs AcCT

Dr. B. Gopala Reddi: I beg to lay
on the Table, under sub-section (4) of
Section 43(B) of the Sea Customs Act,
1878, a copy of each of the following
Notifications: —

(1) GS.R No 957 dated the 18th
October, 1858.

(2) GSR No 958 dated the 18th
October, 1958 containing the
Customs Duties Drawback
(Cigar Wrapper Tobacco)
Rules, 1958

(3) GSR No 999 dated the 25th
October, 1958. [Placed 1n
Labrary. See No LT-1037/
58].

NOTIFICATIONS ISSUED UNDER SEA Cus-
Toms Acr AND CENTRAL ExcISEs AND
SaLt Acr

Dr. B. Gopala Reddi: I beg tn lay
on the Table, under sub-section (4)
6f Section 43B of the Sea Customs
Act, 1878 and Section 38 of the Cen-
tral Excises and Salt Act, 1944, a copy
of each of the following Notifica-
tions: —

(1) GSR No 959 dated the 18th
October, 1958 making certain
further amendments to the
Customs and Central Excise
Duties Drawback (Art Silk)
Rules, 1957.

(2) G.S.R. No. 886 dated the 25th
October, 1958 containing the
Customs and Central Excise
Duties Drawback (Steel Pro-
ducts) Rules, 1958. [Placed
in Lidbrary. See No. LT-1038/
58].
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1208 hrs.
ESTIMATES COMMITTEE
THRTY-FIRST REPORT

Shri B. G. Mehta (Goh lwad). 1
beg to present* the Thurty-first Report
of the Estimates Committee on the
action taken by Government on the
recommendations contained in the
Twelfth Report of the Estimates Com-
mittee (First Lok Sabha) on the
Ministry of Information and Broad-
casting—All India Radio

1208} hrs,

DEMANDS FOR EXCESS GRANTS
(RAILWAYS) FOR 1855-56

The Minister of Railways (Shn
Jagjivan Ram): I beg to present* a
statement showmg Demands for
Excess Grants in respect of the Budget
(Railways) for 1955-56

12083 hrs.

DEMANDS FOR EXCESS GRANTS
(RAILWAYS) FOR 1956-57

Shri Jagnvan Ram, I beg to present
a statement showing Demands for
Excess Grants in respect of the Budget
(Railways) for 1856-57

—

1209 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

ExpPLosioN oF BRITISH SUPER-TANKER,
Stanvac Japan

Shri Ram Krishan (Mahendergarh)-
Under Rule 197, I beg to call the
attention of the Minister of Transport
and Communications to the following
matter of urgent public importance
and I request that he may make a
statement thereon:—

*The explosion of the Brntish
Tanker Stanvac Japan 1 the

of Urgent Public Importance
Arabian Sea and the casualties
among the Indian personnel of the
ship”

The Minister of State In the Minis-
try of Transport and Communications
(Sbrli Raj Bahadur): The statement
runs into three pages Shall I lay it
on the Table of the House?

Mr Deputy-Speaker: Yes, it may be
laid on the Table

Shri Raj Babadur: I beg to lay 1t on
the Table

Statement

It 1s with the deep regret that I
rise to make this statement on the
explosion of the British tanker ss
‘Stanvac Japan” on the 19th October,
1958 m which 10 Indian Seamen
(including one Portuguese Indian)
and 10 British officers lost their hives

2 According to the information
available to Government, ss “Stanvac
Japan”, belonging to Messrs Standard
Vacuum Transportation Company Ltd
was built in Japan n 1953 and had a
gross tonnage of about 17,400 ‘The
vessel was fitted with two high pres-
sure oil-fired boilers with turbine
machinery She was eguipped with
the life-saving and fire appliances
applicable to her class and trade

3 The vessel left Bombay on the
17th October, 1958 with British offi-
cers numbering 17 and Indian crew
54 1n number of whom 44 were Indian
nationals and 10 Portuguese Indians,
all of them having been engaged on
Indian Articles At the time of its
departure, she carried 9,000 tons
ballast

4 The unfortunate accident took
place on Sunday the 19th October at
about 1400 hours while on her way
from Bombay to Rastanaura, (where
she was to take another load) about
30 miles south east of Karachi and
over 500 mules north west of Bombay.

— —— ———

*Presented with the recommendation of the President



8. According to the routine, the
cargo tanks are washed down at sea
and clean ballast is also ‘taken. It is
reported that various tanks according
t0 requirements were being washed
down that day. Due to an explosion,
the centre-castle where deck officers
are housed was completely blown
away with the result 10 British officers
and 10 Indian crew members lost their
lives. The centre-castle which carried
two life boats were also carried away
with the explosion with the result
only two boats were left in the after
accommodation where crew and the
Engineer officers are carried. As this
part of the vessel was not damaged,
the crew and the Engineer officers
were able {o lower the two after life-
boats and escaped, but remained near
about the vesse] which was burning
flercely.

6. No contact with the outside world
could be made ag the main wireless
equipment which was in the centre-
castle together with life boat portable
radio was carried away with the
explosion.

7. The first news of the accident was
received by the Principal Officer,
Mercantile Marine Department, Bom-
bay on the 20th October, 1858 at about
15.00 hours from the Master of ss.
“Patricia”, a Panamanian tanker
which had picked up 51 survivers
from the two life boats ex “Stanvac
Japan”. Immediately on receipt of
the distress message, the Principal
Officer contacted the naval authorities
who were already organising all pos-
sible measures for rendering assist-
ance. A naval destroyer was prepar-
ing to proceed to the scene of the
accident with medical assistance. The
Principal Officer also contacted the
Air Rescue Duty Officer and a libera-
tor of the Indian Air Force was kept
ready to take off. Subsequently, how-
ever, a wireless message was received
from s.s. “Patricia” that assistance was
no longer required.

8. The *"Stanvac Japan"” was towed
to Xarachi on the 24th Octeber, 1988

tatives. All the members of the crew
were found to be hale and hearty and
they were taken to Seamen's Hostel
and made comfortable.

ducted an enquiry into the cause of
the explosion, assisted by the Mercan-
tile Marine Department. This enqu-
iry has since been completed and the
officer has returned to UK. It is
understood that a formal official
enquiry will be held in UK. A
preliminary enquiry into the circum-
stances attending the explosion is also
being conducted by the Mercantile
Marine Department, Bombay. The
proceedings of both the enquiries are
awaited.

10. As regards steps taken to give
relief to the dependents of the deceas-
ed Indian seamen, the owners of the
vessel have agreed to make the fol-
lowing payments:

(i) One month’s salary already
drawn in advance at the time
of engagement;

(ii) Fifteen days earned wages;

(iii) One month's salary for each
year of service either with the
Standard Vacuum Transporta-
tion Campany or with the
Secony Mobil Compeny;

(iv) Three months’ wages as ex-
gratia payment;
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(v) Compensation as admissible
under the Workmen's Com-
pensation Act, 1923,

11. Steps have already been taken
by the Shipping Master to ascertain
through the district authorities con-
cetned the names ete. of the legal
heirs of the deceased seamen and the
payments will be made as soon ~ as
formalities have been completed. As
far as the amounts due under Work-
men's Compensation Act are concern-
ed, 1t is understood that the Company
is arranging to deposit the amounts
due with the Commissioner for Work-
men's Compensation for disbursement.
12104 hrs.

REPRESENTATION OF THE PEOPLE
(AMENDMENT) BILL

The Deputy Minister of Law (Shri
Hajarnavis): I beg to move for leave
to withdraw the Bill further to amend
the Representation of the People Act,
1850,

Mr. Deputy-Speaker: The question
is:

“That leave be granted to with-
draw the Bill further to amend
the Representation of the People
Act, 1850.”

The mytion, was adopted.

?‘Aﬂ‘lﬂ-&a ;52 b-frpnlunes Mo ‘ﬂ"

12.11 hrs.

HIMACHAL PRADESH LEGIS-

LATIVE ASSEMBLY (CONSTITU-

TION AND PROCEEDINGS) VALI-
DATION BILL*

The Minister of Home Affairs
(Pandit G. B. Pant): I beg to move
for leave to introduce a Bill to vali-
date the constitution and proceedings
of the Legislative Assembly of the
New State of Himachal Pradesh form-
ed under the Himachal Pradesh and
Bilaspur (New State) Act, 1954.

of

“lr. Deputy-Speaker: The guestion .
““That leave be granted to intro-
duce a Bill to validate the consti-
tution and proceed.ngs of the
Legislative Assembly of the New
State of Himachal Pradesh formed
under the Himachal Pradesh and
Bilaspur (New State) Act, 1854."
The motion was adopted.
Pandit G. B, Pant: I introducet the
Bill.

12.11% hrs.

STATEMENT REGARDING HIMA-
CHAL PRADESH LEGISLATIVE
ASSEMBLY (CONSTITUTION AND .
PROCEEDINGS) VALIDATION
ORDINANCE

Pandit G. B. Pant; I beg to lay cm
the Table a copy of the explanatory
statement g ving reasons for imme-
diate legislation by the Himachal Pra-
desh Legislative Assembly (Constitu-
tion and Proceedings) Validation
Ordinance, 1958, as required under
Rule 71(1) of the Rules of Procedure
and Conduct of Business in Lok Sabha.
{Placed in Library. See No. LT-1041/
58].

12.12 hrs.

PARLIAMENT (PREVENTION OF
DISQUALIFICATION) BILL—contd.

Mr. Deputy-Speaker: The House
will now take up further discussion of
the following motion:

“That the Bill to declare that
certain offices of profit under the
Government shall not disqualify
the holders thereof for being
chosen as, or for being, Members
of Parliament, as reported by the
Joint Committee, be taken into
consideration.”

*Published in the Gazette of India Extraordinary Part Il—Section 2,

dated the 24th November, 1958.

{litroduced with the recommendation of the President.
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[(Mr. Deputy-Speaker]

Out of ten hours allotted for general
discussion, one hour and 28 minutes
have already been taken and there iz a
balance of 8 hours and 35 minutes.

Shri Raghubir Sahaj (Badaun): Mr
Deputy-Speaker, I find it very diffi-
cult for myself to congratulate the
Minister on having brought forward
this Bill, as it has omginated from the
Joint Commuttee. I find that there 1s
very little mn this Biall to enthuse us

At the time when this Bill came up
for discussion first a number of criti-
cisms had been levelled against 1t, and
very many suggestions offered on
behalf of the Members for the consi-
deration of the Joint Commuittee. But
1t appears that almost everything that
was stated 1n this House was 1gnored
The only change that I find from the
original Bill 1s that a schedule has
been added to it. It would also appear
that the schedule 1s neither exhaustive
nor complete. It was suggested by
the Joint Commuittee 1n its report that
to make it exhaustive and complete
and up to date a Parhamentary Stand-
g Committee be set up. That wae
also not done

Now, to all these proceedings I
think the hon Minister himself was
a party, and it 1s really a matter of sur-
prise that this valuable recommenda-
tion of the Joint Committee was
entirely ignored by him. The other
day when the hon. Minister introduced
the Bill, as 1t has emerged from the
Joint Cormmittee, he gave wus three
vital objections to the formation of
this Standing Committee, and he went
on distinguishing between the UK
Act and the Constitution of India

12.15 hrs.
[Mg. SeeAxEr in the Chair]

With your permission, I would like
to point out those points of vital
difference according to the Minister,
as explained by him the other day.

The first point that he enunciated
was that legislatures cannot define
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offices of profit and they will be inter-
preted as in the Constitution. But
everybody knows that Constitution has
also not defined what an office of profit
is. It has given an indication that
Parliament can declare by law an
office the holder of which will not be
disqualified. We have done it in three
previous Acts of Parliament, namely,
the Acts of 1950, 19561 and 1954.

The second vita] difference that he
raised was that article 102 requires us
to make a list of those offices which
are exempt. The Englhish Act is just
the reverse. We have to make use
of article 102 so far as we can But
it does naot prevent us from laying
down those offices as well, which
would disqualify

The third point that he raised, and
he also called 1t a matter of wital
difference 1s that we have not only
to examine offices created by the
Government of India but by the State
Governments as well He then goes
on to say that m England the Act
gives the power to amend the First
Schedule by the addition or omission
of any office or the removal of any
office. But under article 102 the
disqualification can be removed by an
Act of Parliament alone. Therefore,
he objected to the constifution of the
Parliamentary Standing Committee.

If the Parliamentary Standing Com-
mittee, as recommended by the Joint
Committee, had been instituted, the
continuous scrutiny of all these com-
mittees and advisory boards would
have gone on. And to meet the objec-
tion raised by the hon. Minister, the
réecommendations of that Parliamen-
tary Standing Committee would have
been forwarded to the Government
and the Government would bave
introduced a legislation in whatever
shape it liked. So, from what I have
stated, the objections that were raised
by him were by no means vital nor,
if I may be permitted to say so, rele-
vant. Now, I do not understand why
should the Deputy Minister be s0



1237 Parlament

allergic about the UK. Act which
should, as a matter of fact, serve as
a model, because everybody knows
that the very idea of office of profit
was borrowed from Great Britan

Shri Tyagt (Dehra Dun) On a pomnt
of order Unfortunately, I have becn
displaced by the hon Mimmster

The Minister of Law (Shri A K.
Sen): We did not want to sit between
the Speaker and the Chair

Mr. Speaker: I am afraid, he has
dalready been displaced once

Shr1 Raghabir Sahai: Before the
pomt of order was raised by my
friend, Shr1 Tyagin, I was Saying that
the UK Act should serve as a model
to all of us because we know that the
very idea of office of profit was
borrowed from the House of Commons
of Great Britain and we have all
along been proceeding on the lines of
the British model

With your permussion, I may now
guote a few Imes from the Bhargava
Report of the Commuttee on Offices of
Profit, Part I, page 9, :n which he
ays

‘These seclions 26(1)(a) and
89(1)(a) of the Govermment of
India Act, 1935, with conse-
quential changes aie repro-
duced mn the Constitution of
India as articles 102(1) (a)
and 191(1) (a) respectively "

So, all these 1deas have been borrow-
ed by us from the House of Com-
mons As a matter of fact we should
have profited by that Act and made
our legislation simple, cogent and ex-
haustive as far as we could By ex-
haustive I mean that there should be
comprehensive legislation as was re-
peéatedly urged m this House When-
ever this matter of offices of profit
was taken up by Parliament and that
there should not be more than one
legislation on this point
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Mr. Speaker: Hon Members, who
spoke at the time of reference of the
Bill to the Joint Committe, must
gve place to other hon Members who
have not spoken so far.

Shrl Raghubir Sahai: I was not a
member of the Jomnt Committee

Mr. Speaker: No, not a member I
find that the hon Member has already
spoken at the time of reference to the
Joint Committee

Shri Raghubir Sahal: I was neither
a member of the Joint Commuttee nor
have I spoken

Mr. Speaker: He spoke at the time
of reference of the Bill to the Joint
Committee

Shri Raghubir Sahal. At the time
of refcrence, yes

Mr. Speaker: So, 1f he will go on
speaking now, what about other hon
Members who have not spoken? Any-
how as he has been called, he can
continue and conclude as early as pos-
sible

What I want to do 1s, because I
want to do justice to all hon Mem-
bers, that those hon Members who
took part 1in the debate at the time
of reference of the Bill to the Jomt
Commuttce, would not ordinarly get
an opportunity unless they have ap-
pended disscnting notes which they
desire to explain After all other hon
Members should also get an opport-
unity to speak There 1s nothing
absolutely rigid but as far as possi-
ble I should try to accommodate other
hon Members

Shr1 Raghubir Saha: may continue

Shri Raghubir Sahal: I was speaking
about the other legislation, we., the
Representation of the People Act, 1951,
m which also I find that there are
certain sub-clauses to, the main clause
7 regarding disqualifications for mem-
bership of Parhament or of a State
Legislature where this offices of profit
busdiness comes m I mean sub-clauses
(d) and (e) Sub-Clause (d) runs as
follows:

“if, whether by himself or by any
persons or body of persons in
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trust for hum or for his bene-
fit or on hig account, he has
any share or interest in a con-
tract for the supply of goods
to, or for the execution of
any works or the performance
of any services undertaken
by the appropriate Govern-
ment,”

Sub-clause (e) reads’

“if he 1s a director or managing
agent of, or holds any office
of profit under, any company
or corporation other than a
co-operative society 1in the
capital of which the appropri-
ate Government has not less
than twenty-five per cent
share,”

So, what I mean to say 1s that on
offices of profit there should be com-
prehensive legislation and this piece-
meal mentioning of this subject 1n one
Act and another 15 misleading to the
public Therefore 1 was submitting
that there should be a comprehensive
Act on the subject

1 also find that no provision has been
made 1n this Bill giving us an 1dea
as to what would be the effect by in-
curring such a disquahfication know-
ingly or unknowingly and how, if that
disqualification was incurred, it could
be removed I find that there 1s a
defimte prowvision 1n the House of
Commons provisions with regard to
thus, vz, section 6—Effects of disquali-
fication and the prowvision for relief
When I spoke last on this subject, I
drew pointed attention to this matter
in my observations, but I think they
have been entirely ignored

In this Bill I also find that the
procedure for the declaration of dis-
quaibfieations has not been defined
We find that a provision concerning
this has been inserted in the Great
Bnitain Act

Then there are other objectionable
features which I find in this Bill,
vz, Vice-Chancellors have been ex-
empited from this disqualification
This subjett has already been discus-
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sed several times and there are no
two opmnions that the office of a Viee-
Chancellor 1s a wholetime job and he
can scarcely do justice to his member-
ship of Parhament Previous experi-
ence has also shown thuis We know
that in the case of the late Acharya
Narendra Deva and the late Bhri
Shyama Nandan Sahaya, although
they were respected Members of this
House as well as of the other House,
they could not give such time as was
required by the two Houses because
the business of Parhament 1s a whole-
time job

Then, this sacred office of a Vice-
Chancellor should be kept away from
polhitical influences as far as posmble
Take the case of the Banaras Hindu
Unuversity which was discussed on the
floor of this House more than once
and the way 1in whuch all sorts of enti-
cism was levelled agamnst the present
Vice-Chancellor In fact, he was made
the butt end of all kinds of attack
What would have been his position if
he had been a Member of this House?”

We should also guard against ambi-
tions of over ambitious Vice-Chancel-
lors We know that there are very
learned Vice Chancellors in our coun-
try, but at the same time we know
that there are over-ambitious Vice-
Chancellors too, who wanted to be
here, there and everywhere Let us
guard against those over-ambitious
Vice-Chancellors

In this connection our present hon.
Law Minister, whom I saw just now,
holds an entirely different view from
that of hs predecessor, Shnmn C C
Biswas On a previous occasion Shr
Biswas stated—] am again quotmg
from the Report of the Commttee on
Offices of Profit (Bhargava Committee
M)n page 23—

“They are executive officers, They
carry patronage and all thit.”
Further, he went on to say:

“I may tell you that it is quite &
reasonslile objection that as
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Vice-Chancellors do whole-
time job i1n the Umversities,
they find Lttle time to attend
to duties of Parhament As
a matter of fact, they are 20
busy that we very seldom find
them m this House or in the
other House "

Now, everybody wili endorse these
weighty remarks of the previous Law
Minuster on this subject

Then there 1s the case of the Sheriffs
It 15 still worse They have also
‘been exempted from this disqualfica-
tion We find that in England, a
Shenff attends to the judges at assizes
and election petitions and 1s responsi-
ble for the executive execution of
writs and of the sentence of death,
acts as Returning Officer at Parla-
mentary elections and 1s liable for the
safe custody of prisoners In India
under the Sheriff of Calcutta (Powers
of Custody) Act, 1931, he was autho-
rised to take any person in his law-
ful custody to or from the Presidency
Jail of Calcutta TUnder the Shenffs
Act, 1852, they are empowered to keep
m their possession and to dispose of
properties that are entrusted to them
by the civil courts Our present Law
Minister also narrated the duties of
the Sheriffs 1n  his last speech  His
tunctions, according to him, are, they
are entrusted with the service of pro-
cesses of courts for executing wrnts
of execution for arresting persons
wonvicted of contempt of court, taking
thcm to jail and in those courts which
still have sessions court, for producing
prisoners to the Sessions court from
jail and conducting them back These
are the important functions performed
by him Fiom all this that I have
mentioned, it would *appear that the
Shenffs virtually perform the duties
of a police officer a jailor or custodian
of property Then, why need they be
exempted from this disqualfication®
Whether they receive any remunera-
tion or not 1s entirely immaterial On
this subject, I am again quoting from
the pregnant remarks of the Bhargava
Commuttee report on page 24 in which
the question of Hanorary Magistrates,
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Justices of the Peace, Revenue officers
and Munsiffs or Judges was discussed
and they have been treated as holders
of offices of profit, for, these posts
confer great mnfluence and prestige on
the incumbent and the only fact that
they are honorary servants should
not welgh with the Committee 1n
saving them from the disqualification ™
I submit that the arguments given by
the Bhargava Commuttee report with
regard to Munaiffs and Judges apply
on all fours with regard to the Sheriffs
and if they were not exempted from
that disqualification, surely, the Sher-
¥ should not have been exempted
from this disqualification

I am sorry, the case of pensioners
was not taken up by this Commattee
At present, we find that retired gov-
ernment gervants, namely, Doctors,
Judges, Magistrates, who have served
the Government for a life time, who
are 1n receipt of regular pensions, do
sometimes seck election to Parlia-
ment or the State legislatures They
get their pension and also the pay
and allowance, for which any Member
of Parliament or Member of a State le-
gislature 1s entitled This appears to be
very unfair On principle, they
should not be permitted to seek elec-
tion and they should be under ths
disqualification Even 1f this dis-
qualification 13 removed, they should
at least forego either their pension or
the pay which they are entitled to get
as a Member of Parhament

From all these remarks that I have
made 1t would appear that this Bill
requires drastic changes, and as was
evident on the previous day also from
the speeches that were made, the Bill
suffers from a number of lacunae
which ought to be 1emoved It was
very good on the part of the Deputy
Law Mimster to have said that he
has an open mind on the subject and
he would like to histen to every argu-
ment and give due consideration to
them and to the suggestions offered in
thys House 1 hope the suggestions
that we are now making will be re-
ceived sympathetically and with consi-
deration by the hon Law Minuster
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Mr. Speaker: Shri Vasudevan Nar
I find all hon Members from the
Communist Party are only from
Kerala The other hon Members who
took part on the last occasion were
also from Kerala Let it not be sad
that the other States have not been
represented

Shri Punnoose (Ambalapuzha) The
fanlt will be ours

1234 hrs

Shri Vasudevan Nair (Thiruvella)
Sir, as the hon Deputy Minister on
the last day remarked, this Bill 15 a
very imporiant Bill not only to the
Members of thus House as he said,
but according to me, to the entire
wountry, because, according to the
present provisions 1n this Bill, Mem-
bers of Parhament, the representa-
tives of the people are not allowed to
he members of a number of our Cor-
vorations and Chairman, Secretary or
Members of the Standing Commuttee
ar Executive committee of a number
of other institutions There 1s a long
list attached to the Bill as Parts I and
U of the Schedule

1 agree that the Joint Committee
has spent a lot of time on this Bill
They nearly worked for a year in
preparing their amendments and pro-
posing their changes They mght
have given careful consideration to
the many prowvisions of the Bill But
T am sorry, I cannot agree with their
major recommendations and import-
ant proposals of the Joint Committee
1 take definite objection to this pro-
vision, sub-clause (1) of clause 3 when
it romes to this part,

“hut excluding (1) the office of
chairman, director or mem-
ber of any statutory or non-
statutory body specified in
Part I of the Schedule and
fu) the office of chairman,
secrelary or member of the
standing or executive commit-
tee of any statutory or non-
atatutory body specified 1n
Part II of the Scheduled.”
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My proposal 15 that this should be
deleted from this Bill, and Members of
Parliament should have the freedom,
right to be members of such bodies
According to me, the very approach
of the Joint Committee and almost all
the Members who have submitted
their dissenting minutes too 18 a puri-
tan one Theiwr approach 15 so ab-
stract that they do not take into consi-
deration the great developments that
are taking place mn our country Ac-
cording to me, if the Bill 13 going to
be passed like this, I am afraid, the
Parhament, the sovereign body of this
country, will not be able to discharge
1ts responsibilitieg to the people of this
country We are 1n a period when
very great developments in our econo-
mic, and industrial fleld are taking
place Alieady a number of autono
mous corporations have come into ex-
1stence and we are quite sure, 4
number of others are going to take
shape 1n the near future Why should
we shut our eyes to realities® As
soon as the Second Five Year Plan
was framed, as soor as the policy of
the Government was proclaimed with
regard to the development of the
public sector, there was a lot of hue
and cry agamnst that Even today,
there 1s a regular campaign going on
against this particular policy of this
Parliament of this Govunment and
there are interests, 1 should say there
are powerful interests in our country
who are out to sabotage this policy of
the Government and this Parhament
They are so particular o see that
these autonomous corporations are not
contaminated by representatives of
this House They are so particular
to see that as far as possible, these
bodies are left to the very same re-
presentatives of big business who used
to run many of these institutions as
their private institutions Now, they
want to come i1nto this orgamsation or
this body through the back door
I will come to that part later 1 wall
relate the story of many of our cor-
porations, many of these bodies Who
are running these bodies actually to-
day? In thus background, we should
lock at this problem I am affraid the
Jomt Commuttee did not approach this
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question 1 this hight, taking these
factors 1nto consideration That 1s

why 1 said that they have looked at
the problem from the abstract point
of view or the punitan point of view

Now, as I said, there are interested
parties to see that the Government or
the public sector does not come m, in
any of the sectors of our economy Let
me illustrate my statement by a very
recent development The National
Development Council has taken a dici-
sion that the State should enter the
wholesale trade in foodgrains The
Chambers of Commerce and Industry
and representatives of big business
have already come out denouncing the
action of the Government They have
already given their verdict They have
said that this 1s going to be a failure
This 1s doomed to be a faillure We
have some experience and we
learn something from the
experience of England where
when the Labour Party was
1n power, a number of very important
industries were nationalised The cor
porations or orgamisalions which were
«stablished to run these nationahsed
industries were filled with the wvery
representatives of big business who
were successful in seeing that the
nationalised concerns were a failure

In our country also such an attempt
15 being made, and 1n this context 1t 1s
very necessary that we should have 3t
least some representatives of *he peo-
ple on such bodies in the committees
of these corporations and boards I
think it 1s the duty of this Houze, of
the Members of Parhament to nourish
these institutions, to protect the<e
nstitutions and also to safeguard these
mstitutions as the apple of our eye
I we are not able to do that, then we
will not be able to do justice to the
people of the couniry who have sent
us to this House

Let us examine what 1s the alter-
native if this 1s not done Of course,
Members of Parhament would ut
satisfled 1if on such bodies we can
nominate real experts in the fleld Is
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that happening today? Are real engi-
neers, technicigns and experts in the
field being nominated to such com-
mittees’ We would not have any
complaint 1f such people could come
and manage such institutions It
would be much better, but that 1. not
happening On the other hand, I car,
give you some instances ‘Take Air
India International Shri Tata i«
there Take Sindm fertilisers Shn
J J Gandhi 1s there Take the
Rehabilitation Industries Corporation
Even 1n that corporation there 15 Shri
G D Birla Take the Industrial Fin-
ance Corporation Lala 8r1 Ram was
there Now he 1s not there, I agree
I can give more instances like this As
regards this Rehabilitation Finance
Corporation, we all know that all indi-
vidual schemes, all indusirial schemes
of rehabilitating refugees were ailow-
ed to be utilised only by private
capitalists till now, and they failed
miserably They are again coming in
into the newly created Rehabilitation
Industries Corporation, and are fry
ing to utihse Government money
and the public sector 1s being put in
the hands of these very same people
So, that 13 the alternative before us

If some representatives of the peo
ple, 1if some Members of this Iiouse
are there in these committees, they
can nfluence others who are 1in the
committees, others who are in these
corporations At least Members of
Parliament will react to public
opmnuon, but what about these iepre-
sentatives of the vested interests the
capitalists and the bureaucrate®

Mr Speaker: If a Member of Parha
ment misbehaves, would the other
Members have the courage to attack
him here” And would not some peo-
ple side with him and some others
side with the others? This House will
be divided

Shri Vasudevan Nair: But we go by
majority The House may be divided

Mr. Speaker: There will be different
majorities for different Individual<
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Shri Vassdevan Nair: But we should
have some faith in this House and the
Members; otherwise how can we carry
on? My complaint is that we look at
this problem with a suspicious mind.

Mz, Bpeaker: Then, will he be allow-
ed to vote if there 18 a charge against
‘him? We will assume a Member of
Parliament is a chairman of a parti-
cular committee, Very often we call
the affairs of that committee into ques-
tion.

Shrimati Sucheta Kripalani was a
chairman of a committee to investi-
gate into the affairs of a corporation.
If she should herself be the chairman
of that corporation, what will happen
in this House?

Shrimati Rena Chakravartty
Basirhat): Even a vote of no-confi-
dence can be moved against her.

Mr. Speaker: Therefore, she will
have some to support her and some
to oppose her. This House will not
give a dispassionate decision about it.

Bhrl Punnoose: You asked whether
the Member would be allowed to vote.
‘We can legislate that he or she should
not get a vote on that occasion, Even
that is possible.

Mr. Speaker: I do not know. It is
for the hon. Members to decide
whether it will be at all advantageous
that persons who do not have any
vested interests in any particular insti-
tution should be in charge, open free-
ly to discuss, debate and accuse....

Acharya Kripalani
Canvass.

(Bitamarhi):

Mr. Bpeaker: Or even allowed to
canvass on the floor of the House.

Shri Punnoese: Is it not a fact that
representatives of private capital are
in this House. They can be here,
*They are representing their interests.

Mr, Bpeaker: They are alone. Yes,
he may go on. I only expressed my
“views.

(Prepention of a8
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Shri Vaselevan Nalr: Yes, 8Bir. This
is 8 very important question. As far
us I can see, mainly three arguments. .,

Mr, Speaker: Instead of capitalists
ruling outside, there will be a number
of capitalists here, without their own
capital, in charge of various admi-
nistrations. At least the capitalisis
have got their capital, but these per-
sons, Members of Parliament, will be
interested in particular institutions,
transacting public money, and when
some person is accused, there will be
a number of persons for them, and a
number of persons against them. This
will become & body corporate.

Shri Vasudevan Nair: If a particular
Member abuses public property, Mem-
bers of Parliament are expected to
denounce that particular Member. We
proceed on such expectations. Other-
wise, we cannot exist in this world.

Mr. Speaker: It will become more
difficult.

Bhrimati Sucheta Kripalani (New
Delhi);: That Member has greater
advantage to canvass than any other
Member,

Bhri Vasudevan Nair: If Members of
Parliament are liable to be canvassed
like that by a particular Member...

Bhri  Narayananknity
(Mukandapuram): No
amenable to canvassing,

Shri Vasudevan Nair: .... it is just
an impossible situation, and we cannot
have public life,

Menon:
Member is

As far as I can see, mainly three
arguments were raised when it was
stated that Members of Parliament
should be excluded from such corpora-
tions and committees. One major
argument was that the independence
of the Members will not be there.

there is nothing in it. I am suse I
will not be misunderstood.
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Shrimati Sucheta Kripalani: There
is no misunderstanding.

Mr, Speaker: I never impeached her
integrity. It was only an instance, by
“way of illustration. Even if she shouid
be a Chairman and still a Member,
so far as she is concerned, I have
-absolute faith in her.

Pandit Thakur Das Bhargava
(Hissar): She is a Member of charac-
ter, but others like us who are under
her influence will also support her,
so that Government will get her as
well as other persons who are inte-
rested in her to support them, and it
will! be a very bad state of affairs in
cases other than hers from the public
point of view.

Mr, Speaker: And the Speaker may
also support!

Shri Vasudevan Nair: The major
argument is that the independence
that is expected of Members of Parlia-
ment will not be there if they are
going to be members of such corpora-
tions and committees. I fail to under-
stand this argument. It does not
necessarily mean that a member of
such corporations and committees will
lose his independence. After all, there
are Members, there are representa-
tives in this House as well as in other
Houses who have all kinds of interests
outside. I need not go into details.
There are among us industrialists
themselves, there are among us repre-
sentatives of big business who always
argue for big business. I need not
mention names, that is not proper. So,
there are all kinds of people who have
got all kinds of interests, and are we
going to say that every one is taking
an objective, disinterested, dispas-
sionate view when every question is
being discussed?

Mr. Speaker: He is expected to.

Shri Vasudevan Nair: He is expect-
ed to, but we know there are cases
when even without such membership,
people take sides, people take up posi-
tions which are not objective, which
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are not dispassionate and not disinte-
rested. There are such instances, My
argument is that membership of such
corporations does not necessarily make
him dependant, take away the inde-
pendence of a Member.

Pandit Thakur Das Bhargava: Pro-
bably it would; not necessarily.

Shri Vasudevan Nair: In certain
cases it may happen, I do not dispute,
I am coming to that, but this member-
ship does not necessarily take away
the independence, It depends upon
the individual.

The second argument is that Mem-
bers may become corrupt. This argu-
ment also I am not able to digest very
much. Of course, there is some ele-
ment of truth in this argument. But,
from among the Members of Parlia-
ment we are having Ministers and
Ministers of State. How many Minis-
ters do we have? A number of Minis-
ters. If a membership in the State
Trading Corporation can corrupt a
Member, if a membership on the
standing committee or the executive
committee of a Coir Board or a Rub-
ber Board can corrupt a Member, of
course Ministership will much more
corrupt a Member, There may be
such cases. But, at the same time we
know that there are Ministers and
Ministers who are not contaminated
by such positions. So, that also de-
pends upon individuals, according to
me. It all depends upon the move-
ments that make up the individuals.
It all depends to some extent upon
the nature of parties.

Pandit Thakur Das Bhargava: How
will the Minister be corrupted? He
is in charge of the Ministry, and he is
interested in the Ministry, and he does
his very best in the interests of the
Ministry. So, how will he be cor-
rupted? He cannot be corrupted at

~all. It is to see that his influence does

not corrupt the Members of Parlia-
ment that we are having this Bill
Ministership is excepted by the Con-
stitution itself.
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Shrimati Sucheta Kripalani: And he
is a top executive authority. So, this
is no argument at all.

Shrimati Renu Chakravartty: A
Minister is not disqualified; that has
been provided in the Constitulion it-
self.

Mr. Speaker: If the Minister is dis-
qualified, then we would not have a
parliamentary democracy but only
a Presidential democracy as in Ame-
rica.

Shri Vasudevan Nair: The third
argument is that we have got to devote
almost our whole time to our work as
Members of Parliament, and so, we
may not get the time for doing such
extra work. Of course, that is an
argument that should be conceded.
Suppose a Member is put in charge of
the chairmanship of a corporation; if
that chairmanship is going to prove
a full-time job, then I agree that that
Member cannot continue to be there.
But as far as I understand, many of
these boards of directors or managing
boards are only policy-making boards.
They are not sitting for twenty-four
hours a day on all the three hundred
and sixty-five days in a year in charge
of the administration. There are
others who are in charge of the ad-
ministration. These boards only lay
down the policy, And according 1o
me, work as a Member of Parliament
includes such work also. The work
of such corporations or such commit-
tees is also part of the work of Mem-
bers of Parliament. 1 agree that
Government. or the proper bodies who
are choosing such Members to these
committees should select such people
as can put in some amount of work,
some amount of constructive work in
such institutions. So, it all depends
upon the choice also. The work of
such committees should be considered
as part of the work of a Member of
Parliament.

Then, I would like to make ciear
that because I argue that Members of
Parliament should be allowed to be
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on these committees, I do not cherish
such an amount of illusion as far as
the working of these corporations is
concerned, in the present circumstances.
For, what is the use of having a law
that Members are allowed to work on
such corporations, if the proper autho-
rities who are to choose the Members
do not give consideration in the pro-
per spirit and choose the proper
persons? There are such factors now
existing. This Bill, if it is passed,
accepting the amendments that we
have put forward, can be made use
of by Government and by the Minis-
ters to have their own people in cer-
tain corporations an- in certain bodies;
of course, that is pessible. And such
posts can be made use of to =o've cer-
tain problems inside the Gowvernment
or inside the party that runs the Gov-
ernment. All those difficulties are
there. So, I do not say this will solve
all the problems, and that all these
institutions will run all right because
some Members of Parliament are
there.

But there are two alternatives before
me. One is leaving these institutions
entirely in the hands of officials and
representatives of big business, The
other is that along with them we have
some representatives of this House
or the other House, and in the States,
the representatives of the State Legis-
lative Assemblies, And all those
Members in such bodies can be made
use of in the interests of the country,
in the interests of those institutions
and in the interests of the people.
Between these two alternatives, I
choose the second alternative. There
is no meaning in shutting out the
Members of Parliament from such
bodies and leaving them entirely in
the hands of big business,

So, I think there should be a lot of
re-thinking, as far as this Bill iz con-
cerned. I would have heartilv sup-
ported the amendment put forward by
my hon. friend Shri A. C. Guha, and
which was ruled out of order un-
fortunately by the Deputy-Speaker
earlier, namely that this Bill should
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go before a Select Committee again;
but on techmical grounds, the House
could not consider that amendment,
So, the only way out is for Govern-
ment to withdraw this Bill as it is
That is my suggestion. And I eup-
port Shri A. C. Guha, who proposed
that the Bill as it is should nnt be
enforced wupon this House and it
should be withdrawn. We should
give some more careful consideration
to the various provisions of the Bill
and to the various principles underly-
ing the Bill. And then, let Govern-
ment come forward before this House
during the Budget Session with a fresh
Bill, different from this Bill, and then,
we can pass that Bill,

Shri Hem Barma (Gauhati): As I
can and scrutinise the provisions of
this Bill, somehow or other, the im-
pression that I gather is this, that it
18 going to defeat the very purpose
of the democratic institutions that we
are endeavouring to build in this
country.

As regards article 102 of the Con-
stitution, whatever might be the
motive force behind 1t, and whatever
might be the ideal that must have
inspired and actuated the architects of
the Constitution, I find that it would
have been better that there had not
been any provision like that in the
Constitution. I find this provision in
the Constitution a little bit super-
fluous, if not redundant. Whatever
might be the spring-board of inspira-
tion, so far as article 102 of the Con-
stitution is concerned, the provisions
of this Bill seek to put a lot of loose
Interpretation on this particular as-
pect of the Constitution.

At the same time, I would suy that
while making these provisions in this
Bill, there was no guiding principle
before the Members of the Joint Com-
mittee. I hope they will excuse me
for saying so, because I do not find
any guiding principle, any fundamen-
tal principle in drawing up the pat-
tern of a!squllinnﬂms to be incor-
Rorpted in this plece ot hghlatlon
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By common consent we are dedicat-
ed to the building up of a parlia-
mentary form of Government in this
country, so that democracy may live.
I do not want to be verbose about it,
but then on the success or unsuccess
of the democratic system that we want
to build up in this country depends
the future of democracy not only in
this country, but also—let me limt
the dimensions—in the whole of Sotth-
East Asia, and it is more so. against
the background of the collepse
of democracy in our neighbouring
countries

This being so, 1 find a heavy res-
ponsibility lies on the shoulders of
Parliament. While deliberating upon
the provisions of this Bill, we have to
take one particular aspect of things
into consideration, and that is, how to
maintain the dignity and the purity of
Parliament intact, because once the
dignity of the Parliament is damaged
or the purity of Parliament is stulti-
fled, the people would come to lose
confidence in this system, and the very
purpose of the Constitution, namely
to build up a democratic system in
this country, would be defeated, wnd
then the entire country, and the future
generations, will blame us for this
failure on our part.

The other aspect is this, and that 1,
there is a compulsion of some unavoid-
able facts. What are those unavoidable
facts? We find today that the res-
ponsibility of Parliament, this Sove-
reign forum of the nation, has increas-
ed thousand fold, and the increased
responsibility of Parliament makes for
an inrrcased volume of work. And
when I speak of volume of work, it does
not mesan volume of work only on the
floor of the House, but ii includes
volume of work that a Member of this
House has to take into account, so far
as his work in the Library is roncern-
ed. so far as his work in the field or
in the factory in the cause of the peo-
ple is concerned. Now, it is becoming
more and more voluminous. It claims
more and more time and attention.
This House claims more and more
time and attention of the Members of

. [ - . H ~
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ing out of the present situation. We
find that the constituencies which we
all have the honour of representing
here are advancing so far as political
consciousness is concerned. so far as
enlightenment is concerned. It is a
very healthy sign for democracy
no doubt; but at the same time
the constituencies are becoming
very vigilant. They want the
representatives to visit them
when the House is not in session; they
want them to identify themselves with
the peoples’ interests. This factor we
must not forget. It is because of
these compelling foreces, as I have
pointed out, that I do not want the
association of Members of Parlia-
ment with any extra-parliamentary
work whatsoever, because that claims
a fair deal of their time and atten-
tion. 1 want them to be devoted
servants of yours ..... ...

183 hrs.
Mr Speaker: Of ours.

Shri Hem Barua: Of yours, Sir,
worshipping in the shrine of this
House in the causc of the people, in
the cause of the country. If their
atlention is diversified by multifarious
activities, the attention that they are
called upon to devote to this House
would suffer.

Now, Sir, it is against this back-
ground that I would like to go a step
further. Because of the increase in
the volume of work, of increase in
the volume of responsibility, let alone
allowing a Member of Parliament to
associate himself or herself with any
extra-parliamentary work, I would go
a step further and say that a Member
of Parliament should have no
subsidiary occupation even. That
is what T feel. It must be a dedicated
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mainly
use of the fact that that a
or which the people have elected
me must be done with care and atten-
tion. A Member must not diversify
his attention between two bodies faor
the sake of earning more money. I
would, therefore, go a step further and
say that a Member must not absorb
himself even in subsidiary occupations,
from the time he has been elected to
this House. If you allow a Member
to occupy himself in extra-parlia-
mentary work, the dignity of the Par-
liament suffers. On no account what-
soever would I like this Parliament
to be converted into a springboard
for offices of profit or for personal
aggrandisement It is a fact that
Members of Parliament are privileg-
ed persons. They claim certain pni-
vileges and the country also allows
them certain privileee Now on the
strength of those privileges, on the
strength of the fact that he is a Mem-
ber of Parliament, if he gets associat-
ed with extra-parliamentary work,
that damage< the interests of Parlia-
ment. I would beseech you to see
that this is stnpped and the purity and
the dignity of the House is maintained
by your enjoining upon the Members
to devotc undivided attention to this
House.

Bilt
ation after resignation of it,
beca 1 feel
job £

Let me now cume to the provisions
of this Bill. I shall refer to them
one by one, but before I do so, I
would like to say one thing. There is
no fundamental principle whatsoever
laid down, in order to formulate
pattern of disqualification. On  this
aspect even article 102 of the Con-
stitution is silent. Article 102 of the

qualifications
Parliament. Instead of laying down
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constituted during this century. The
Spens Committee has laid down the
basic foundations in order to draw
up the pattern of qualifications or dis-
qualifications. What the Spens Com-
mittee has laid down as the basis
were kept as fundamentals by the
framers of the British Act. What
about us? We do not have any
basic principles like that.

Mr. Speaker: Are they included in
the statute itself?

Shri Hem Barua: They had a Com-
mittee; it is known as the Spens Com-
mittee, and it laid down  certain
principles. Two of them are very
important. One is incompatibility of
simultaneous membership; another is
physical impossibility of simultaneous
attendance. They had these two
principles before them in drawing up
the pattern of qualifications or dis-
qualifications. My humble submis-
sion is that we do not have any
such basic principles to draw up this
pattern.

Mr. Speaker: Did the Committee
here evolve any principles before
they applied it to individual cases?

Shri Tangamani
principles
applied

(Madurai): No
appear to have been

Shri  Jaganatha Rao (Koraput):
Even the House of Commons Dis-
qualification Act, 1957, does not
lay down any principles.

Mr. Speaker: Mr. Barua says the
Committee had before them two well-
known principles and they tried to
apply those principles to individual
cases, but the sub-committee here
evolved no such principles for their
guidance for application to wvarious
cases like Membership of Corpora-
tions, and so on. Have they been set
out in the Sub-Committee’s Report
or Joint Committee’s Report?
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Shri Jaganatha Rao; They were
considered.

Mr. Speaker: Have they set them
in their report? They must have
something to go by.

Shri Morarka (Jhunjhunu): As a
matter of fact the sub-committee
says—(page 19, paragraph 14):

“In categorising the Committees
into disqualifying and non-objec-
tionable ones no single uniform
principle has been strictly appli-
ed as the Sub-Committee was in-
fluenced by the fact that in the
peculiar  circumstances of our
country and the undeveloped
state in many respects participa-
tion of members of Parliament,
many of whom have  special
knowledge of various subjects
could not rigorously be excluded”.

Mr. Speaker: This is the principle
on which they went.

Shri Hem Barua: So the Sub-Com-
mittee or the Joint Committee did
not lay down any principle. A very
serious charge was brought in this
Committee. by Pandit Thakur Das
Bhargava. He said that some of the
Central Government Departments as
also some of the State Governments
did not co-operate with the Joint
Committee by furnishing the neces-
sary material. Hence the Committee
had to work with inadequate mater-
ials, or on inadequate information.
No doubt the Members of the Com-
mittee, which included Pandit Thakur
Das Bhargava and the Law Minister,
put in their best efforts.

Shri Tyagi (Dehra Dun): You are
always in the right!

Shri Hem Barua: Thank you for the
compliment.

Now, before allowing Members of
Parliament to associate  themselves
with certain corporations or com-
mittees, or other statutory bodies, we
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should see whether this association is
compatible with the Membership of
Parliament or not. That must be a

thing.

Then there are provisions made for
association with certain corporations
and committees, and there is a
Schedule for it. It is also said tha.
these organisations are  non-profit-
making organisations, and since they
are not profit —making organisations,
the Joint Committee or the Bill has
provided for a compensatory allow-
ance, and the compensatory  allow-
ance—the daily allowance particular-
ly—is not going to exceed the daily
allowance that the Member of Parlia-
ment enjoys when Parliament is in
session.

It is true that association with these
corporations might not be association
with profit making organisations. But
should we forget that there are in-
visible profits behind this association
also, and often invisible profits are
more alluring than  visible profits,
just as a dream women often is more
alluring or charming than a woman
in flesh and blood? It is something
like that. Should we forget this
invisible profit accruing out of this
association?

I will limit my argument to  cer-
tain basic points. Take, for instance,
association with the Central Board
of Film Censors or with the Special
Recruitment Board. It is allowable
under the provisions of the Bill; =a
Member of Parliament can associate
himself with the Central Board of
Film Censors and the Special Re-
cruitment Board. Regarding the
Central Board of Film Censors, I do
not want to bring it as a libel against
any Member of Parliament; I know
that Members of Parliament, because
they are the people’s representatives,
are men of character, of sound mind,
of sound morals and all sorts of
things. At the same time, human
nature is something that is fallible.
There are foibles also. If we take
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into account these foibles and if we
base our argument on a principle, we
find in respect of the association with
the Central Board of Film Censors or
the Recruitment Board, though they
might look innocuous at the surface,
there are deep portents within. Hence
the argument that since it is incom-
patible  with the membership of
Parliament, a Member of Parliament
should not be allowed to associate
himself with any extra-parliamentary
committee. .

Now, my hon. friend has argued
about the private sector, the horizon
of industry and that sort of thing.
That was his argument. It is a very
sound argument. But at the same
time, there are two  possibilities:
either a Member of Parliament who
gets into an association like that or a
corporation like that gets himself de-
feated and overwhelmed in it or he
becomes redundant. He has to with-
draw from it or become part of the
system or the pattern that is built up
by the private sector, if the pattern
might be a pattern of exploitation,
the pattern might be a nasty one,—
and there is every likelihood, taking
human nature into consideration, of
other Members also becoming a part
of the pattern. I do not want to
preserve Members of Parliament in
splendid casements of isolation; at the
same time, we have to open our eyes
to these objective factors before us.

There is another thing. Often there
might be abnormal situations arising
out of this association with corpora-
tions; committees and the like. Since
the activities of these committees,
corporations and so on-—take, for
instance, the L.I.C.—are under the
supervision or vigilance of Parlia-
ment, they may be questioned on the
floor of the House. When a comrade

‘or colleague of ours is associated with

a corporation like that and when the
activities of the corporation are
questioned by Parliament on the floor
of the House, he becomes a part of
Parliament, he becomes a part of our-



we cannot put him in the
docks and at the same time claim
purity on our part. That is one thing.
‘That is what has happened so far as
the Mundhra muddle vis-g-vis the LIC
and things like that are concerned.
Those sabnormal situations might
emerge on the floor of the House and
then we have to preserve the prestige
of Parliament, and as I have already
said, the prestige of Parliament does
not only mean collective prestige, but
also individual prestige, because we
have to carry the digmity of this House
not only within the Parliament build-
ing but also outside.

That is what I have been feeling
when Members of Parliament go
abroad. I feel it acutely that we
should carry with us the dignity of thr
country, the dignity of the nation and
the dignity of the Parliament. In
order to preserve that dignity, we
have to preserve it not only on the
collective plane but also on the
individual plane.

Then I come to advisory bodies.
There are two categories already—
statutory and non-statutory bodies.
Then we find a third category called
advisory body. Against the background
of statutory and non-statutory bedies,
the advisory body does not have any
locug standi. Now, let us scan and
examine the work of the advisory
bodies. Suppose the recommendations
of the advisory body—it does not
matter whether that body is going to
be a single-member body or a multi-
member body—to the Government are
going to be only advisory and recom-
mendatory, then there is no meaning
in dppHemting the administrative
muchinery as also expénditure on

tige, the enormous influence

flood-gates of corruption are opened,
because when a man knows that a
certain Member of an advisory com-
mittee advises such and such Minister,
the country being as it is, that Mem-
ber is drawn into the catacomb—I do
not say of corruption—of unhappy
things.

Then let me come to individusl
itcms,—these items, there are so many.
Some Members have already
spoken and some are going fto
speak There arc dozens of them
mentioned. What about these individual
items? 1 would only pick up a few.
Take, for instance, the Home Guards
and the office of Sheriff. Shri
Raghubir Sahai has spoken about the
office of Sheriff and so I do not think
I shouid deal with it. Then there is
the office of Vice-Chancellor of a
University, membership of the Univer-
sity Executive Council etc. Now, we
are waiving disqualifications in rela-
tion to these offices only because of
the fact, as I have said before, that
we do not have a fundamental or
guiding principle before us while
formulating the provisions of this Bill
Or else we would not have waived
disqualifications so far as these people
are concerned.

1 should now refer back to the Spens
Committee. It had two fundamental
principles primarily or particularly
before it. One was incompatibility;
another was the physical impossibility
of simultaneous attendance. So far as
these offices are concerned, particularly
the office of Vice-Chancellor, the
consideration of physical impossibility
of simultaneous attendance operates
and operates very largely. The Vice- -
Chancellor’s job is a whole time job,
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and if it is not a whole-time job any-
where it must be made a whole-time
job in view of the educational res-
ponsibilities that are multiplying today
in our country.

Mr. Speaker: Why was it thought
necessary to ¢xempt Vice-Chancellors?

The Deputy Minister of Law (Shri
Hajarnavis): They arc already exenmpt
under the 1954 Act.

Mr. Speaker: We are considering it
now.

Shrl Hajarnavis: We are mcerely
continuing that provision.

Shri Tyagl: What is the logic of it?

Mr: Speaker: Then, they did not
exercise any independent judgment
new.

8hri Hajarnavis: It is only bringing
forward the law as it exists and
adding something to it.

Shrl Tyagl: This should be amend-
ed as well.

Shri Hajarnavis: Then a case must
now be made Lo repeal that.

Shri Tyagi: Instead of coming
forward with another amendment later,
it would be better to come forward
with an amendment in this Bill it-
self.

Shri Tangamani: There is an exhaus-
tive list prepared—both Part I and
Part II.

Mr, Speaker: The hon. Minister only
answers that so far as the Vice-
Chancellor iz concerned, he was not
disqualified. We had Shri Syamanadan
Sahaya here from Bihar, He was
a Vice-Chancellor simultaneously.
Asked why he was allowed, the
Minister asys it was continued from
previous practice.
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Shri Hem Barua: Whether it is a
previous practice or not, we are
discussing the provisions of this Bill,
the Bill that is on the anvil of Parlia.
ment today. About this office of Vice-
Chancellor, what happens? I have
said,—it is a fulltime job. If it is not
a whole-time job anywhere in this
country, in any University, it musi be
made a whole-time job in view of the
fact that thv responsibility of the
Vicve-Chuneellor’s office is  increasing
today It is the absentee Vice-
Chancellors that have created problems
of adwministration as also problems of
indizfpiime amopg the students with
which this Patliament 1s faced. It was
only recently thal we discussed certain
problems facing the Banaras Hindu
University. When we discussed the
Banaras Hindu University, it was not
only the Banaras Hindu University
that was in the dock but the entire
couniry and the student population
that was there on that occasion.

Shri Vajpayee (Balrampur): They
have a whole-time Vice-Chancellor.

Shri Hem Barua: There are occa-
sions when the Viee-Chancellors are
absentee Vice-Chancellors as  has
been pointed out by Shri Sahai. I do
not want to name them. But if we
make a provision in law that a Vice-
Chancellor can be a Member of Par-
liament and, at the same time, stick
on to the officc of Vice-Chancellor, in
that case, we give a leasc to the ad-
ministrative problems in the Univer-
sities. That we do not want to do.

If somebody desires that the Vice-
Chancellors are very big people and'
they are wanted as ornaments in this
House, 1 would say that the days of
decorative emblems are over and the
days of serious work snd hard appli-
cation have set in. We' must not for-
get that We do not want arnaments
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because of the claim on their time and
attention, because their energy will be
divided between two responsibilities
and one responsibility is as much
serious as the other responsibility.

There 1s another provision in the
Bill—there are so many provisions
that have to be deleted—about the
membership of the Executive Council
of the Unuversity. With the exper-
ence that I have of a University, 1
want to tell vou thai this member-
ship of the Executive Council of the
Uniwversity and simultancous mem-
bership of Parliament must go The
Exccutive Council is a large admin-
istrative body in the sense that it
meets very often and it has to meet
very often in order to decide so many
things—administrative and other pro-
blems m the Universities.

Supposing @ member of the Exe-
cutive Council is also a Member of
this House—and this House has its
meetings at least during 7 months out
of 12—in that case, there is that ele-
ment of physical impossibility for a
Member of this House simultaneous-
ly to attend the meetings or sittings
of the Executive Council of the Uni-
versity with those of the Parliament.
Because all these practical difficulties
stand in the way, a Member of Parlia-
ment must not be allowed to be a
Member of the University Exccutive
Council also, Therefore this item in
the Bill must go. We must ring the
ding-dong bell to it.

What about the Home Guards? The
association of a Member of Parlia-
ment with the Home Guards is a de-
rogahory thing. They dimharge police
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his prestige as an individual and also:
damages the prestige of the Parlia--
ment over which you preside. That is.
about the Home Guards.

Then, about the National Cadet
Corps and the Territorial Army. 1 do
not have any objection to association
with these bodies because these are
meant for national emergencies and
national emergencies are national
emergencics for all in  the country
whether he is a Member of Parlia-
ment or whether he 15 in the streets.
National c¢mergencies are national
emergencies

About Revenue Officers. This is an
old nstitution ond a tradition-bound
institution too set up by the British
rulers, They are the henchmen of the
Government and they are in the vil-
lages as outposts of the administra-
tion, They discharge police functions
—might be invisibly—and they are
made to do it. They are a sort of sec-
ret police and just to associate Mem-
bers of Parliament with this institu-
tion is as derogatory as associating
Members of Parliament with the
Home Guards institution.

Whatever that might be, as I have
pointed out, the dignity of the House
has to be preserved; democracy is to
be saved and the parliamentary sys-
tem is to be given a very wide base
and all that. In view of these con-
siderations, I find certain provisions
in the Bill incompatible with the
membership of Parliament, At the
same time, there are physical difficul-
ties for Members of Parliament to do
honour and justice to both occupa-
tions. I wani these Mcmbers of Par-
liament to be free from all extra-
Parliamentary work.

Shri B. Das Gupta (Purulia): Bir,
I rise to oppose the Bill. As amended
by the Joint Committee, it militates
against our Constitution. In the State-
ment of Objects and Reasons, in the
original Bill, it has been stated that
most of the recommendations of the
Committea on Offices of Profit hive
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tbeen given effect to. But, I am sorry oF o Mg mm,

o say that T find that some of the
imost important recommendations have
mot only been ignored; but, on the
contrary, important Offices which
were recommended for disqualifica-
tion by the Committee have been ex-
empted in this Bill. The Joint Com-
mittee did not at all improve the Bill,
rather, it has made the matter more
complicated.

In thc original Bill, Government
could not find it practicable to have
schedules enumerating in detail the
different offices which did not incur
disqualification, ofhices for which ex-
emption has to bec made and offices
which would disgualify the Members.

But the Joint Committee has, after
all, found it practicable, to draw up a
list of such bodies, boards corpora-
tions or committees,—officcs of which
will entail disqualifications,—to draw
two such incomplete lists in two parts
and attach them to this Bill as a
Schedule.

13.31 hrs,
| Mg. DEPUTY-SPEAKER in the Chair,]

I think it has created more confusion.
It is incumbent on such a Bill to make
a comprehensive legislation based on
the underlying principle and the real
intention of article 102 of our Consti-
tution. Undoubtedly the principle is
the proper development of democratic
institutions and the democratic way
of Government in the country, The in-
tention is to keep the legislatures
independent of the executive. In a
democracy, a legisiator must be free
to carry out his duty to the electorate
un-influenced by the personal loss or
gain. A legislator must not have even
the slightest scope of offer from the
executive Government of any appoint-
ment, position or offices, however they
may be described, which carry emo-
luments of some kind or the other
with them. He must not be tempted

Firstly, the attempt to base the Bill
on the model of the British House of
Commons Disqualificaion Act, 1957 is,
I think, not an approach in the right
direction. We have not realised—we
must now realise—that the tendency
to look to Great Britain or America
for everything has not proved
to be healthy in our national
life. Apart from that, the develop-
ment, especially, of the Parliamentary
life in England has its own peculiar
history and tradition going back for
many centuries, Ours 1s different. The
provisions which have been made by
our Constitution and the laws, may
not mean the same thing as they do
in England. If we try to frame laws
and try to have the same meaning,
We¢ may sometimes invite confusion
and trouble in the practical field.

The Schedule attached to the Bill
could nol be made complete even with-
in the last four years. Many more bodies
have been left unlisted which stand
for disqualification this way or that
way. In Part I of the Schedule, 42
bodies under the Central Government
and 55 bodies under different State Gov-
ernments could be listed. In Part II,
28 bodies under the Central Govern-
ment and 12 bodies under five State
Governments only have been enumer-
ated. Can it be a fact that the re-
maining eight States including U.P,
and West Bengal do not have a
single body which should be enumer-
ated in Part II for disqualification?

In fact, the Joint Cemmittee in spite
of its long and best efforts could not
secure the co-operation of some Cen-
tral Ministries and States to make
the list complete. If we enact this in-
complete schedule we must be deing
in effect an act to frustrate the be-
hests of our Constitution.
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Secondly, the question of practicab-
ihity of preparing a complete list of
such bodies comes in If exhaustive
lists cannot be prepared, the law in
its practice is bound to be discrimina-
tory in so far as the question of dis-
qualification 1s concerned The logic
that the House of Commons Disqual-
ficatton Act has a schedule and so we
too should have one 1s untenable For
all practical purposes the objective
condition of ours 1s qute different
from that of England England has a
umtary form of Government, we
have a Federal Government England
15 a fully developed country Ours
15 mostly undeveloped A demo
cratic  Government 15 becoming
inercasingly a  Government by
Commiltees morc s0 m our un
developed countrv with the giow
mg function of dcveleoment Com
mittees Commuissions +tatutory and
non ~tatutorn bodits and similar
othat organisations arc coming into
(xisien ¢ 1n a growing number and
would cor 1e bv hundreds with the ex
tension o the public sector and with
the advance of the economy on sou
ahstic lines under the Central and
the fourtcen State Governments
With the decentrahsation of the ad-
munistrative and economic  structure
which today or tomorrow 1s bound to
materialise, there will be no end to
such bodies, big and small, there will
be hundreds and hundreds of such
bodies To mamntain an exhaustive list
of such bodies from time to time,
even by a Standing Commuittee as has
been proposed, 18 an unworkable pro-
Pposttion The effect will be undesirable
Some wall be disquabfied no doubt
but their compatriots would get an
easy access to this august House to
bask in the sunshine of the execu
tive, frustrating the very spirit of the
Constitution and also the provisions
of the articles of our Constitution

There are some other important
facts to which T may draw the atten-
ton of the House I fail to understand
why some vital recommendations of
the Committee on Offices of Profit
have not been given effect to m this
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Bill In its report, the office of the
Vice-Chaneellor of the Universitias
had been recommended for disqual-
fication, But they have been exempted
under thais Bill Why? Lambardars
i general have been admitted What
15 the function of these lambardars?
It 1s pecular that in Rajasthan 3
lambardar has got at least fifteen
stems of duties and then he 15
not exempted for the purpose of elec-
tion to the State Legslature But
these lambardars and the revenue
officers may be without any police
function—have been ‘exempted 1n
this Bill, and this has only paved
the way for corrupt practices in rural
arcas right and left The Home
Guards havt been exuempted even
though they have got police duties
These ale ominous These provisions
along with the provision m clause
3(h) wherc a commttec for advising
the Govirnment has been exempted
are 1n contravention of the very spint
of the Constitution

In conclusion I submit that the pre-
sent Bill should be withdrawn as it
cannot be rccommitted after the rul-
tng from the Chair A fresh Bill may
be brought with as far as possible, a
wide defimtion of the term “office of
profit” keeping in view the past and
present experience and the develop-
ment in future Undoubtedly, Sir, law
can be made so that both members
and candidates are emabled to ascer-
tain in a clear and definite manner
whether the acceptance of a particu-
lar office of public employment in a
particular capacity would involve
them m disqualification or not I am
sorry that the Bill has failed in that

Lastly, I may urge upon this House
that the enactment which we are
going to make today 1s of far-reaching
importance By our present action we
are bulding up the future It will be
better for this House and for our
nation i the Government withdraws
this Bill as 1t 1s framed and brings a
fresh Bill on the hines I have suggest-
ed
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Shri  Ajit Bingh Sarhadl (Ludhi-
ana): Mr. Deputy-Speaker, Sir, we
are grateful to the Joint Committee
for their labours in drawing out a
very comprehensive list of the offices
where it would incur disqualification
and where it would not, Of course, we
have not got the guiding principles
Jaid down in the Sub-Committee's Re-
port which form the basis of this re-
commeadation, but we can  presume
the guiding principles which they
kept in view. We appreciate that they
could not draw out a very exhaustive
list because they had not the com-
plite data befoic than, DBat the main
principles, Sir, from which we have
got to see this Bill are, how fuar it
would conduc: {o the kecping of the
independence and integrity of the in-
dividual Mcmbers of Parliament. I
believe, that was in the mind of the
members of the Sub-Committec when
they drew out the list.

I think there is no difference of
opinion on the main point; every-
body wants that the Members of Par-
liament should be independent,
should have integrity, should be
kept beyond temptation, and they
should truly and correctly reflect the
views of their electorate and be in a
position to courageously and boldly
critivise the actions of Government
which go against the public. But there
is also another aspect from which we
have got to see the provisions of the
Bill. We have selected for our ob-
jective & welfare State based on the
socialistic pattern of society. The
functions and duties of the State are
bound to increase in time to come,
especially in the sphere of industrial
activities, comercial activities and
scientific activities where the State
has to take most of the functions to
itself in a socialistic pattern of society.

Now, naturally the question arises,
are the Members of Parliament to be
kept out of touch from all these Cor-

E
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commercial, industrial and others
That was one view point that was
placed from the Communist benches.
1 concede that we have to keep this
also in view, but basically we have
got to maintain the indepcndence of
the House, Therefore, we have got to
sce how far we should have a legis-
lotion the nature of which should
maintain the independence and integ-
rity of the Members of Parliament,
and keep them beyond temptation. At
the same time, in the corporations
that may be constituted or the orga-
nications or commitiees that may be
formed in a  socialistic set-up of
socicty or a welfare State, the Mem-
bers of Parliament should also be
there in an advisory capacily to give
them a status, to give them a position.
In order to inspire confidence in the
minds of the people about a corpora-
tion which the Statc is to run, it is
not only the association of individu-
als and experts alone that is required,
but to give it a status the Members
of Parliament or members of public
impertance or public standing must
be associated in some capacity or the
other.

Sir, my respectful submission Is
this. This Bill ix a wvery important
Bill, It is to lay down for the future
the qualification or disqualification of
an individual who comes into Parlia-
ment. It is for all time to come,
because every time we are not to
come back to this House for a certain
legislation. Thercfore, we have got to
keep both aspects in  view while
drawing up a legislation of the kind.

It was from this point of view that
arlicle 102 of the Constitution was
drawn up by the framers of the Con-
stitution. Whereas they said that
holding of offices of profit would cer-
tainly be a disqualification, they have;
at the same time, authorised Parlia-
ment to have a Legislation giving ex-
ceptions to the basic provision.

My submission is that we have got
to judge the present Bill from a cer-
tain k, snd that
should be that there must be a céttais
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balancing between the two views, a
sort of a mean between the two. Let
us see whether the present Bill meets
that situation or not,

Now, unforunately, the list that we
have got from the Joint Committee
pertains to both the Houses. We
have got two Houses, the Lower
House or the present Lok Sabha and
the Upper House or the Rajya Sabha.
In most of the States also we have
got two Houses. As you know Sir,
for the Upper Houses m States we
have got certain electoral colleges
which send in teachers, graduates cte.
and we have also got certain cons-
tituenes of the Municipal Councila
and all that, In a way, the Upper
Houses in the States reflect all the
different kinds of people That sys-
tem could easily have been adopted
by the Joint Committee 1n  this
matter

I would suggest tor the considera-
tion of the hon, Law Minister whe-
ther 1t would be not 1in the fitness of
things that Members of Lok Sabha
shon'd b entitind to serve on those
bouirs onlv which are advisory
charatter or which are ereated by
Parliaiment or the Lok Sabha itself,
Thev should not be as<oriated at all
with anything that carrics a  profit.
An office of profit, as the Law Minister
knows very well, does not confine
iself to the benefit which that office
pwves  as such, but an office of pro-
fit also means a certain sort of pat-
ronage. It has that definition also
T find that most of the offices which
are mentioned in the schedule, as
recommended by the Joint Commit-
tee and which, it is said, would not
incur disqualification, or at least some
of them, are offices which are certain-
ly offices of profit which carry a lot
of patronage. I would submit that
Members of the Lok Sabha should ba
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them public men of standing who
must have a chance of studying thair
work and justifying their work er
otherwise in Parliament, and in such
cases disgualification can be removed
in respect of their nomination or ele-
ction to the Rajya Sabha, We could
have two sorts of lists, which mignt
strike a balance between these the
two factors, whereby the integritv
and mdependence of this House could
be maintained and also, at the same
time¢, such public men could
occupy the position of Members of
Parhament and justify the actions of
the Corporations before the public
through the Ra)ya Sabha. This prin
riple was adopted n the matter of
election to the upper Houses in the
States.

Su, my respectful suomission 1s that
my suggestion may he carried out. 1
quity see that the Joint Committee
hav undertaken a lot of labour and
has done 1t at so many sittings, and
this Bill s the result of such a long
period of dehiberation and considera-
tion and 1t v @ very important mea-
eure and 1s of a  significant nature
with very great implications, [ think
that the Law Minister would be well
advi~ed that m this form, which 1
suggested, the 1l is approved. then
it would be better. Of course, the
motion 18 not there for the purpose,
nanely, for recommittal, and it has
buen ruled out of order. But I think
that <till we have got time and we
should consvider the aspect of split-
ting up the List into two parts: one
part will mention that the Members
of the Lok Sabha should not be able
to occupy any office of profit even if
it carries no monetary benefit but
nnly putronage, and that they should
be working only in an advisory capa-
city at such offices. That is my firt
submission before the House for its
kind consideration.

My second point to which I
now draw your attention is this.
is contained, so0 to say in
provisions of the Bill itself,
I would not take long on
In this respect, I agree with some

T
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my hon, friends who have preceded
me in their eriticism. I find that there
are three provisions which particulai-
ly need emphasis. They are subn-
clauses (d), (e) and (f) of clause 3,
which mention those offices which are
excepted or which do not disqualify
a Member from holding those offices.
Sub-clause (d) mentions the office
of a member of a House Guard,
“constituted under any law for
the time being in force mn any
State”. Sub-clause (e) mentions
the ‘“office of sheriff in the city
of Bombay, Calcutta or Madras.”
Sub-clause (f) speaks of the office of
Vice-Chancellors of universities, etc,
I would confine myself to these three
Drovisions.

My respectful submission is that, as
1 stated at the outset, there should
be a guiding principle, and that prin-
ciple is, the Members should be be-
yond temptation. We have got to see
whether these three sub-clauses do
comply with that basic principle. I
submit that they do not. They are
absolutely contrary to it. Home
Guard, as I understand, constitutes a
sort of executive machinery for the
keeping of law and order. It may be
resorted to at a time of emergency,
but, all the same, we have found that
it has been used, and it is being used,
by the police officers. I wonder how
the membership of the Home Guard
should not disqualify, especially
when revenue officials of small stature
have been rightly disqualified. This
is a sort of anomalous position for
which there cannot be any justifica~
tion. It may be asked as to why an
individual should be deprived when
through a patriotic motive, he joins
the Home Guard. It can be said that
they are on the same level as the
the Territorial Force members or
the members of constabulary force
or even the N.CC. That is one
of the arguments which have
been advanced. Auxiliary Forces
have also been mentioned. We have
got to see that they are different

things. But s0 far as the Home Guard.

is concerned, and {ts contact with the
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Public is concerned, I submit that the
Home Guard should be excluded from
the provisions of clause 3. There are
amendments to that effect, and I hope
the Law Minister would be able to
atcept them,

Next comes the office of Sheriff,
Sheriff, as the Law Minister was pleas-
ed to state when he sponsored the Bill
last, acls as an arm of the Judge for
the purpose of execution of his orders.
Certainly he forms part of the machi-
nery of the executive in that case. Of
course, my hon. friend who preceded
me, Shri Raghubir Sahai, brought
out the legal point on the matter and
he has proved that the sheriff is an
official of the Government and that as
such his position is attracted by an
office of profit which should qualify.
Therefore, he said the post of shenft
should be excluded from this clause.

About the post of Vice-Chancellor;
the point has been argued by Shri
Hem Barua and I need not dilate on it
further. I wonder if the justification:
enmhnsued by the hon, Deputy Min-
ister in regard to this could hold
good. He said that it was the prac-
tice previously to include this post.
Byt when we are having a certain
sort of legislation now, we should
seg whether a thing which previously
eXisted is correct or not. If it does
nat fit in with the things existing or
with the policy that we are now em-
barking upon, it should be eliminated.
Therefore. I submit that these three
Sub-clauses be  deleted. I hope
the Minister would accept the amend-
ments that have been tabled in this
connection

My main point, as I have already
submitted, is that the Bill is certainly
objectionable nasmuch as the Mem-
bers of the Lok Sabha have not been
Put in such a position as I pointed
out, That is, the Members of the Lok
Sabha at least should be kept beyond
temptation, and the dignity and the
independence of the Members should
be maintained, and such, they should
never be allowed to serve on comimit-
tées which ‘carry patronage. e
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Mr. Deputy-Speaker; 1 will now
eall on Bhri T. Subramanyam, Those
who have had chances of speaking
when the Bill was being referred to
the Joint Committee will be called a
little later.

Shri T. Subramanyam (Bellary):
It is gratifying that this Bill is before
us after lapse of a fairly long period.
I submit that in enacting this measurc
there should be no further delay,
because a lot of confusion and diffi-
culty was created in the past. The
main object of the Bill is to make
the membership of Parliament a
source of service to the nation and
not a source of profit to the Member
by virtue of any office being held
either under the Central Government
or under the State Governments. and
to enable the Members to maintain
high standards of integrity, honesty
and responsibility in the discharge of
their public functions as representa-
tives of the nation, This is the chief
objective. In implementing this ob-
jeotive we should not be very rigid
nor allow the position to get very
loose, We should adopt a position
of golden mean by which Members
should not be prevented from holding
offices, if they do not get anything
more than the compensatory allow-
ance, which has been very appropri-
ately defined in this Bill and at the
same time, discharge their responsi-
bilities to the nation. Interpretations
should not be rigid.

14 hrs.

Some years back, the membership
of the Legislative Assembly of a State
was nullified just because the mem-
bers were nominated to some advi-
sory body and they had taken some
allowance. It was an unfortunate
thing and afterwards, there was a lot
of apprehension in the minds of mem-
bers as to what posts they should not
hold. Some of them got so apprehen-
sive that they had to resign or refuse
%ome ‘of the posts which were sbso-
lutely -jegitimate. Now four or' five’

2¢ NOVEMBER 1988 (Prevention of

1278°
Disqualication) Bill
years have elapsed since this matter
has been under the considerafion of
this House and therefore, 1 submit
there should be no further delay.

In a developing economy, not
merely consultative and advisory
bodies, but other bodics as those re-
ferred to in clause (i) should not be
a source of disqualification, It is good
that under clause (h), consultative-
and advisory bodies are free from
disqualification. But in a developing
cconomy, other bodies should also be
brought in. For instance, take co-
opcrative societies. In future, co-
operative societies will play a greater
role in production and distribution
in our country. In a Welfare State,
it is bound to be like that. Suppose
the Government constitutes a co-
operative society for the first time-
and nominates the Chairman, Viee-
Chairman and the directors of a co-
operative concern, like a sugar fac-
tory. They might get some allowance
which is not more than the compen-
satory allowance drawn by Members
of Parliament. If that should be a
source of disqualification, it would give
rise to much hardship, because while
others will be holding that position, if
Members of Parliament are disquali-
fled from exercising these functions,
which I feel they should exercise as
representatives of the people, it would
be a very great hardship. Therefore,
I submit that after clause (f) a se-
parate clause might be introduced re-
ferring to Chairman, Vice-Chairman,
Secretaries, Treasurers and Directors
of ro-operative societies. They should
also be free from this disqualification.

Something was mentioned about
Home Guards. I feel they should be
given full benefit. It is a voluntary
participation and they are drawn-
from various professions—merchants,
advocates and others. In this context,
I- might mention that at the time of-
the Hyderabad police action, in* my
own distrjet of Bellary, 1,500 Home-
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'Guards were drawn from various
walks of life, men and women—
merchants, advocates, etc.—and they
all learnt the use of fire-arms. In
future also, internal troubles may
arise—God forbid—but there is noth-
ing like being prepared for an emer-
gency to protect the legitimate inter-
ests of the people. So, I feel it has
been very properly laid down that
Home Guards would be free from dis-
qualification,

I feel that the list which pertains
to some offices of profit is not quite
satisfactory. For instance, the posts
of directors connected with steel cor-
porations involve exercise of patron-
age and they should be included. We
should be very careful in these mat-
ters The word ‘profit’ means that
they should not get anything more
than the compensatory allowance or
the allowance drawn as Members of
Parliament, just te enable them to
meet the bare expenses. In future,
when it is a question of nominating
Government officers and Members of
Parliament to such posts, if the non-
officials draw nothing more than the
compensatory allowance they now re-
ceive under the Salaries and Allow-
ances Act, they should not be disquali-
fied. They should certainly play their
role

In futurec, so many corporations and
organisations, especially co-operative
societics, will be brought into exis-
tence and so, we should not be very
rigid about this matter Members of
Parliament, as representatives of the
people, should be enabled to play their
role in advisory and consultative
bodies and other organisations like
co-operative societies, provided they
do not draw a pie more than what
they get under the allowances for
Members of Parliament,

I do not want to say anything more
except that the measure should be
enpcted as early as possible, without
any firthér deélay. Some Mémbers
‘heve beett saying that this messure
ahtidld be with@rawn and some othed
miidire should” be placed bedore
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Parligment or that it should FJ
back to the Joint Committee or some
Such thing. If thig sort of advice is
accepted, I do not think there will be
any finality to it, because by the tim
any other committee submits its report
there will be other committees coming
from the Central and State Govern-
ments [ suggest that from tume to time,
at the end of every year or two years,
the Government should prepare a list
of commuttees, societies and other
badies constituted by the Central and
State Governments. The various depart-
Ments of the Central and State Gov-
€rnments should oblige and see that
that they conform to the request
Mpde to them and promptly send s}
the information that i1s required. The
Government should get this informa-
tion from time to time and amend or
add to the list If that can be done, I
am sure all the disabilities and hard-
ships will be rernoved. There should
be no further delay m cnacting this
and Members of Parliament should be
allowed to play their role in the public
life of this country, as representatives
of the people, while at the same time,
they should muntain  their high
standards of integrity, decency and
dignity

Shri Mulchand Dube (Farrukhabad):
In UK. the disqualification attaching
to the holder of an office of profit has
béen there since the time when there
Was a constant conflict between the
King on the one side and the House of
Commons on the other. The Members
of the House of Commons were jea-
loys of their independence and they
did not want to be influenced by the
Crown. So, there were constant strug-
gles between the Crown and the
House of Commons. The result was
that in the beginning the House of

started with this view
that any office that prevented
the holder of that office from perform-
Ing hiz duties as Member of Parlia-
ment should be a disqualification.

mwmmt;mxw
King began to interfere aistrt-
bute his pettormgé and fvedird W
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removed by the House of Commons
or by anybody except by a revolution.
The question is whether the same
situation is prevailing in this country
and whether we should still adhere to
the disqualifications that were im-
posed by the House of Commons in
certain circumstances. Here it must
be remembered that in the United
Kingdom the office was under the
Crown. Even in the 1935 Act the
word “Crown” was used. But in the
Constitution we have used the word
“Government”. The Government in
this country iz removable by a vote of
this House. Therefore, the disqualifi-
cation should not, I submit, operate
with as much force as it did operate
in the United Kingdom. The Presi-
dent, who is the head of the executive.
is also removable by a vote of both
Houses of Parliament. Therefore, the
disqualification from holding an office
of profit under the Government should
not be apolicable with as great force
a3 it used to apply in the United
Kingdom.

The other difficulty that I feel is
that the office of profit has not been
defined anywhere. The question is
whether the same difficulty which was
felt by the House of Commons in the
United Kingdom is felt by us too.
There the favours that could be dis-
tributed by the King could take innu-
merable forms and shaves, Here that
is not possible. The Government can-
not do the sams thing which the
Crown could. The Crown had @
sneclal position and special privileges
The Ginvernment of our country do
not, hold the same position. There-
fore, there should not be any dificulty

42 (Al) LSD—8,
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in defining the words “office of profit”
g0 far as this country is concerned.

Hon. Members who have spoken
before me have tried to evolve some
kind of an order from the Schedules
atiached to this Bill. My submission
15 that so long as you do not define
what an office of profit is it
would not be possible to bring any
consistency in the lists that are
appended to the Bill. It may be said
that articles 102 and 191, which refer
io the office of profit do not have any
definition, but may I refer to article
367 of the Constitution which says that
all words and phrases that are defined
in the General Clauses Act, 1897, can
be used for the interpretation of the
Constitution? Therefore, if the Gen-
eral Clauses Act is amended to define
the office of profit it will hold good
for the purpose of the Constitution
also. I do not see what difficulty is
there in defining the office of profit
once and for all. The difficulties that
the House of Commons felt about it
do not exist so far as this country is
concerned

We can simply say that only publHc
servants will suffer from this disquali-
fication. That would be quite enough
When there are some advisory bodies,
some corporations and some compan-
jes, if we sav that some are not ex:
empt. some are exempt, in some cases
the Chairman and the Secretary are
not exempt, in others the members are
exempt, I do not think we can evolve
any order out of thix chaos.

From 1850 onwards we have passed
three Acts, removing the disqualifica-
tion. and those Acts have been re-
pealed. Now we have got the fourth
Act, which also seeks to remove cer-
tain disqualifications. If this Act 1
also incomplete then what happens?
Now, information has not been receiv.
ed from some States; information ha:
not been received even from the
Ministries of the Central Government
Then, even if we remove these disgua-
lifications, there will be many others
who will still be incurring disqualifi-
cations. Here we myust bear in miogd
the result of this disqualification. I
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after mcurring this dwsqualification any
Memoer cnooses to 8it in the House
he would be liable to a fine uof Rs. 500
& azy. Untit thas st 15 complete thare
may De muny persons Wno are suffer-
ing trom tmis dusqualification and are
incurring a penalty of Rs. 500 per day,

Therefore, the best thing would be
to aefine an office of profit ana <on-
fine it to the public servants and leave
the matters as they are. Otherwise,
there are bound to be many difficulties
And I do not see why there should
be any difficulty in defining an office
of profit. Whatever m'ght have been
the difficulties in the United Kingdom,
they da naot exist here. Az [ have
submitted earlier, the hon. Members
who have spoken before me have tried
to evolve some order out of this chaos
and they have raised certain objections
to certamn exemptions from disqualifi-
eations tha: have been mentioned in
the Bill saying this disqualification
should not be there or that disqualifi-
cation should be there. All this seems
to me to be an attemnt at evolving
some kind of an order out of the chaos.

My submission, therefore, is that the
best thing would be for the Govern-
ment to withdraw the Bill and bring
another Bill in which the office of
profit may once for all be defined so
that after definition any person who
enters upon an office and is likely to
incur disqualification may be fore-
warned about it and he may not ac-

con

the Bword of Damocles will be hang-
ing over their heads? Then, when yov
sy you are removing a d'squell-
fication you must at least ensure tha!
these fncur a disqualifica~
thoti. That is’anothef difficulty: which
hes Therefore. I submit
that without withdriwing the B} and
Teingliy in & new BA] the 'difficulties
! it ‘going to be solved

IS ERRY - 1 -
» Bl L¥gfher Kotoki . (Nowenne)-
Nir, Deguty-Spasker, Sir,.in this Bl

g
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one dufficully is that we have not laid
down any principle to guude us as to
whuch offices of profit should be exem-
pted s0 as to remove the disqualifica-
uons of the Members of Par

That 1= why we find that some of ihe
offices have been included in the list
of exemptions without justification.
For instance, the office of Vice-Chan-
cellorship of a university is a whole-
i'me job which requires undivided
attention. That has been exempted
in item (f) of clause (3). As war
pointed out by several speakers, this
nas lead .to lack of discipline and
various irregularities in our unmiver
sities. In this connection, the words
“affice of profit’ chould he interpreted
in the wider context so that not only
the Government employees, whether
at the Centre or the States, but also
<uch emplovees who are whole-time
workers like teachers snd professors
of Government-aided colleges or pri-
vate colleges and schools, should also
be debarred from standing as candi-
dat*es for or being Members of Parlia-
ment.

Then in clause 3(d) the members
of Hlome Guards have been exemptec
I feel that a Member of legislature
should not be allowed to be an officer
or a member of the Home Guards or-
ganisation. I know several cases where
members of legislatures are the heads
of Home Guards That requires the
whole-time attention of the officer and
members He, therefore, can devote
his time neither to the legislative work
nor to his office as the member or head
of the Home Guard.

So also in our State of Assam therc
are certain offices which are caled
honorary offices like the honorary
Prohibition Commissioners ete, They
get certam honorarfum but as waat is
not taken as emoluments or saisty
they are not disqualified. I teel much
offices should not be exempted

There is aother office which is not
me-tioned in ftem (§) ﬂem}::‘bﬁ
which s covered under it. \pifiee
is the office of mauzadars, .In QUT
ﬁlﬁthtmmmuﬁnpﬁpmdﬁlﬂ
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mousadars and they get a commission
for collecting revenue for the Govern-,
ment. They also should be debarred
or disqualified from being Members of
legislatures.

1 feel the guiding principle should
be whether the ho'ding of an office,
whatever be the emoluments—whether
honorarium or salary or whatever it
js—will affect the d!gnity of 1 Membes
of Parl ament and we should apply
that test in allowing or disalinwing
a Member to hold certi.n offices.

I do not want to go wn‘o the details
of the list As hag already bhoon
pointed out, the list is not exhaustive.
We have not got full rcports from
the various States and from the
various Ministries and therefore this
list cannot be complete Although the
Joint Comnuttee has suggested the
constitution of a Standing Committee
which could go into the lists and exa-
mine them from time to time so that
they can be ameaded it ani when
necessary, but as already pointed out
this would lead to certa'n difficulties
till the list is finalised. Therefore I
suggest that we should lay down in
the body of the Bill itself the prin-
ciple and define the various offices of
profit although that is not strictly
within the purview of this Bill. But
a8 that may lead to confusion and
may leave out some very important
offices which some of the Members
might be still enjoying at the cost of
the dignity of the House and their
duties as Members of Parliament, that
should be incorporated in the body of
the BilL

Lastly. I find that even the sugges-
tion of the Joint Committee that there
should be a Standing Committee to
serutinize the list does not find a place
in the body of the Bill. I suggest that
that should be done.

mﬂ:ﬂ:mwbrdsstr.lmclddg.

Shel L. Achaw Bingh (Inner Mani-
pur): Mr, Deputy-Speaker, Sir, the
Bill, ‘ax’ # has emerghd out of the Joint
Conimiltee, s #till full of controver-
sies ard misgivings. The Bill seeks,
In it§ piesent form, to exempt certaln
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designed to preserve the independence
of the Members of Parllament. Now
the objective of the Bill has been
very much vitiated in its present

If you go through the minutes
dissent, you find that there are a
number of divergent views
ofthevwwsexmwad!g

]

Even the last UK Act is more progres-
sive. It is more clear and precise, It
has divided ofices into two—those
whose membership is a disqualification
and those offices whose membership 1s
not a disqualification. Here, in this
Bill, we find that a lot of complica-
tions and uncertainties have been in-
troduced by the provisions of exem-
ptions and exceptlons.

It is an ideal of democratic govern-
ments that representatives of the legis-
latures should be free of the um-
desirable influences or undesirable
forces which might blas the judgments
of the legislators from expressing their
views on public matters. In partl-
cular they should be free of the finan-
cial influences. They should be free
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financial influences arising out of dis-
tribution of offices. The third is that
the control of the executive by Parlia-
ment also calls for the presence of
certain Ministers in Parliament.

1 would like to refer to another
criterion which has been mentioned
by some of the committees on this
subject, i.e,, if the holders of such offi-
ces should or should not be, whether
taking money or any honorarium, in
a position to influence unduly people
who are working under them or with-
in their jurisdiction. Judging from all
these principles, we find that the Bill
has not fulfilled its purpose. It has
got a lot of ambiguities and also ano-
malies. It was expected that it would
make a clean sweep of all the ambi-
guities, perplexities and anomalies
which were contained in all these pre-
vious legislations. In its present
form, we find that the destruction of
Members’ independence by the hope
of obtaining some favour from the
Executive can hardly be prevented
One of the major defects that we find
in this Bill is that the number of
Committees mentioned in the Schedule
i3 neither exhaustive nor comprehen-
sive. A serutiny of a number of
Committees which may be formed
iater on, which are not covered by
this Schedule by the Government or
a Standing Committee, I am sure will
leave a certain number of doubts and
uncertainties in the minds of the peo-
ple as well as Members of Parliament.
The present Bill is a fragmentary Bill
and it has failed to ensure the sancti-
ty and purity of Parliament. 'The
manner i{ which Advisory Committaes
have been exempted from disqualifi-
cation in a general way without look-
ing into their functions will certainly
take away the entire merit of the
Bill. There are a number of Advisory
Committees whose functions are of an
executive nature and which involve
powers of patronage. I submit that
clause 3(1) requires to be amended.
This clause gives a b1m;m cover to
a number of satutory and non-sta-
tirtory bodies which are not covered by
this Schedule. It removes disquali-
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Bcation of a director, chalrmen or a
member of any of these commitiees,
It is a very unfortunate clause. It
hag to be opposed. It also leaves room
for doubt as to whether it will also
vover statutory committees or bodies
which may be constituted latér on.

Next, I submut that presumably this
Bill has been drafted on the basis of
the recommendations of the Bhargava
Committee. I find, in many respects,
it has got provisions contrary to its
recommendations. I would like 10 re-
fer to para 81 of the report where it
is clearly stated that Members of
Parliament nominated or elected by
sectional or other interests such as em-
ployers, employees, consumers, should
not inecur the disqualification. I
would also like to refer to page 19 of
the Report of the Joint Committee
where it says:

“The Sub-Committee note that
Members of Parliament happen to
be sometimes elected or nominated
by sectional interests such as em-
ployers, employees etc., to repre-
sent them on some of the Com-
mittees The Sub-Committes are
of the view that such members
ought not to incur disqualification.”

But, in spite of this recommendation,
I find that the Schedule has included
some Committees where the interests
of labour are represented. For exam-
ple, in Part I of the Schedule, there
are a number of local Committees
which are constituted under the Em-
plovees State Insurance Act, and also
& number of Port Trust Boards where
representatives of trade union« are in-
tluded in the membershin, This will
take away the right of labour to have
their representation by Members of
Parliament. I would request the
Minister to look into this.

As regards clause 3(1) which refers
to village revenue officers, I find that
the inclusion of the clause is unjusti-
fled. A village revenue officer may
be remunerated by a commission or 2
thare of land revenue or even 2
monthly salary. He mav have police
functions or not. But, for all intents
and purposes, he is a puble servant

LY
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and he is an instrument of the
cutive, 1 do not see any reason
he should be allowed to come
Parlisment. I would lke to refer
a provision in the Representation
the People Act where we find that
one who takes the ass.stance of

ssdf
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far a» he is a very powerful prop of
the executive.

Then, 1 come to Vice-Chancellors of
Unuversities. In para 44 of the Bhar-
gava Commatiee report, it is clearly
stated that holders of the office
of Vice-Chancellors of Umversities
should not be exempted from
disqualification. They are appoint-
ad by the Qovernment and they
draw their pay from funds given by
the Government and controlled by the
Government. Thewr time is fully oc-
cupled by their office 'We must also
realise that they exercise enormous
influence over a number of professors,
lecturers and hosts of hundreds of
thousands of students who might be
used as electioneering agents at the
time of election. The decision of the
majority of the Joint Committee is
conirary to accepted principles of
democracy. I would also request the
Minister to revise this decision.

I come to clauses 3(d), and (e),
which refer to Home Guards and
sheriffs, As regards Home Guards, 1
do not find any difference between
Home Guards and Police officers. At
the time of emergency they are used
by the Government and by the police
officers. They are sometimes more
zealous instruments of erroneous Gov-
frnment policies and they have not
hesitated to shoot the people at the
instance of the police officers., There
is a hierarchy of officials, Command-
ants of Home Guards. They are ap-
pointed by the Government.  They
enjoy a certaln privilege and patro-
nage., These offices of patronage and
Privilege are liberally distributed by
the ruling party. Thev also depend
Uunon the Government for their con-
tinuence in office. It will be a very

practice to allow members
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of the Home Guards to be candidates
for election to Parliament and to be
Members of Parliament.

Coming to the Sheriffs, they are
alsy pubuc officers to all iwntents and
Puiposes. They are jailors and they
ure also custodians of properties. They
may or may not get any remuneration.
1 would hke, in this connection, to
refer 10 page 24 of the Bhargava Com-
mittee report where they say that
honorary magistrates, Justices of thé
Peace, revenue officers, Munsifs and
Judges need not be exempted fram
disqualihication, because these posts
confer great nfluence and prestige on
the incumbent. The argument with
regard to honorary magistrates, reve-
aue officials, Munsifs and Judges must
apply io the case of the Sherifls.

Lastly, I find that the Bill has left
out a number of Committees. Perhaps,
the State Governments and local ad-
ministrations have not given them full
co-operation. I know, in some of the
Union Territories, Tripura and Mani-
pur, there are a number of Advisory
Commuittees set up by the local admini-
strations. I do not think they have
sent in any list from those respective
Union Territories. If you scrutinise.
some of them, it will be very emsy to
fing that there are Advisory Commit-
tees which are of an executive nature,
and which also have powers of patro-
nage, I would only like to cite two
instances—the case of the State Trans-
port Authority and the Textbook Com-
mittee—with regard to the Union
territories.

Lastly, I would like to appeal to the
Government to give serious considera-
tion to all the suggestions made by
the hon. Members of this House. This
Bill is a very controversial one, and 1
would like to appeal to the Govern-
ment to jealously guard the indepen-
dence of this House and of Parllament,
and also uphold the democratic ideals
because we are faced with a very
seripus situation specially when our
neighbours have taken to undemo-
cratic methods. We have been hear-
ing of coups and militarv dictatorships
and it is the duty of Parliament to
keep up the standard because Indla



tions which we may put
before them for their consideration.

The fact remains that in the Con-
stitution nowhere has an- office of
profit been defined. Well, so many
other things are not defined. It is
just like the “Brshman” of the Upa-
nishads which can never be defined.
However, the attempt has been to
apply certain rational standard, certain
criterion, which will fulfil the objec-
tives.

The fact has to be borne in mind,
that the concept of the office of profit
and disqualifying persons who are
holders of offices of prot is a British
concept. We have inherited that con-
cept in framing our Constitution.
Therefore, article 102 of the Constitu-
tion is a reflection of the British tra-
dition which has been evolving
through centurres.

Originally, when this Bill was
framed and introduced in this House,
it was a lean, cut and dry affair, In
the Joint Committee, after much de-
liberation, it was thought proper that,
following the pattern of the UK.
law, for the sake of precision, a sche-
dule might be appended, and the Joint
Comamittee also tried its level best to
compile a schedule, but we find that
it s most uhsatistactory, possibly more
unsatisfactory than it was ever before.

It was saifdl in the Joint Com-
mittee that & schesdule could not be

would have been obviated, but I am
constrained to say that no principle
was laid down, only subjective tests
were applhed, only subjective criteria
were laid down, and wnichever ¢om-
mattees, bodies or corporations suited
the particular fancy of & majority was
accepted, and which ever did not, was
rejected. That will be obvious if any-
body goes through the whole pattern
of this Bill as it has been framed.

Of course, we have in this country
the law in our Constitution that
aliens, fanatics, lunatics, minors and
bankrupts will not be allowed to sit
as Members of Parhament, not even
stand as candidates, Also, we have
the Representation of the People Act
where ceriain  disqualifications have
been laid down, and certain persons
having subsisting contracts with Gov-
ernment for the supply of goods or
execution of works, are disqualified.
Over and above that, here is a matter
which tries to cuufine itself to offices
of profit.

The concept of the office of profit,
as 1 said a little earlier, has evolved
through centuries of British history.
During the 17th century, during the
reign of James I, for the first time
I believe the House of Commons
started seriously considering how to
exclude persons holding offices under
the Crown from membership of Par-
liament, because it was found in many
instances that wherever a conflict
arose and the House was in conflict
with the Crown, persons holding offices
under the Crown found themselves
bound to support the Crown under the
circumstances. Therefors, since
then this 4uestion is being dedated.
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This is nothing new. But even in the
17th century certain principles had
been clearly laid down, viz, the in-
compatibility of the two offices and
the durability of absence.

For instance, ambassadors, in 17th
century England, were not disquali-
fied from holding seats in Parliament
because those were the days of matri-
monial diplomacy and diplomacy was
not a whole-time job. If the Queen
of England married the King of Spain,
both the countries were expected to
maintain very good relationship and
the ambassador had very little work
to do. Therefore, ambassadors were
continuing in their own countries, and
whenever occasions arose, of course,
they paid vists to the countries to
which they were accredited. There-
fore, in the 17th century, an ambas-
sador was not disqualified from hold-
ing a seat in the British House of
Commons, because holding the office
of ambassador did not enforce a
long period of absence and thereby
deprive the House of the services or
the contributions of the particular
Member. But subsequently when
matrimonial diplomacy gave way to
Machiavellian diplomacy, and diplo-
macy was a whole-time job, ambassa-
dors were precluded. Since then the
House of Commons had laid down
consistently the criterion of the period
of absence.

Now, what do we find? We find in
the context of things that a Member
of Parliament is expected to be a
whole~time servant of his constitu-
ency and constituents. As soon as heis
elected to the Lok Sabha, his duty is
first towards his constituents, and
then only to any others. We find in
this Bill that the flood gates have been
thrown open to, all sorts of people,
right from the Home Guards to Vice-
Chancellors and chairmen, members
and chairmen of statutory and non-
statutory bodies. In all fairness, may
1 point out that the whole time of a
person who is a member of a corpora-
tion in the public sector is bound to
be directed towards fulfilling, the
responsibilities which he has
asumed, and there comes the

24 NOVEMBER 1958

(Prevention of 1294
Disqualification) Bill
conflict if he continues also to be a
Member of Parliament? Neither will
he be able to safeguard the interests
of his constituents to whom he owes
his first moral and political responsi-
bility, nor will be able to do his job
in the corporation well, discharging
the particular functions with which
he has to be invested. It has been
said in the Joint Committee that now
the public sector is expanding, and if
Members of Parliament are increasing-
ly associated in various capacities
with these corporations or public
bodies, then it will contribute towards
the efficient running of those corpora-
tions. I, for my part, do not wish to
invest myself as Member of Parlia-
ment with the attributes of omni-
science. I do not believe in the pro-
position that as soon as a Member is
elected to Parliament he becomes
both omniscient and omnipotent.
Politics is thousands and thousands of
miles away from commerce, If the
country feels that a particular person
can better serve the nation by serving
as the chairman of a corporation, for
God’s sake, let him be the chairman
or member of the corporation; let him
not come here.

Now. what willi happen if a Mem-
ber is allowed to serve on the cor-
poration also?  Sir, this House has
a membership of about five hundred
odd. There is a wilderness of Oppo-
sition; leave them alone; about a
hundred Members. There will then
be about four hundred Members. To-
wards the close of the Second Five
Year Plan, we shall have about four
hundred corporations and public
bodies in this country; and it is just
possible—1 am considering, hypothe-
tically—that everyone of these four
hundred Members may be in some way
or other connected with some cor-
poration or the other. And whenever,
for instance, the Hindustan Steels
come up for discussion, the Member
who will be the chairman or a mem-
ber of the standing committee or
whatever body it might be of that
public body can canvass sympathy and
support among the Members of Par-
liament and can get the very objective



exception to this fact. 1t is really
unfortunate that under very facile,
very fatuous and very obwvious con-
siderations, sub-clauses (h) and (i)
should have been inserted in the Bill.

Then, wo come to another aspect of
this Bill. The Minister of Industry
gave a very able exposition before the
Joint Committee about the proposi-
tion, and about his conviction that
Members of Parliament should be
associated with those bodies more and
more. I do not wish to attribute any
motive to anybody, but the fact re-
mains that, in thus psrticular case, we
have to fall back upon certain pre-
cedents. We cannot say that we do
not follow any precedents. If we say
not follow any precedents. If we say
it will be a sort of intellectual dis-
honesty.

We are followmng all kinds of pre-
cedents, and thev are UK precedents
Now, let us look at the UK precedents
1 would like to hear from the hon
Minister to what extent Members from
the British Parliament are associated
with the public corporations It 1s
only to a very limited extent that
Members of the British Parliament are
associated with these corporations. If
I remember aright, when they draft-
ed their legislations in regard to the
National Electricity Board of England
and some other boards, they provided
for Members of Parliament to serve
on those bodies or not, and they also
laid down whether such membership
qualified themn or disqualified them
The whole matter is left to the Par-
linment there, and moreover the ins-
tances of such membership, arc few
and far between.

iIn the Joint Committee, we had
tried our level best to get all informa-
tion regarding the number of such
corporations public bodies, over which
particular Members have been ser-
ving; but in spite of our best efforts,
the information that could be sup-
plied to us by Government was un-
satisfactory and incomplete.
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I was saying a little while ago tha
if we looked to the UK precedents
we shall find that this concept is not
being as much exaggerated there, s
it is being sought to be done in thiy
Bill today.

There is another important thing,
that whichever Member is elected to
these bodies and corporation must be
elected by the House. I take strong
exception to the fact, that Ministers
will nominate Members of Lok Sabha
or of Rajya Sabha to such bodies
That is derogatory both to the sove-
reignty of the Speaker or the Chair-
man as the case may be, and also to
the dignity of Parliament. Let no
Member of Parliament Lkowto any
Minister for a berth in whateves
capacity it may be, in whatever cor-
poration it may be.

Of course, I do realise, and I do
concede the point that while we are
framing a law for disqualifying
holders of offices of profit, a provisiorn
of this nature cannot be inserted in
the law. But in all humility, I plead,
that let Government and let th.-
House bear this aspect 1n mind and
see that something is done, so that
no Member is ever appointed or
public bodies and corporations, by
any Minister

The other day, the Rajghat Sama-
dhi {Amendment) Bill was being dis-
cussed in this House. If you wil
kindly look at the pattern of the

ghat Samadhi (Amendment) Bill
you will find that about six or seven
Members of Lok Sabha, and about
three Members of Rajya Sabha—!
say this subject io correction—are 1t
be represented on the Rajghat Sama-
dhi Committee. You will find
there the provision that the Members
will have to be elected Here 1Is 8
small body which is concerned with
the task of maintaining the Gandh
Samadhi at Rajghat. To serve on that
Committee Members from both Houses
have to be elected But we find,
that is not so in the case of the varjons
public, statutory and non-statutory
bodies and corporations. I would ke
to know from the hon. Minister that

=
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{f Members could be elected to the
Rajghat Samadhi Commitiee, why
Members should not be elected to the
statutory and non-statutory bodles
and corporations which wield infinite
power and which have got enormous
power to confer patronage.

Then, we find that as is quite
natural, the schedules cannot be com-
plete or comprehensive, because the
creation of such public bodies is a
continuing process. So, I concede
that difficulty. A parliamentary com-
mittee is being proposed which will
try to screen these from time to time
and advise accordingly. That is all
right. But that will not serve the
purpose which we have in mind.

Now, article 102 of the Constitution
says that the holders of certain offices
will attract disqualifications for con-
testing for a seat and for being chosen
as a Member of Parliament and for
continuing also as a Member of Parlia-
ment. Now, it is just possible that
a person who is serving on one of
these statutory or non-statutory bodies,
is elected, and sits in the House for
one year or six months or for even
two years. Under the given set-
up of things, there will be, and there
is bound to be, a time-lag betwecen
his election, between his continuance
as a Member of the House and the
time when this parliamentary com-
mittee declares that particular office
as a disqualification. So, even that
parliamentary committee is not going
to fulfil the objects which we all
have in view, both the Government
and we the Members of Parliament.

That difficulty could have been ob-
viated, if certain basic principles could
have been laid down, and if, accord-
ing to those principles we could have
formulated our proposals. To that
extent, my fundamental disagreement
with this Bill will linger, and I shall
never be tired of repeating that this
is an unprincipled Bill, and it will
throw open all kinds of flood-gates
and will create all kinds of problems,
and to that extent, T am quite in
agreement with the view that this
Bill should be recommitted again to
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the Joint Committee or to any other
committee, to be considered afregh in
the light of these objections which
to know from the hon. Minister that

are being raised from both sides of
the House.

There are two or three other things
to which I would like to invite the
attention of the House. The first is,
clause 3 (j) which reads thus:

“the office of village revenue
officer, whether called a lambar-
dar, malguzar, patel, deshmukh,

...who does not discharge any
police functions.”

Holders of these offices, will mnot
attract disqualification, It lays down
only one proviso, and that is:

“but who does not discharge
any police functions”,

1 have tried my best to find out what
‘police functions’ means. Even in
the Police Manual, police functions
have not been defined I do not
know if they are defined in the
General Clauses Act. What are police
functions? Those who are acquainted
with these matters, those who are
acquainted with our countryside, must
have been aware of the blurred twi-
light of definition between revenue
officers and persons performing police
duties. What happens? In the
countryside, these pgentlemen are
practically the symbols of State power.
When the police sub-inspector comes,
usually these gentlemen have to
arrange for his boarding and lodging
etc. ete.

15 hrs.
Shri Morarka: What is ‘etc, ete?

8hri Mahanty: That I leave to my
hon. friend's imagination. When-
ever the police official comes or the
Magistrate comes, they visit these
gentlemen. These gentlemen collect
village revenue, possibly maintain
records and also help—they do not
themselves directly discharge any
pohice function—the police officers. 1
know many very disparaging remarks
have been made about these village
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Government are very keen to retain
this provision, let them define what
police functions are.

Then I am very much troubled
about the provision relating to Home

In Bombay State, these Home Guards
function as anti-prohibition police.

Shrl Naushir Bharucha (East Khun-
desh): And as guards for hon. Minis-
ters.

8Shri Mahanty: Shri Naushir Bharu-
cha is more informed about
Bombay. I would ask the whole
House in all seriousness whether, if
these gentlemen come to Parliament,
that institutional purity and that
dignity will be maintained. I yield
to none in my admiration for the
Home Guards. It is true that during
emergencies, they discharge police
funections. If they are so patriotc as
to get themselves enrolled as Home
Guards and agree to serve under the
discipline of the Superintendent of
Police, we wish them well; let them
serve us when we are in danger. Let
them serve that cause better. Let

Then I come to Territorial Army.
We are proud of our Army. We are
proud of our Territorial Army. I
our Army personnel are safeguarding
the country out of other motives, here
our Territorial Army personnel are
safeguarding our country out of sheer
patriotic motives. So

But I am the last person to allow any
kind of polities to vitiate the Army,
be it the Army or the Territorial
Army. When a person who has been
performing his work in the Territorial
Army seeks election to Parliament,
he will stand on certain political
platform. He shall have to agitate
and propagate for certain political
principles. Agamn the hne of differ-
ence between the Territorial Army
and the Army 13 very thin. There-
fore, it is high time Government con-
sidered whether in the given context
of things, it is wise to allow our Army
personnel to be divided by this kind
of political controversies.

It is just likely that one person, say,
a Lt. Commander of the Territorial
Army, will try to seek election through
one party ticket. Another cannot
be prevented from contesting his
seat through another party ticket.
In that case, you will find the entire
army, our brilliant Indian Army, will
be disrupted; and politics will vitiate,
and we do not know what miseries
will be in store for us. '

Therefore, I would beg to this House
consider this proposal very verious-
1 have not tabled any amend-
‘particularly in the hope and

B
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dpelief that Government will consider
it snd will themselves suggest that
this is dropped.

Now, I come to the office of Vice-

An Hen. Member: The hon. Minis-
ter is asleep.

Shrl Narayanaukutty: Menon: The
hon. Minister is not only asleep but
fast asleep.

Shri Mahanty; He is trying to wake
up.

From the very beginning since this
Bill was introduced in this House,
both sides were insistent in  their
common denunciation of this provi-
sion, because the Vice-Chancellor's
job is incompatible with membership
of Parliament, because the Vice-Chan-
cellorship will impose on the Member
prolonged periods of absence from the
House. I know there are one or two
Vice-Chancellors in this Parliament
and the House can judge how long
they sit in this House.

So I would like to say that they
can be fair neither to the institutions
that they control nor to the Parlia-
mentary duties, those they are asked
to perform. In the case of Banaras
Hindu University, the Government
have been coming and shedding tears,
‘Look, an educational institution of
the description of Banaras Hindu Uni-
versity is being disrupted on account
of politics’. Now, I believe the Gov-
ernment cannot take back what they
have already said in the case of
Banaras Hindu University. Is it being
suggested that all Universities should
be converted into the arena for
matadors and bull-fighters of politi-
ciang? Certainly not. But if you are
allowing Vice-Chancellors to be
Members of Parliament, what is there
to stop them from deploying the
entire student community to canvask
for them? This office not only caxries
a lot of patronage, of power and of

influenge-ythis is not my only gbjec- .

tion—, but if you sllow these Vice-
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Chancellors to contest for seats hers—
this is my fundamental objectiga—
then all the Universities will be con-
verted into dark arenas for partisan
minds. o we want that for educa-
tional purity, our educational institu-
tions should function better on acade-
miic lines, then let us not have Vice-
Chancellors here in Parliament. They
nhave got a much better job to perform

than come to this House.

These are some of my objections. I
do not wish to take more time.
Possibly at the clause by clause con-
gideration stage, if you kindly give me
gn opportunity, I shall have to say
something more. But before I con-
clude, 1 would once again make an
sppeal to the THouse. Here i3 a
matter which relates vitally to the
jnstitutional purity of the Indian Par-
jiament. From that point of view
glone, this entire legislation has to be
judged by this House. So far as we
gre concerned, we do not maintain any
partisanship about it We maintain
gn open mind. We hope gnd believe
that the Government will not stand
on any pedestal of false prestige and
try to throw away all the suggestions
that we have made.
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Shri Neushir Bharucha: Mr Deputy
Speaker, Sir, the main objective of
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this Bill 1s to prevent ecorruption of
Members of Parliament or the State
Legislatures by inducement to hold
any office of profit I have been listen-
ing very carefully to the debate so far
and 1t appears that most of the hon
Members who have spoken on this
Bill are attempting to enact a perfect
measure 1 am afraid, having regard
to the complexities of admunistration
as well as to the complexities of
human nature, 1t 1s 1mpossible for any
parllamentary draftsman to draft a
Bill which will satisfy all the require-
ments

Sir I am of opimion that only one
pariicular objective <hould be kept
before the House in framing this
measure and that 1z that we should
broadlv aim at the preservation of the
indepcndence of Mcmber. of Parha-
meat «r of State Legislatures Bar-
ring {us, 1t 15 very difficult to attain
any other objective And, 1 am in-
clined to think that cven this objective
15 very difficult to attain because
whatever may be the languagc of the
law, theie will always be an Execu-
tive, either a State Government or the
Union Government which can corrupt,
if 1t wants to, anv Mermber by offening
him the inducement of Deputy M:nis-
tev<hip or something clse

Shri Tyagi: Does my hon friend
suggest that every hon Deputy Mins-
ter 1s corrupt?

Shri Naushir Bharucha, I thirk it s
possible to corrupt and, thcrefore, no
amount of language of law can pre-
vent that Much of our difficultv
arises from the language of article 102
of the Constitution where i1t has been
stated that a person 1s disquahfied if
he holds an office of profit under any
Government, Union or State, other
than an office declared by law by Par-
hiament not to entail such disquahfi-
«ation This raises various questionk
What “office” means” It also raises
the question of what “profit” mecans;
and also it raises the question, what
exactly is the meaning of ‘under the
Government’ I am afraid in our very



of the Members of Parliament, we
have swung a bit too far the other
way and the view that I am presen-
ting before this House perhaps re-
presents the other side, namely, I am
in favour of associating Members of
Parliament with the numerous
statutory bodies which are looking
after the diverse aspects of the coun-
try's administration. My  biggest
reason for thig is, that if you examine
the magnitude of the functions of the
statutory bodies, you will find that
put together they are far greater, in
financial magnitude and other func-
tions, than the Government itself.
Take for instance the Life Insurance
Corporation. It has got a turnover
of Rs. 350 crores a year. Take the
Hindustan Steel Construction Com-
pany. It has got a bloc capital of
Rs. 440 crores which will very soon
go up to Rs, 600 crores. These two
statutory bodies alone between them
would have a financial turnover
which is far higher than the complete
turnover of the Union Budget. I ask
this Government: when the adminis-
tration of the country in some of its
most important aspects is bemng
carried on by statutory bodies, is it
wise to dissociate Members of Parlia-
ment from giving a lead and present-
ing the point of view. which is really
the point of view of the statesman
and different from the point of view
nf the experts or the view that those
who are accustomed to run these con-
cerns take. I am definitely of the
view that if you have to elect between
two evils, the evil of the possibility
of corruption, which could be safe-

selves the bulk of the country's admin-
istration,

Taking the scheme of the Bill, we
find it defines ‘compensatory allow-
ance’ with the object of restricting
the monetary benefit. What is com-
pensatory allowance? It is equal to the
daily allowance a Member gets, name-
ly, Rs. 21 per day. My own opinion
is that this should be at least twice
this amount. If I am sent on &
mission by Parliament to Calcutta, I
could not disband my home in Delhi
and Bombay for which I get Rs. 21
and still I have got to spend money
for the hotel in Calcutta, while I do
not get my allowance as M.P. for the
days I am absent. Where am I going
to get the money from? I am asking
this House not to be niggardly in
fixing the compensatory allowance. It
should be twice the amount which a
Member gets for the simple reason
that he has to incur twice the ex-
penditure—one at Delhi and the other
at another place where he is sent
It iy no use fearing that because you
give Rs. 42, to a Member for eight or
ten days, his independence is going to
be lost. I plead for a better definition
of compensatory allowance.

We have also got another aspect.
There are certain types of offices
about which we do not worry about
the monetary part but what my hon.
friends had described: power, pat-
ronage and honour. It is true that
there is this aspect which has to be
borne in mind. But an hon. Member
is to be protected from being taken by
surprise when suddenly one morning
he finds that with the intent of ren-
dering service he offers help to a par-
tieular body but he is disqualified
because power or patronage or honour
is supposed to attach io that cﬁu-_

. ¥ .o

-

Take for instance an hon. Member
of this House 'who be'lmp:;.ﬂn
medical profession. He offera’ .ot~
vioe as a physician in a CGoversment
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hospital. I mm not sure that this will
not entail disqualification of member-
ship of the House. May I point what
happened in Bombay? We have got
a state insurance scheme under which
a panel of doctors are appointed. The
State Government appealed to the
doctors to give service on very low
fees and form the panel of doctors.
One morning all found that they were
disqualified from being members of
the State Legislature! When I resign-
ed from the Bombay State Legislature
and sought re-election on the Sam-
vukta Maharashtra issueI hada
doctor friend who was my election
agent. I was doubtful about his posi-
tion and so asked him not to be my
election agent; otherwise my election
would be rendered void. I kept him
out. Subsequently, the High Court
also thought that the panel of doctors
held offices of profit! What is the pro-
fit—six rupees per year for a patient!
They are giving far more service for
this small monetary benefit but still
according to the interpretation of the
Act, they were supposed to hold offices
of profitt We want all such cases to

be safeguarded,

Therefore, I am suggesting that we
can fairly well attain our objective
of retaining the independence of the
Members of this House if we provide
certain things among many others. I
have given notice of amendments
accordingly. We should make provi-
sions over and above what is contain-

34 NOVEMEBER 1658

{Prevention of 1310
Disqualification) Bitl

we cannot go to the other exireme in
our anxiety. One cannot be so ahsurd
as to say that the receipt of Rs, 50
by a Member has rendered him unfit
to hold his office as a member of Par-
liament.

I am also inclined to exempt all
cases where the holder of an office
does not draw cash remuneration at-
tached to the office, as also any com-
pensatory allowance attaching thereto.
Take for instance the case of the
Chairman of the University Grants
Commission. I am told that Rs. 3,000
a month is the salary attached to this
office and the present incumbent—I
was told and I am subject to corree-
tion—draws only Re. 1. But still you
will be declaring a person of that kind
unfit for membership of Parliament,
Surely, there must be some sense of
proportion maintained in this respect.

Now, take the case of any body
which has been constituted by an Act
of Parliament or State legislature
where the holders thereof do not draw
either the compensatory allowance or
the daily allowance. I think such
cases should also be exempted.

Besides, we ought to exempt cases
where a Member of Parliament has
been elected to an office by the vote
of Parliament or is appointed thereto
by & Presiding Authority on the
ground that he would be serving Par-
liament. He is not under the control
of the Government. That thing should
gl;o be made clear.

1528 hrs,

1 would go a step further and say
that there may be cases where it may
be stated that though a man does not

particular qffice. If a court of.a tribu-~
[Paxorr TRARUR DS BEARGAVA in the

", Cheirl
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attaching to such office is not of »
character as would materially influ-
ene> the judgment of an ordinary
prudent man in the discharge of his
duty as a member of legislature, then
such offices should also be excluded.

I would also say that where the
power of appointment rests with
sectional interests, whose representa-
tion i, provided for by any statute or
order of the Union or State Govern-
ment, they should also be exempt.
The law provides sectional interests
to be represented. For instance, law
requires labour, or for a matter of
that, the employers to be represented.
In those cases also, disqualification
should not be entailed.

Finally, 1 would also plead that if
the issue of disqualification is raised
in any court, tribunal or legislature
or other authority after six months
of the date of the last receipt of cazh
benefit, such incumb--¢ should be
protected Supposing 8 Member has
received Rs. 50 or something like that,
he should not be kept under suspense
for the rest of the life of Parliament,
and if any action has to be taken
again-t him it should come within six
months of his last receipt of any bene-
fit under that office. The idea is to pro-
vide for a period of limitation, In
case any Member has received through
inadvertence any benefit the disquali-
fication should not be kept hanging
fire on his head.

Sir, there are definitely other points
with regard to which I am absolutely
in agreement with the hon. Members
who have spoken. For instance, my
hon. friend, Shri Mahaniy spoke about
the NCC. and the Territorial Army.
Surely, Sir, we ought to have some
sort of a sense of proportion, We want
to disqualify hon. Members from
offices on statutory bodies. Why? It
is because some sort of patronage—a
very vague and indefinite term—
attaches to that office. But, all the
same, we do not mind officers of the
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qerritorial Army coming and siiting
here. I ask the Government, what ia
the intention? Do you want to have
a regiment of voters in this House?
why do you want the Territorial
Army in this House? Sir, the Terri-
torial Army is so much accustomed to
military discipline that, T would say,
military discipline, in other words the
erritorial Army, and independence of
udgment are incompatible. By its
very training a member of the Terri-
torial Army has got to obey without
questioning, while the type of people
that we require here are people who
can question even a Defence Member.

Shri Goray (Poona): If he happens
to be In India.

Shri Naushir Bharucha: I should
like to know what would happen if an
officer of a Territorial Army stands
up during the defence debate and
challenge: a statement made by the
Defence Minister What is going to
happen? As my hon, friend Shri
Mahanty rightly asked, do you want
to introduce politics in the Territorial
Force and crack open your Territorial
force? One day, I was told, when
m some political function a General
cgme, the hon. Prime Minister asked
him: ‘“Well, how is it that you are
here® What has Army to do with
politics?” I am asking, when you
jptroduce an entire regiment in this
House, what is going to happen to
independent judgment? Similarly, the
N.C.C. and such organisations should
be studiously kept out

As regards the lambardars. mamlat-
dars and patels. I am inclined to ask,
is this Government so devoid of states-
manship that without the wisdom of
smbardars, mamlatdars and patels it
ecannot carry on the administration
and it must have them in this House?
What is this idea of bringing an army
of paid servants into this Fouse and
then say that we are preserving the
indepéndence of Parliament? Sir, Gov-
ernment iz  swallowing an elephant
and straining at a gnat. It wanits t0
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cut off Members of Parliament from
statytory bodies where they can do
very useful work. I speak with my
experience of the Bombay Municipal
Corporation. ‘There iz the statutory
body for supply of electricity and
transport. They lock after the city's
electricity supply and transport.
They have made it a convention that
the Chairman must be a member of
the Municipal Corporation, because he
can give first-hand information to the
House. The Committee consists of
members of the Corporation as well
as outsiders. The members of the
Corporation are included so that they
must be in the know of the thing and
they will run the administration with
an eye on the public. If you leave it
to the experts they will say, scrap
the tramways and raise the bus fares.
If a member of the Corporation or a
legislator is there, he will say: “No,
the public must be provided with a
cheap form of transport”. That is
why members of the Municipal Cor-
poration are kept there.

I, therefore, plead that this Bill as
it stands is far from satisfactory. It
might be desirable that the Govern-
ment might withdraw it and bring up
another Bill bearing in mind all thote
considerations that we have pointed
out, but I definitely say that I strongly
object to the exclusion of Members
of Parliament from the various sectors
of our administration. Where statu-
tory bodies carry on administration in
a manner which leaves many things
to be desired, if the element of Mem-
bers of Parliament is infused in the
statutory bodies, not only our statu-
tory corporations will run better but
I am sure this House will get fuller
nformation.

Shri D. C. Sharma (Gurdaspur): Mr,
Chairman, Sir, I do not feel happy....

Shri Naushir Bharucha: Nobody is
ing hrough this Bill which has emerg-

ed from fhe labours of the Joint
242 (Ai) LSD—1.
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Committee extended over an year. I
think those labours have been mainly
wasted, those labours have mostly
gone for nothirig. The Bill that has
come before us is a hotch-potch; it is
neither here nor there. As it has been
already said, it is an incomplete Bill,
and we are asked to pass a Bill which
is not complete or which is not fully
drawnm up.

I am most concerned about the
majesty of this House, Lok Sabha,
which is the fountain-head of our
national life and which is the motive
power behind all kinds of activities—
legislative, judicial, executive and
others. When I consider what kind of
Parliament or Lok Sabha we will have
when this Bill is passed, I feel strongly
distressed.

The membership of Parliament
should be, as it has been said here, a
wholetime job, and by passing this
Bill we are seeing to it that this Par-
liament becomes the playground, the
happy playground of those persons
who are going to be half-timers, whose
main activities will lie outside the
Lok Sabha and who will occasionally
come to grace the benches in Lok
Sabha as people sometimes go to grace
a tea party or a wedding celebration,
We are throwing open the doors, the
portals of this Lok Sabha to persons
whose main interest will lie outside
Lok Sabha and not in the Lok Sabha.
I ask you, 8ir, is that a happy position
for anybody to contemplaté? Cer-
tainly not.

1 would have liked that
bership of Lok Sabha be made a
privilege which a free country
confer upon the noblest, the
learned and the most scholarly
devoted servants of the country.
the other hand, we find that
account of this legislation membership
of Lok Sabha is going to be made not
any kind of privilege but
which will be doled out to this man,
to that man and to the other man.

:
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Sir, when I look at this Lok Sabha,
the set-up of the present Lok Sabha
to which I have the honour to belong,
and also the set-up of the Lok Sabha
to which I had the honour to belong
hsltm,lﬂndﬂl.l‘lourms:bha
is fully furnished with all those kinds
of talents, whether on the Government
Benches or in the Opposition, which
can deal with all those problems
which arise from day to day, whether
those problems are executive, judicial
or of any other nature. This Lok
Sabha and the last Lok Sabha were
full of talents of all kinds. There were
representatives of all kinds of talents
of the finest kind which can be
brought to bear upon the solutions of
public problems. We are now trying
10 brirg in new talents which are not
needed, You say that Government
servants cannot stand for election to
Lok Sabha. That may or may not be
a happy rule, but I feel that when
this Act is again amended after some
years perhaps Government servants
also may find a place in Lok Sabha.
I feel that we are on the inclined
plane; we are going down hill; grad-
ually we are forgetting the great
privilege which Members of Parlia-
ment should enjoy. That is what is
going to happen. You say that Gov-
ernment servants cannot become Mem-
bers of Lok Sabha but I know of a
Vice-Chancellor who is a Govern-
ment servant and whose services have
been lent to a university and I think
he is going to be there for 3, 9 or even
12 years. You cannot have a Govern-
ment servant as a Member of the Lok
Sabha but you will have a Vice-
Chancellor as a Member of the Lok
Sabha because by accident of fate or
by the accident of fortune, he is able
to transport himself from a Govern-
ment job to a job of a Vice-Chancel-
lor. Wherein lies justice in that kind
of thing? Therefore, I say that this
4 of juggling with these privileges
ill not be conducive to the greatness
this House of whose honour I think
hon, Minister is as jealous ag I

+

or anybody else.
Whenlgowtlidethisl{ouu,puo-
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ple say to me, “Oh, you are all Mem-
bers of the Lok Sabha.
bell nings so many times
not enough of quorum in the
Sabha”. This is one thing on
people twit us and accuse us

a
important Bijll, but there are n
think, many Members present in
House at this time. So, the lack
quorum is a standing reproach so far
as the Lok Sabha is concerned.

When you have men of this kind,
these half-timers and these part-
timers, I believe the problem of quo-
rum will become an insoluble prob-
lem. These persons will be attending
the meetings of the universities, the
Home Guards, the NCC committees
and they will be attending all these
committees, They are useful bodies.
1 do not say they are not useful. They
are useful things. The Members will
also attend the statutory bodies and
the non-statutory bodies, and so, who
will be here to keep the quorum in the
Lok Sabha at that time? At that
time, the quorum will have to be re-
duced from 50 to 25 or even to 15.
Therefore, I think that in the interests
of the good functioning of the Lok
Sabha, in the interest of the dignity
of the Lok Sabha, so many types of
persons as given in these clauses
should not be excluded so far as the
office of profit is concerned.

What I want to say is this. 1t is
good sometimes to bring in an omni-
bus Bill. But what are we doing
here? 'We are trying to copy

or less the provisions which are
found in the United Kingd
ment. We have taken our
there, I do not say there
harm in copying from other
tutions and 'other countries,
take good things from other
ﬁmunommhﬂwﬁhw
are copying it, what we are doing
is—I am saying this

=§§
aEE?E

Hi



1317 Parliement

kinds of administrati a different
kind of executive and t kinds
of set-up. Here we have a federal
kind of Government. There are State

and in these legislatures
we have two Houses. We have also
the Central legislature and in it there
are two Houses, Now, we are trying
to bring forward a Bill which will
cover all the points in the case, I
think this is something which is not
easy to achieve.

1 will tell the House why it has
happened like this. It has been said
that the village Logmbardars should
be eligible to contest the elections.
“The village Lambardars are very fine
persons. 1 have nothing to sy
against them, but I would say that
this exemption which is implied in this
Bill so far as the village Lambardars
and men of that category are concern-
ed, is meant more for the State legis-
latures and not for the Rajya Sabha
or the Lok Sabha.

An Hon. Member: Ban them,

Shri D. C. Sharma: They caznot be
banned. But I can tell you that the
problem of Lambardars has not been
a burning problem or question with
us. I know it has been a burning
question with some of the State legis-
latures. So, I would say that one
greatest mistake that has been done
is this: instead of having four Bills
to deal with the four different types
of legislatures that we have—the
Assemblies and the Councils at the
State level and the Lok Sabha and
the Rajya Sabha at the Centre—we
are trying to have one Bill to cover
all of them, with the result that what
is good for a Btate legislature in forc-
«d upon the Lok Sgbha and what is
good for the Lok Sabha is being forc-
ed upon the State legislatures, I would,
therefore, say that this Bill is a kind
of miscellany into which we have
tried to fit too many things which, I
sbould say, are not compatible with
each other. I would hence submit
10 the hon. Minister that he should
bring forward separate Bills which
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can cover all these four pieces sepa-
rately and not’ one omnibus Bill
which covers all these things in one.

I would submit that an office of
profit is like this:

oc-
tive tests. But the objective tests do
not always apply to what you might
call an office of profit. So many Mem-
bers have pointed out on the floor of
the House today as to what logic is
there in saying that membership of
one corporation does not entitle a
person to become, or does not dis-
qualify him from becoming, a Member
of the Lok Sabha but that member-
ship of a similar corporation or body
would disquahfy the person from be-
coming a Member of the Lok Sabha.
There 15 no logic in it. I do not wont
io go into all these cases to which
my hon, friends have referred.

The thing is this. You think of the
Hindustan Steel Private Ltd., and put
1t down in the list, Somebody thinks
of Oil India Private Ltd, and that
is also put down. Some of them
qualify and some of them are disqua-
liied. You do not think of other
things. After all, the Members of the
Joint Committee did not profefs an
encyclopaedic knowledge about all
the statutory and non-statutory boties
that are in India both at the State
level and at the Central level. No-
body knows that. Therefore, the
whole thing has been guess work, and
guess work of a very poor type. The
whole thing has been, I should say, a
kind of hit and miss affair. If you
have remembered a thing, you have
included it, and if you have pot, it
has not been included. Thus, I would
cay that you are defining office of
profit to help the Members of the Lok



thing We are seeing to 1t that el2c-
tion petihons become a thing of the
past by sumplifying the procedure But
you will find that the result is, more
eleation petitions this time than there
were formerly, because we have sim-
plified the whole procedure By our
sumplification, we have had a large
number of election petitions Whale
defining the office of profit, we are
opening the deors to more election
petitons I am not a prophet, but I
warn this House that by passing this
Bill, there will be more election peti-
tions en the ground of office of profit
than before, because after all, the
definition of the office of profit 13 not
within the competence of any Mmstry
or the Lok Sabha You cannot give
an exhaustive list of all the bodies
Ultimately 3t 18 not we, but the judi-
qiary, who are going to sit in judg
ment on these things

'
We are giving the judiciary a
loophole, because they might say,
“You have included this thing, but
not that thuing” 8o, by our very
inclusion of certain things, we are
puatting a premium upon those things
which have been excluded and the
exclusions are going to be larger than
the inclusions The judiciary will
take shelter behind the exclusions,
rather then the inclusions Are you
going to kelp the Members of the Lok
Babha who get elected after the rough
and tumble of elections, after spend-
g so much money, after undertaking
so much travail and trouble, by saying,
“Come here, we are now passing this
Parliament (Prevention of Disqualifi-
catwn) Bill and we shall see to it
that you feel as uncomfortable on
these benches as possible”” 1 think
if at all there 13 a Bill which makes
our seats here uncomiortable after
slection, it 15 this Bill, because this
wll give a logphole to the persons
wno have been defeated to ereate
more trouble for us.
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So, I say that the office of profit
should have been left as vague &nd
undefined as before I think this is
gomg to create & great déal of trouble
for us I do not want to go 'into
details about certaln provisions of
the Bill, because so many Membars
have spoken already on them Mr.
Chairman, you are a lawyer of etn-
nence and I am not one, but, weary
respectfully 1 would submut that I
have not seen any Bill where the
whole 1s penalised, but the part 1
sanctified I wall tell you how 1t 1s
For instance, you cannot stand for
election. if you are a member of the
pohce, but you can stand for election
if you are a member of the Home
Guard

An Hon Member Both a:e so
different

Shri D C Sharma Of coumise, we
are all so different, but still there 1s
some basic unity between you and me
Similarly, there 1s basic unity between
the police and the Home Guard

Shri Naushir Bharucha They are
birds of the same feather

Shri D C Sharma You know them
much more than I do, I look at themn
from a distance The members of the
National Cadet Corps can come to the
Lok Sabha Of course, I do not shar.
the fears of my hon friend there That
thing will never happen m this free
democratic India We will never have
that kind of experience which some
unfortunate countries are having
What I am submitting 1s that while
the members of the NCC and the
Territorial Army can sit in this House,
the members of the defence forces are
not allowed The whole 18 stultified,

members of the defence forces also”™
They will be much more useful for ys
thap anybody else



The office of profit means not only
the monetary value of the profit, but
the amount of patronage that it
cnjoys. No one will look at that
thing. 1 do not see any reason why
these Chairmen Directors, etc. are
exempted, 1f I am the Chaurman or
Director of a corporation, it 15 inherent
in the very nature of my duties that I
am going to exercise some kind of
patronage. Patronage embarrasses
him who exercises it and domoralises
those m whose favour it is exercised.
If we are gomng to have this kind of
patronage for Members of Parliament,
1 do not know what will happen.

I know of some States where it is
said that some people there keep
themselves in office only by judicious
distribution of patronage. It is not
only in our country; it was said about
Lioyd George that he became Prime
Mmster by the distribution, of
patronage. It may be right or wrong;
I do not know, But when you ask
Members of Parliament to hold such
g offices, where they can dole out
things to others, I do not know what
will happen, This kind of thing is not
Bong to work.

I do not want to say anything abont
the lgmbardars, malguzars,
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I feel happy, But I want to ask one
question. Do thege small men want
that they should have
privileges? After all, they are in
ways part of the machinery of '3
Government. 8o, anyone who is a
part, however small i1t may be, of the
administrative machinery of the Gov-
ernment should not be allowed to
contest the elections. You may ask
me what kind of Parliament and
Members I have in view. I want the
membership of Parliament, Staic
Vidhan Sabhas and Vidhan Parishads
to be whole-time jobs. 1 want only
such people to come as Members of
Parliament 1 do not want people who
have other interests to come here. 1
do not also want to say, as Barnard
Shaw said, that there should be three
parliaments—economic parliament,
parliament for social service and thas
kind of parliament. I do not want to
say that. But, all the same, I submit
we should try to give this privilege of
membership to those persons whose
main interest is this body or some
other Legislature.

(Prevention of 13::
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Now what are we gomg to do? We
will bring the Vice-Chancellors here.
I have the honour to belong to one
Univergity and I know how many
committees work there, how many
faculties work there and so on. Now,
it you have a Vice-Chancellor here,
you will have to tell him “Look here,
you come here and don't attend to
your duties there” or “you be there
and don't attend to this duty”. There-
fore, the Vice-Chancellors will be on
the horns of a dilemma. They do aot
know which way they should go and
which way they should not go. There-
fore, 1 would submit one thing and
that is this: the membership of this
Parliament is a cherished privilege
and we should not try to make this
privilege such as people do not highly
think of it,

I can say one thing about gem:,
pensatory allowancg, Therp are soms |
Members of Parliament who have .told
me that the compensatory allowance
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that they are given is such that it is
very much below what is given to
persons who are not Members of
Parliament. 8o, we suffer from a
disability. They ask us: what can we
dot After all, we have to stand by
the law of the land. The compensatory
allowance that is given to the Mem-
berg of Parliament iz not very
adequate, Of course, I do not say
that we should be given more
adequate allowance. I am not saying
that. But I say that you should see
to it that the compensatory allowance
which is given to others iz also
brought on the same leave as is given
to the Members of Parliament. Now
there are some corporations where the
members are getting more allowances
and other things. They should also
be brought down to the level of what
the Members of Parliament get.

Then, this Bill is not a final Bill.
This is a Bill which will be in the
continuous prucess of revision, in the
continuous process of being amenced,
because, as some hon, Members have
stated, many more corporations will
be coming into being in future and
there will be no end to that. There-
fore, why do you have this recurring
trouble? Why do you have this
constant headache? You cannot solve
it by a standing committee, because
you cannot have a standing committee
which knows everything. Moreover,
you have seen how the State Govern-
ments have co-operated with you
when you wanted information from
them. They do not co-operate, How
do you know that they will co-operate
in the future?

Therefore, I would say that this
office of profit should be defined in
terms that it does not hit any-
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Bill in such a way that the
is not able to play with this
office of profit and that it does
much latitude in order to help
who flle election petitions. I
therefore, say that this is what should
be done, and that it is in the interest
of the Legislatures and also in the
interest of the country as well,
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Pandit K. C, Sharma (Hapur): Mr
Chairman, I support this Bill because
1 do not like too many restrictions
with regard to eligibility to Member-
ship of Parliament.

ensured and it becomes the practice of
the elections, the incorruptibility and
independence of the Member is
ensured. It is the effect of a cause in

Member; it is the environmental
atmosphere that affects his way of
doing,

There is a lot of confusion about the
thinking of some hon. Members. They
should know that ina modem
democracy, it is the party candidature
that ensures success. The electorate
are more and more comscicus of their
functions, The more educated the

the party discipline that is the-
guarantee about the incorruptibility,

about the independence or about the
way of thinking or the way of func-
tioning of any Member of Parliament.
It is not given to individual whim or
wigh; it is the party whip that carries
the man to his functions or to his
doings in the Parliament, whatever
job he takes up. Therefore, the Mem-
ber's taking this job or that job does
not affect his conduct at all.

Another factor is a free, indepen-
dent and critical press OQur press ie
enlightened and critical, of course. The:
more the press takes interest in the
governance of the country, the more
well equipped it is about the ways and
functions of the Government and the
more scientific its criticism is, the
greater it is a guarantee for the good
conduct and independence of a Mem-
ber of the House or a Minister.

What I am laying stress upon is the
simple fact that the social environ-
ment helps the man in his growth just
as the man has the capacity to create

creator of those institutions them-
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not see any reason why the Vice-
Chancellor of a University should be
prohibited from taking an honoured
seat in the Houses of Parliament. It
would be a honour to even a political
ingtitution like the Parliament to have
the highest functionary in an academic
institution, For instance, I may point
out that the Rector of the Moscow
University is not a communist and yet
he has a place on the Presidium of the
U.S8.S.R., because, he has to give a
detached view of things. If a Govern-
ment which we decry that 1t is not a
democracy, that it does not take the
peoples wishes into account and
dictates from above, permits or thinks
it necessary that the highest func-
tionary of the academic institution
should find his place on the highest
body of the Government of that coun-
try; I see no reason why the Vice-
Chancellor of a University should not
be allowed to have a seat in the
Houses of Parliament.

Some Hon. Members Dr. K L
Shrimali,

Pandit K. C, Sharma: It is a poor
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enough and I may not repeat
arguments. These village officers
others do not exercise powers
tunctions that in any way bind
to the Government's views. I do n
think many revenue officers will
a place in Parhament, because ix
future the political parties will require
more  intelligent  people,
equipped people, and certainly a man
who is well-educated, well-equipped.
nas his worth in the economic or
gocial fleld of the community, is not.
going to take up jobs like that of a’
vevenue officer. These are not the jobs
which a man who counts in the social’
structure would take to. So, it is not
fikely that this class of people would
adorn these Benches, There need ba
no fear about it.

Eagsﬁﬁ

i

\

I submit that there should be more.
exemptions, for instance of the profes-.
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[Pandit K C ShHarma )

Every country has got itz own
traditions 1 came to Parliament, to
this House, m 1948 When the election
for the Speaker took place, a Mem
of the Executive Council, Sir
Dalal, did not vote for one who was
called the Government candidate He
remained neutral Another Member,
Maharaja Himmat Singh refused to
vote for the so-called Governmeht
canthidate, betause they had their own
view of things, and 1t not bemng a
Government motion as such, they
refused to be swaved simply by the
colour of the skin or by the whip of
«certain parties They had independent
views

TLater, 1 heve noted thal you, S
both in the Constituent Assembly as
well as 1n Parhiament, though a hem-
ber of the same party, have differed
on important measures Even 1
certain cases where whips were
1ssued, the Members simply notified
that they differed and that they madc
it a question of conscience

8o, the tradition of this House 1s
that 1t 1s much more independent than
even the U K Parhlament Members
have not moved this way or that way
not even on account of party affilia
tions

It 15 almost common knowledge that
a Congress Party ticket means almost
a sure success A member of the
‘Congress Party depends much more on
the support of the party for his
success in the elections than a member
of any other party anywhere else m
the world No other party 1n the
world at present 15 50 powerful a
factor 1n the ensuring of success of a
member in the elections Desmte this
the Members have had more mdepen-
dence than any Member in the legisla-
ture elsewhere

Therefore, with this background and
with th¥ experienica of the workifig of
this House und the fundamiental fact
that only on the free and untamted
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vote of the electorate does the nger-

Shri N R Munisamy (Vellore)
Tne Bill as 1t has emerged from the
Joint Commuttee 15 a real improve-
ment on the origingl Bill that was
ntroduced m the House All the same
1t does not satisty all the canons of
what legislation ought to be It s
incomplete, something 1s wanting, the
clauses are all ill-drafted and the
wordings are vague, and there 1s much
«ape far wapravement Sa, 1 am. wat
quite happy with this legislation since
1t admate of several interpretations

Several previous speakers have
referred to article 102 of the Constitu-
tion and I may also be allowed to
read 1t out with particular reference to
the pownts which I propose to raise
Clause 1(a) of the article reads

“If he holds any office of profii
under the Government of India or
the Government of any State,
other than an office declared by
Parliament by law not to dis-
qualify 1ts holder,”

In this Bill we are dealing wnth
disqualfications and how they are
attracted It has got four clauses, but
the really important clause 15  that
which enumeérates the several offices
of profit Ordmanly speaking, in
order to know whether a person holds
an office of profit or not, a definition
h#s to be incorporated mn the Ball I
do not find any such defimition mn tne
defimtion clause It only defines com-
pensatory allowance, statutory and
non-statutory bodies In the
they have enumerated the offices that
are to be declared by Parliament not

to a hoider of au
office of profitt and we have .ot
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defined what an office of profit is. We
are not doing our proper duty as

Member or hot, ‘without defining what
an office of profit is. There are certain
hard cases where the offices have to
be “elithinated from the operation of
disqualification, but by giving a
citdlogue of offices which are now
declared not to attract disqualification,
we are not golng to satisfy the
requirements of the Constitution.
Therefore, I request the hon, Law
Minister to take note of this and 10
put in an amendment defining an >ffice

of profit.
16.39 hrs,

[SHRIMATI RENU CHAKRAVARTTY in the
Chair]

At least if the list enumerated in the
Bil had been exhaustive I could have
understoed. but even that 13 not so.
We have enumerated only some and
left out the others. It appears from
the report that the State Governments
and the Central Government have
been very reluctant to give a hist of all
the bodies that are working. I can
only say this much, I happen to be
a member of the advisory council of
the District Board, It is a statutory
body of which Members of Parliamenrt
as also members of the local legisla-
ture are members. It is ot
enumerated in either part I or part 11
of the Schedule under Madras. It looks
as though I would be disqualified after
the passing of this Bill.

Shri Ranga (Tenali): You can
resign from that.

Shri N. R. Munisamy; It is a statu-
tory body and it is not ag if I 2an
resign, because even if 1 do not attend
2 particular meeting, still I am sup-
$0 be a member, and'therefore 1
be disqualified. Therefore, 1
would say that we should not keep
this question open, for, in that case
Mmany of the Members here may
became disgualified—if this provision
Constitution i interpreted

5
£
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strictly~whenever they happen to pe
members of such boards. 3o, I would
suggest that it is better that we define
what an office of profit is.

Various suggestions have been made
by the Members here saying that there
is incompatibility or that there 1s con-
flict between these jobs and the
tunctions of Members as Members «f
Parliament. And everyone has gffered
his own suggestions. Still, che
armoury of Government {5 ot
wanting, and 1s not so feeble as not to-
be able to arrive at a definition as to
what an office of profit iz. They can
still find a way out by defining what
an office of profit 1s

According to the various interpreta-
tions and decisions given by the-
courts, I came to understand that
whoever draws any salary from Gov-
ernment is said to hold an office of
profit. Suppose a particular person
happens to hold a particular office in
a local board or any other body, and
he happens to draw some allowance,
or he draws not even a single pie but
the Act says that he is entitled to
draw certain allowances, then it
means that he stands to gain or stands
to profit thereby, mnd, therefore, the
fact of his being a member of that
board or that advisory commrittee or
council becomes a disqualification for
him, The very fact that he is an
exr officio member is'sufficient, even
though he does not receive any money
at all from that body. Therefore, I
would suggest that it is wvery
importamt that we should not brush it
aside and simply say that these are the
only offices which are exempted from
disqualification. = Unless we know
exactly what the disqualification s
there is no use. Merely enumerating
these offices is not enough. We mmust
know definitely what an office of profit
is, and what disqualification is.
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them has been very happy about this.
Unanimously, I would say, they wan:-
ed that it should be deferred or that
2t dnvold be withioawn or ¥nat proper
-amendments should be introduced in
the present Bill, to ensure that it is
very fool-proof and does not leave any
lacunae, which will result in a
number of cases cropping up in the
wcourts, as a result of which, just as
«our hon. friend Shri D. C. Sharma has
Members might

an office of profit is, in the
-absence of which, I am sure, we shall
be doing our work properly. 1
d say that this Bill is defective in
this sense that it does not give any
definition of what an office of profit 1s,
which is a very important aspect on
‘which the whole Bill ig based. This is
a lacuna which cannot be pardoned by
anybody; the future legislators will

this matter, and had done this work n
4 hurried way and in a incomplete
way.

I would respectfully say that the
Members of the Joint Committee have
put forth about a year of work in this
4ask, and they have produced this Bill,
and their work deserves to be appre-
«£iated to that extent; but I would
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yespectfully state that that work i not

$0 be appreciated for want of a proper
definition of what an office of profit is.

As regards clause 3, in the Act I

find that the office of Minister is
exempted. But here in this Bill, I
find under sub-clause (a):

“Any office held by a Minister,
Minister of State or Deputy
Minister for the Union or for any
State, whether ex officio or by

name”.

Exemption given to them. But I
find. in clause (2) of article 102 aof the
Constitution:

“For the purposes of this article,
& person shall not be deemed to
hold an office of profit under the
Gévernment of India or the Gov-
ernment of any State by reason
only that he is a Minister either
for the Union or for such State”.

So there was no need to have brought
in this provision in sub-clause (a) of
clause 3 in the Bill,

Many Members have given cogent
reasons against exempting certain
offices. I may also add to them. Take
the office of Vice-Chancellor. Much
has been said about it. I will only say
this, that the Vice-Chancellor of 8
Umvemty is a person holding office
and drawing a fat salary. He is sup-
posed to be a government servant. U
a government servant who is In
receipt of pay from Government is to
be allowed to sit in Parliament, it will
not, @s others have muaintained.
maintain that sort of impartiality and
purity which we want in the ledsli
ture. Therefore, such persony who
draw salaries from GCovemmient
should be scrupulously avoided, and
whatever be the hdu they
possess and the status they have
private lifé and so on, they should
excluded from mbcﬂhtp of Parlid-

HE‘
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Then 1 come to the provision about
village officers, lambardars, deshmukhas
and so on. These persons receive
salary irom Government. They are
public servants and so there need not
be any exemption given to them.
Here 1 find three conditions put in
about the village revenue officer. The
first is that he is to collect land
revenue, the second that he is
semunerated by a share of, or com-
mission on, the amount of land
revenue collected by him, and third.
he does not discharge any police
functions. These are the three condi-
tions for them, I would only say that
every village officer in every village
takes not only commission, but—sub-
ject to correction—also pay. They
receive from Government a pay of
Rs. 30 or Rs. 20—I do not know what
the figure is. So far as my Btate is
concerned, they are pald Rs. 30 a
month. As regards the share in the
revenue they collect, the commission
varies from year to year, sometimes
{rom fasli to fasll ‘Therefore, I would
say that villege officers need not be
put in here. et

As regards compensatory allowance,
1 find in sub-clause (h):

“the office of chairman or
member of a committee (whether
consisting of one or more
members), set up temporarily for
the purpose of advising Govern-
ment or any other authority”.

If the holder of that office is not
entitled to any remuneration other
than compensatory allowance, he s
exempt. This compensatory allowance
comes into operation only in (h).
They receive salary just as others.
The compensatory allowance is not the
same for e ., Members oi
Parliament get Rs. 21 whereas others
get Rs. 20 plus Rs. 10. I am not saying
that they should be brought to our
,level, But since we have incorporated
a provision here ‘i the holder of such
office is not entitled to any remunera-
tion..’, a similar provision must be

24 NOVEMBER 1858

sub-clause (f).

Again, there is no
‘temporary’. It may mean one year,
or two years or it may go from
to vear for two or three

‘Temporary’ is a very vague term
I would respectfully say that some
definiteness should be there about it
say three or five years. This Govern
ment hag got the right to extend the
life for another terms, Therefore, I
respectfully submit that ‘temporarily’
should be defined, whereby people
may know where they stand.

There are various other bodiles
whose names have been brought to
Iimelight.

recognition.

this Standing Parliamentary Com-
mittee will scrutinise from year to
year what those bodies are the
membership of which or the holding
of offices in which will disqualify a
person, this should get statutory
recognition; otherwise, it will not be
effective nor can we enforce it. There=
fore, I would say it must be
recognised,



We are aware that in olden days
when the Britishers were ruling the
country, they were having some
sort of Legislature and therein there
were Some members who were
nominated. Those nominated members
always sided with the Government on
the Hoor of the House. Evidently,
Government have got the same
background, to have some persons
who the party here mn the
House. whenever some thing is
brought before the House, automat-
ically, even without being asked, they
will automatically speak on the side
of Government. That is, probably, the
reasén why these posts have been
enumerated. Though they receive
salaries and every other patronage,
poweérs and privileges, yet they are tu
be eliminated so that they will
support Government as and when the
neééd arises. This will work havoc in
the long run It is better to have a
‘particular formula or a test which you
can say that this institution is to be
exempted and that institution shall
not be exempted, Otherwise, it would
be opening the floodgates of nepotism
and corruption. 1 do say nepotism and
corruption guardedly because some
hon. Members may be going in fur
certain chairmanship or membership
of some statutory bodies wherein there
ish:gmutdello!powmdprenine
also.

Therefore, 1 would request that
these persons should be scrupulously
avoided for being members. We are
creating a separate class in Parliament
who can participate in the discussions
and support Government Only the
future has to say whether these things
enumerated in the Schedule re,
beyond~all doubt, of an impartial
type.

1853 onwards till 19858, for a period
of five years In these five
years, many Members of

Parliament had been taken on severa
Committees and commissions and their
position there was supposed to be an
office of profit. Therefore, they
thought 1t better to come with an Act
whereby we can enumerate what
offices can be said to be incurring this
disqualification. At the initial stages,
they never thought that we should
have a schedule running on like this
with about 137 items in two parts
Some more bodieg will have to be in-
cluded later on year after year and
so, I say that, to avoid the length tail-
like schedule which goes on sxpand-
ing year after year, 1t is better to have
a brief Act whereby a defiution would
guide us  The courts should try 1o
interpret 1t and put us in the proper
way

qfew sree Tw Wk : fivo AT
i ¢w faer & qamfens o ard age
o gag ¥ ww aF gy ot § WX
TR oY A et ot 1 g Aol
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ot fedy wfiw age w W fay
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7 gt | el o o we tw gE
F il & fore 3 ¢ e W AT Y

Shri Dasappa (Bangalore): His re-
ports are fn English. It would enable
us to follow his arguments better if he
speaks in English. So, I submit that
he may speak in‘mlllh-
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request him, if it be not very incon-
venient to him, to speak in English so
that all sides of the House may be able
to follow hum,

Pandit Thakur Das Bhargava:
Madam Chairman, in obedience to
your orders as also the desire of my
hon. friends....(Interruptions). It has
never happened that when a request
has been made to me, I have ool
acceded to that request

So far as this Bill i concerned,
1 was submitting that there was no
single Member in this House who had
not taken exception to this Bill, 1t 1s
a very unfortunate Bill in that sense.
So much so0, even when our nou.
Deputy Minister was making his
motion, our hon. Deputy-Speaker who
was in the Chair then said that he was
not fully satisfied with what he had
said. I feel that a Bill of this nature
which has been criticised from so
many points of view and from su
many angles is a Bill which requires
perhaps much more elucidation than
what he got from the hon. Mover of
this Bill. In fact, I do not envy him
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because he had a hard task to
perform. He knew and we also mew
from the start of this thing. Tha
Government did not at first agree to
make a Schedule as they realised that
making of a Schedule was a very
complicated " task and it might or
might not succeed.

Mr. Chairman: The hon. Member
may continue tomorrow. I would not
like him to start his arguments and
they break the continuity now. Now,
the non. Minister of Parhamentary
Affyirs may make his announcement
t0 the House.

I7 hrs,

BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affyirs (Shri Satya Narayan binba):
With your permission, Madam, may 1
anngynce a slight change in the order
of Government business for the
current week?

In the statement made by me on
Friday, I sald that discussion on the
statement of the Minister of Finance
on the Investment Policy of the Life
Insurance Corporation would be held
on 27th November. The motion will
now be moved on Fridsy, 28th
November instead, This means that
discyssion will continue on Saturday
the 20th November also.

17.01 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, the
25th November, 1958.
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No. No.
{66, Ordnance Factory . 112133 193. Oil Prospecting . 1165
167. Red Fort, Delhi 1123-24 194. gﬂ Prices . 1165
2 ination § . 195. Ed. Course in Jamh
:::‘ Examination y::: 1125—28 Millia T -
mittee Report . 112831 196. IM M.mme:nt iy
T National Imhm for
7 Audio-Visual Education . 113133 197 %:mﬁﬂw }lc—m
171, Bducational Grants. 1133—3§ Coke W H.ml 1167
172. Nastional Service - 113538 198, Life Inmmu Cotpm-
173. Training Centre fu t!u 1167-58
Adult . 113840 199. Conl Depolmin Kmtee b3
174. Import of Steel fmm 200, Mineral WuhhofUum:r
Russia . 1140—44 Tehsil . 1169
175. Accident st Cnchln'ﬂlﬁl 201. lntemltinml Geophydcu.l
Dockyard 1144456 116g-70
176. Visit ofnmlhn Tnm . 1146 47 202. Udlmuon ofWute Mu: 1170
¥77. Manufacture of Special 203. Production af Smohelus
Steel . . . . I l‘l—sl Fuel . I170-%1
178. Rourkela Fertilizer Plant 1151—53 204. Sports Conchmac::mpl . 1171472
179. Rural Institutes 1154—55 205. Supply of Tmn Ore to
Japan . 1172
Sﬁ:‘!- 206. Building for Delhi Muni-
sh oL X oM cipal Corporation . «  1572-73
1. Shortage eroscae . Madras-Andhra
in Assam . . - 1155—57 = Dispures . m 1173
210. Financial Assistance to
meUBISI'I'lEONq il L P Scientists going Abroad 117374
211. Reorganisation of Del.lu
Q. “ Administration . 1174-75
No. 212. Production of Tron Ore
80 Kalyan Kepdras for Fa- in Second Flan . . 7S
of 1158 U‘ﬁf’
181, Export of Mmi}urgm.l y
1158-59 282. Experts for Steel Plants .  1175-76
182, Pnnd fm- Nnunl Cala- 283. Housing Aooommodmon
mities 1159 for Troops 1176
183, Forei Exchlnge fur 284. And.lo-Vlml Bduudon
: Steeln 115960 in Hamachal Pradesh 1176
184. Central Commnu on 285, School Buildings 1n 1
Prohibition . . 1160 Himachal Pradesh . . 1177
Tgs. z.a.s (Spedd] Recmlt- coc 286. Harijan Welfare . . 1177
: . L 1 287. Secondary Edmﬁm ln
186. l'.nenme’l"n ; 1161 Orissa . i 1178
187. Natim-l Lihnrr in cn- 288, Wealth Tax . 1178-79
1161-62 289. Esmte Duty . . 1179-%0
188, Pilnilb PC S. Cad.re 1162 250, Ind.iln Olympic m
t89. Zonal Police Forces 1163 1180
190. Idle Machine Tools. 1163-64 a9l Bnlc Bduuﬂm Gnnu 1180
193. Kuld Works . . 1164 293. Steel Plants . r180-81
1 R of P 93. Inwmﬂoml Ezm a!
po. Rephyient miun ——— 2 ! —.
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No.

294,

295.
296,

257.

298,
299.
300.
oI,
302.

303.

310.

3Ir.
312,
313.
314.

318,

316,
317.

318,
319.
320.

1.
322,
323.

324.

328.
3186,
37

Foreign Capital Invest-
ments . . e .
smnsmpm

Sewik Samaj
clmpoInOr{nl. .

mwmmwm
tions in Orissa

Chilka Lake . . .
Foreigners . . .
Cocaine - . .
Seismie Survey of Dasuya
Grants to Affiliated Gol-
leges in Punjab .

Punjab Universi Tﬂ.—
ch:u.b . . :y .
All India Memorial .
Gold Deposits in Punjab

All India Council for
Elementary tion .

Staff Quarters for Central
Excise Depmmmt i.n
Orisms .

Popuhr Encyclnpudu in
N'.C.c. in l-hmchll Prl-
Rifie Shooting Clubs in
Smuggling

Wealth Tax .

U.S. Rocket (Pioneer)

Tissemination of Scien-
tific and Technical Infw-
mation . :

VhitoflndunahnN:ul
Ships . - )
Basic Education
Indian Asmyonl’eao:
Mission Abroad
Mines in Orissa

Orissa Mining Corpors-
tion . n : .
Rural Inatitotes . .
Memorial to Poet Kalidas
Educated Unemployment
in Orissa . . .
Survey of Ancient Monu-
ments in Orissa . 5
Prirtary Bducation
Travels Abroad . :
Polytechnics . . .

£ Daxry Dycesr |

CoLumns

1181
1181-82

1182-83

1183
1183-84
1184-85
1185-86

1186

1186-87

1187

1187-88
1188

1188

1189
1189

1190

1190-91

1191
1I91-92
119293

1193

1193-94
1194

1194-95
1198

1195-96

1196
1196
1196-97

1197

1197-98
1198
1198-99
1199
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UsQ. Subject Corumns
No.
328. Investment in
Steel (Private) Ltd. . Irgg-120c
2 Paymmt of Salaries in
S Foreign Currency . . T200-01
330, Indisn Council for Cul-
tural Relations . 1201
331, Iren Scraps . i « 130102
332. Central Civil Services
(Conduct) Rules . . 1202
. penunm for Lok
2t Sahayak Sena Trainces . 1202-03
24 son's Dlm:a Dzlﬂ
on f«misn inmmenuin
Tndis. 1203
. Prwtiu.l nlning l
o West Germany. r.l 1203-04
336, Writers' Cmﬁetence d‘
at T 1204
337. Land h}nm in
Ju 1204-05
338. Visit of Gen. Thimm 120§
339. Delegaton ot Schohnto
Afghanistan 1205-06
340. Aborginalsin Andmm 1206-07
341, Unhoucht'bﬂlty in R.i]n-
than 1207
342. Tripura Cmdlltula 120708
343. M.B.B. College, Agarmala. 1208
344. Institute of Music under
Delhi University . . 1208-09
) Relief
348 mﬁﬂ Om_ 1309
346. Unwuchnbﬂin R 1309
347. Reservation for St:.’heduled
Castes and Tribes . ] 1210
348. Committees . : 1211-12
349. Lmd ﬁorScheduled(‘anu
and Scheduled Tribes . 1212
3so. Calcutta University . I212-13
351. Bharst Electronics (Pﬂ-
vate) Limited . 1213
. F in Bharat Eteo-
3% onics (Pebvatey Limitad
and Hindustan Aircrafts
(Private) Limited . 1313
353. Income-tax Appeals 1313~14
354. [ncome-Tax Refunds 1214-15
355. Government DM ("ol
lIege st Umphal 1215
356, Pakisrani Nationals 1215-16
357.

e ™ e Al

1316-17
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QUESTIONS—contd.
UsQ. Subject CoLumns
No.
o ¥
(:mnimﬁ“t 1217-18
9. ﬁ in Inpor: d !m -
6o. Seeonduy .Hdumtlon ) 1218
361. ahdnm Commmee ﬁ:r .
362. Dues from SumM.ilh 1219
353. Opium Bxports . . 1319
364. PForeigners Act . . 1319-20
355. tmport of Steel . . 1230
366. Educational fnldmﬁmof
Punijab . 1320-21

367. S Amdniou nt
Penjeb . czar

368. Broadcasting Huue fm-

Girl Students, Delhi .  1321-22
35%9. Opium Production in

Punjab . . . . 1222
370. Foreigners . 1222

371. Labour and Social St.nrm

Camps in Ferozpir Dist-

rict 1223
373 Muld-wrpou Schwhln

Punjab . 3 1223
373. Scheduled Gn and

Schedule Tribnin Punjab 1234
374 Aoq.thium of Lands in

f 1224
375. L:l'e Imurlncc Onrpon- N
. 1324
376, Pnkmnm N:tinm!s . 1325
377 Geological and Mining Sur-
vey in States . . 1225-26
PAPERS LAID ON THE
TABLE . . . . 132628
The following papers were
laid on the Table :—

L. A copy of the Durnh
Kh a Saheb B
e ﬁ-ouﬁu-

953 published
dea No. G.ER. 984, datea
the 2sth October, 1958.

3. A copy of the iation
Accounts  of m-
mmt of Delhi lssts:'lﬂd
Arn:_le 151 (1) of un:Cou-
titution.
A of the Notification
S'No.% SS, COMM/
IRON & L/AM (3)

dated the:th}lwmhn:i
1958 uhdusmb-ceclinn(

PAPERS LAID ON THE Cotangms
TABLE—contd.
of section 3 of Essential
Commodities Act. 1955
making certsin amendment to
the Iron and Steel (Control)
Order, 1958,

4. A copy of the Righth Report
of the Union Public Service
Cmnmuon for the period

April, 1957 to 3Ist
under Asticle

1

3:3(1) ‘of :f.:

5 Auupy aof each nfl.h:l'ouow
ng_Notifications under sub-

(D GS.R. No. 1055 dated the
November, 1958 mak-
amendmen

g:‘ Indian Administrative
Services (Pay) Rules, 1954.
(&%) G.S.R. No. 1078 dated
the 1sth November, 1958
making certain  amendment
to the Schedule to the
Indian Administrative Ser-
vices (Pay) Rules, 19%54.

6. A copy of Notification No.
§.0. 2269 dated the amm
October, 1958 under Section
43 of the Copynght Act
1957 making certain amend-
ment _ to the Intcrnational
Copyright Order, 1958.

7. A copy of each of the follow-
ing noufications under sub-
section (4) of secction 43B of
the Sea Customs Act, 1878 :—~

(s) G.SR No. 957 dated the
th October. 1958

(n} G S.R. 95 dated the 18th

October, 1958 containing the

Customs Duties Drawback

(C.anr Wrappcr ‘Tobaceo)

1958,
(w')GSR. Nu 999 dated the
ber, 1958.
B.Ampy of each of the follow-
ing notifications under sub-
tecﬁon {4) of section 43B of
the Seca Act 1878

and nctlonﬁ of the Cen!rl.l
Excise and Salt Act, 1944 i—

() G.S.R. 959 dated the 18th
October, 1958 making cer-

(ﬁ)g&k.ﬂo.ﬂﬁ d’l;d!he
Qctober. I [ 0
the Customs
and Excise Dutics
Drawback (Steel Products)
Rules, 1958,
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REPORT OF ESTIMATES
COMMITTEE PRESENTED

Thirty-first Report was pre-

STATEMENT RE : DEMANDS

FOR _EXCESS GRANTS

WAYS) FOR 1955*56
1956-57 -

The Minister  of Railways
(Shri Jagiiwan Ram) pre-
sented  starements showing
Demands for Excess Grants
in respect of the Budget (Rail-
ways) for 1955-56 and 1956-
57.

CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE .

Shri Ram Krishna called the
attention  of the Minister of
Transport and Communica-
tions to the explosion of the

British Tanker ‘Stanvac Japan®

in the Arabian Sea and the
casualties among the Indian
personnel of the Ship.

The Mumister of Swate in the
Ministry of Transpiut and
Commupications (Shrn  Rai
Bohadur; laid on the Tahle
wstaternent tn regard ther. o,

BILL WITHDRAWN

The Representation  of the
l-‘masl.e (Amendment)  Bull,
1958,

242 (Ai) LSD.-9

[ Datuy Dicasz ]

CovLumns

1229

1229

122933

1231

BILL INTRODUCED . .

Tht Himachal Pradesh Legisla-

tve Assembly (Constitution

and Proceedings) Validstion,
Bill. 1958.

STATEMENT _RE ; ORDI-
ON THE

NANCE-LAID

TABLE. . . . .

The Minister of Home Affairs
(Pandit G. B. Lid s
statement on the Table of the
House explaining the
m&. “”if.f-‘.:m b; the

te

Himachal Pradesh Assembly
(Constitution and

Validation Ordinance, 1958.

BILL UNDER CONSIDERA-
TION . . ) . I3

Further discussion on the mo-
tion to consider the Parliament
(Prevention of Duqu-hﬁcc-
tion) Bill, 1957 con
The discussion was not
concluded.

AGENDA FOR TUESDAY,
28TH  NOVEMBER, 1958~

Funther discussivn on_ the

motion to consider the Parlia-

ment (Preventation of Dis-
qualification)  Bill 1957 as

ed by Joint Com-
E}lucc and passing of tne
il

C 3384

CoruMne

1233-3

1334

34-134



